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The Assembly met in the Assembly Chamber of the Council House in ~  

Delhi, at Eleven of the Clock, being the First Day of the' S6fenteenth Sesslon 
.of the Fifth Legislative Assembly, pursuant to Section 63-D (2) of the Govern-
ment of India Act, as set out in the Niniih Schedule to the Government of, 
.India Act, 1935. Mr. r ~  (The Honourable Sir Abdur Rahim, K.C.S.I.), 
was in the Chair. 

MEMBERS SWORN. 

Mr. T. T. Krishnamachari, M.L.A. (Tanjore cum Trichinopoly: Non-
Muhammadan Rural); 

Mr. ·Basil Leslie Gray, M.L.A. (United Provinces: European); 
Mr. j)laf KIrkpatrick Caroe, C.S.I., C.I.E., M.L.A. (Secretary, External 

Affairs Department);. • 
Mr. Leonard 'John Dean Wakely, M.B.E., M.L.A. '{Government of 

India: Nominated Official}; and 
Dr: Thomas GeQrge Percival Spear, M.L.A. (Government of India: 

Nominated Official). 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

Ex:rENSIONS :OF SERVICB TO RAILWA.Y OnxCEBS. 

1. *Dr. Sil' ~ Uddin ~ (a) Will the Honourable the Railway Member 
be pleaHed to state the policy about the extension of service after an officer has 
;attained the age of 55? . . 
(b) How many such extensions have the Railway Board sanctioned from 

] st April, 1942? • 

(e) Have the Government also considered the financial losses and the °dia_ 
. ~  created among the subordinate staff who are affected by such 
-cxten<;lOns? • 

~  .Havl:' r ~  been satisfied in each .case that no person was 
avaIlable on any other Government line to fill up tee place oftthe officer to w.oomo 
the extc,llsion was grant.ed? ' 

The·lIoDOUrable Sir Edward Benthall: (a)' The policy at present is that 
officer;:; who attain the age, of superannuation should to meet the requirements 
of the present emergency be granted extensions if they are willing to accept 
them and are physically fit. 
(b) Since 1st April, 1942, >extensions haye been granted t.o 72 c:micers. 
(c) Government have taken into consideration all aspects before deciding on 

their present policy. 
(d) Yes. • o 

(  1  ) A 
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lIr.oLilc4&nd Navalrai: May I know from the Honourable Member if the 
officers who are below these superannuated persons, who are beillg givell ex-
tensions, are incapable tf being promoted '! 
The lloaourable Sir , Edward Bent,hall:' That is not the case. 
Kr. Lalchand lfavalrai: What is the reoasoll for retaining these r ~  

people who have exhausted all their energy, and not promoting men With 
eliergy who are below them'! ,.., 
The Honourable Sir Edwa.rd Benthall:. The reason is the interests of the 

service. It is necessary to retain these men during the present war ~~r .  
As the Honourable Member is aware a large numbez-of officers have lomed the 
services in r~  capacities and it is necessary to retain others who would 
otherwise have retired. 
, :Mr. Lalchand Navalrai: I am asking what is ~ reason that these people 
are being retained and work is taken from younger men? 

The llo11ourable Sir ~ Benthall: I have' already given the Honourable 
Member 'the reason. ' 

:Mr. L&lchand Navalrai: The Honourable Member should explair. whether ~ 
it is on account of war that they are being retained, or they have any purti-: . 
cular qualifications, or is it -because the." are favoured people? 

o 

Th.e Honourable Sir EdWald Benthall: It is on aCJlount of the war. 

Sir Jl[llha.mmad Yamin Khan: May I ask whether allY representations hli.ve-
been made by the people, who would have been promoted and have not been pro-
moted on account of this action, as regards their salaries, promotions, etc. '} 

The llonourable Sir Edward Belitb&ll: Yes, representations have uuturaU" 
been made by officers who have beell disappointed. ' 

Dr. Sir Zia Uddin Ahmad: Will the Government consider ~ desirability 
of creating a special cadre for those who have attained the age of 5"5 and WhOl;1 
in ~ interest of administration the Goyernment desire to keep" so that other a-: 
persons who are below may not suffer, because ill that case if one iliaD j,:. 
retained on a regular cadre then the interest of a large number of per!:\ous 
suffer;; and a great dissatisfaction 'is spread among the staff? 

~  Honourable Sir Edward ~ .  The answer is in the negative. 

Dr. Sir Zia Uddin Ahmad: I hltve said: "Will the Government consider"_ 

The Honourable Sir Edwa.rd Benthall: GO\'erllIllent do not admit the 
principle that extension of service of some, officers ~ the right to C01Il)lt'II-
sation to others, •• 

.. :Mr. Lalchand Navalrai: May I know from the Honourable l\1ember for how , 
long tliese extensions have been gi;ven: for one year, or two years, Or indefi-
nitely? 

, 0  . 

° The 'Honourable Sir Edward Bentb&ll: For one year' or the duration of the' 
war. 

• 
:Mr. Lalchand Navall8i: May I al80 know from the Honourable Membt'r if 

it is the officers alone whq. get extensions ~r even the staff? 

The llon.oura.1ie Siz! Edward Benthall: I think thlltquestion is ~  put 
by another Member later in the morning-. . ... 
Pandlt T.a.Jrsbmi Ranta lIaltra: May I know whether the Goverl'lment, have· 

suspended for the time being the operation of the rule of retirement at the _. 
age of 55? 

."<, ~ ~  ~ r Edwald ~  No. ,that iii not correct. Each cast' 
. IS deClded ~ Its merIts. • • , 

Dr .. Sir, ~ Uddin .Ahmad': The Honourable Member has, just B'Aid that the 
extenl'JOll I: ~  aunn!!' thl.> war pE'''ion, ~ I nsT, ~  qu;stion? SnppOAEt 

I 
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an officer second in cOllHHand, who ought to have taken that ~  has 
attuilled the age of 55, the'll will he retire or will he also be gi;en extension 
for the duration of wari' f 
The B.onoura.ble Sir Edward Benthall: That is a hnothetical Question,. as 

each case will be considered on its IOnerits. 

Mr. Lalcha.nd NavaJrai: May 1 ask the Honourable Member whether these 
people who ure given extensions also get· promotions during the period that 
they work? 

The HOIlOur&ble Sir Edward Benthall: The answer is in the negative. 
. . 

TRANSFERS QF STAFF BETWEEN STATE RAILWAYS. 

2. *Dr. Sir Zia Uddin ~  (a) Will the Honourable the Hailway ~ 
pleuse state if Government have amalgamated the entire cadre of all the Indian 
t;tate Railways into one unit? 
(h) Are the junior ~  r r ~  from one State Railway to another State 

Railway on account of seniority? 
(e) Are Government aware that their present policy of importing persona. 

from other liues inspite of having separate cadre in each Railway is spreading 
gl'eat dissatisfaction among ~  staff? . 

The Honourable Sir Bdw&rd Benth&ll: (a) No: 

(b) The reply is in the negative, in lespect of lIon-Gazetted staff. Wit!. 
regard to Gazetted staff, such transfers are unusual. 

(0) No. 

Mr. Lalchand ."!lavflrai: May I know from the Honourable Membtlr whether 
only officers are transferred from one line to the other· or is the. staff al&o. 

The Honourable Sir Edward Benthall: It is most unusual that staff should 
be transferred, and 1 think I am correct in saying that they are only transferred 
with the COllsent of the General Managers of both of the administrations 0011-
eerned. 

Mr. Lalchand Navalrai: Is it because the officers are not available on the 
liue that they are transferred, or is it for any other reasons? 

The ~ r  Sir Edward Benthall: They are transferred for the benefit 
of the administration of the railways. 

Mr. Muhammad Ashar Ali: Am I to understand that when the 13. & N. 
It and R K. H. Railways are amalgamated with the E. 1.. R. the entire staff· 
of the two railways will be dispensed with? Or, will they be put on to soma 
other job? 

•• 
The Honourable Sir. Bdwald Benth&l1: If the Honourable Ml:lmber will pu't 

down a question I will give him a full reRly. 

~. Sir Zia Uddin Ahmad: Is it not a fact that the members of the stoff 
belonging to other State Railways have been recent!y r ~ rr  to ~ A. 
R. R.? • 

The Honourable Sir Edw&1"d Benthall: I think that is the case, but'I should 
require notice before I could give .• any details. • 

Dr. Sir Zia Uddin Abmad: Is it not a faqt that the A .• B. n. is the step-. 
child of the Manager of the ·B. & A. Rlilway? Wiil he'look after the employees 
of theo.\. B. R.? . 

. . 
The Honourable Sir .Bdwa.rd ,entb.aU: I have personally toured the A. B. 

R. with the General Manager of the B. & A. Rr.ilway and can assure the HOIl-
ourable Member from personal observation that  that is not the case. 

SUPEBVISOB ~ AT ISHAPOBE METAL AND STEEL FAC'l'&BY. 

8. *JIr. ADaDga Kob.a.n Dam: (a) Will the Honourable the' ~  ~
ber be pleased to state if it is tI. fact that the number of the technIcally tramed 

• . -1:.2 

- "Y. •  . 
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hands from different Engineering Colleges, schools and other technical inatitu-
bons havi'lgobeen found insufficient to cope with' the rapid industrialisation of 
the counLry in conseqfJence of the war, the technical training sche}lle, as 
forroulated by the Governor General in Council, was introduced to get properly 
trained hamls in the 16ast possible time suqh. as 6-18 :months? 
(b) Is it a fact th.!lt the minimum qualifications for the supervisor trainees 

under that scheme is I.Sc. standard? If so, are there any less qualified candi-
dates who have been recruited for this scheme in the Metal and Steel Factory 
in Isl1apor6 where the scheme was first introduced and what is their number? . 
«(') \Vhell was the scheme introduced in the Ishapore Metal and Steel 

Fadory? How many of the supervisor trainees ha¥e been recruited and how. 
many of them absorbed in services in this factory or other factories outside it 
till the 31st December, 1942? . 

Cd) Are these supervil:lor trainCles trained for employment in the lactory of. 
their training, vis., Metal and Steel Factory at Ishapore? . 

(e) Is it a fact that some of the employees of the extra temporary appoint-
ments and some outsiders were given the. posts of supervisors in supersession 
of the claims of some supervisor trainees who have completed tlieir course? 
If so, why 'I What is the ·number of such apJlointees? . 
(f) Is it a fact that some of those employed from amongst extra temporary 

31)pointments do not know how to read and write ~  If so, what is their 
".lumber? . 

The Honourable Sir Komi !lociy: (a) Yes. 
(b) No. Uecruitment of Supervisor Tra.inees for the Metal and Steel Factory 

is by selection, each case being considered on its merits. 
(c) (i) In May 1941. 
(ii) 230 r ~  Trainees· were recruited in .the Metal and Steel FacLory, 

Ishapnre, up tr) 3lat December, 1942. . 
(iii) 51 wel'l I absorbed ir. that factory and 6 in other factories up to Slst 

December, 1942. • 
(d) ~ are under training for employment in the Metal and Steel Factnry 

and some {fIr ~r Ordnance Factories. No understanding is given, however, 
that a pas!;tld out trainee will be posted to any specific factory. 
(e) No. The qualifications of all trainees are considered. before a.ny direct 

appointments are made from outside. , 
(f) Yes. Ten such Supervisors, all literate in their own language, have been 

appointed. Each of them was of a standard of skill and experience above that 
of ~  o! the trainees . 

. r SUPERVISOR TRAINEEs AT ISHAPOBE METAL .AND STEEL FACTORY. 
4. *)[r. Ananga Kohan Dam: (a) Will the Honourable the Supply Mem-

bpr please stlrlie whether the minimum period of training of the supernsor 
trainees in the Metal and Steel Factory at Ishapore is six months and is the 
period of nine months counted upon as the average for the completion of 
training? If so, how many of the trainees have been· absorbed in services: 

(i) within the period of nine months; and 
(ii) at the expiry of nine ~  

(b) \\ina.t is the number of those who have completed (i) one year of. train-
ing; and (ii) more than onb year's training 'but have not been absorbed? 
(c) What is the'reason for this non-absorption? 

The Honourable Sir Komi JIody: (a) The estimated minimum pePiod of 
training it! six months. There is no ~ r  period. 

(i) 18 trainees· were absorbed within nine months. 
(ii) 39 were absorbed on completion of nine months' training. 

(b) (i) eight trainees have completed one year of t;IJ.ining, and 
(ii) 14 ha\re bepn under t,raining tor more than ~ year but less than 16 months. 
(c) These trainees have not been absorbed as Supervisors because .they have 

not yet renched the required standard. ' 
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STARRED QUESTIONS AND ANSWBRS I) 

JIr. Lalchand Navalrai: May I know from the Honourable Member. whether 
these r . ~ are trained !rL colleges and schools only, or in other institution .. as 
well? If so, which are those institutions? 
The Honourable Sir Homi lIod,.: They are trained ~  Government factories_ 
JIr. Lalchand Navalrai: May I knbw where they arer at least sOllle of them? 

The Honourable Sir BoJDi lIody: 'fhe Metal and Steel Factory is one factory 
I have mentioned; there are others. 

SUPERVISOR TBAINEES AT ISlLU"OBE METAL AND STEEL FACTORY. 

5. *Kr. Ananga .lIohan Dam: (a) Will the Honourable the Supply Mem-
ber please state what were the grades of appointments and minimum substantive 
p·n;v exclusive of the overtime pay offered to the supervisor trainees, first 
absorbed in service in the • Met1l.1 and Steel Factory, Ishapore? 
tb) What was the system in practice tilJ November 30th, 1942, of recording 

attendance of the supervisor trainees in the Metal and Steel Factory at Isha-
pore and does that system continue up till now? What is the present system 
Ill".j what i8 the reason for abolishing the old system of marking attendance? 

The Honoura.ble Sir Komi Kody: (a) The first Supervisor Trainees absorbed 
in service at the Mct91 and Steel Factory were offered appointments as 'B' 
Grade Supervisors in the scale Rs. 105-5-150, exclusive of overtime pay. 

(b) The system was by recording clock. This was discontinued from 1st Dec-
ember, 1942. In'3ufficient ~  recording clocks were available to record the 
attendance of the rapidly increasing numbers of staff. The check system (which 
involves tal{ing II numbered token from a board and ·depositing it in a box) was 
adoptp.d on !at. December, 1942, after due consideration of alrornative method.<;. 
as being the most suitable. 

JIr. Ananga lIohan Dam: Was it in the experience of Government that thf!. 
previ·)lts system ·worked well? . 

The Honourable Sir Homi Kody: The previous system worked all right, but 
as I have explained, there was not a sufficiency of recording clocks and as the 
numbers of the etaff increased, it became necessary to institute another ~ 

SUPERVISOR TRAINEES AT ISlLU"OBE METAL AND STEEL FACTORY. 

. 8. *Mr. Ananga lIohan Dam: (a) Will the Honourable the Supply Mem-
ber pleas(! state if it is a fact that all the supervisor trainees of the Metal and 
Steel Faetory, Ishapore, protested against the ~ of the previous system 
of recording attendance by not doing what they were asked to ao from 1st 
December, 1942? 
(b) Is it a fact that the supervis6r trainees appealed to the Superintendent 

of the said Factory for reconsilieration of the new' system and some of them 
tendered their resignations when their appeal was not listened to? 
(c) What is the number of those who .have tendered resignations? 
(d) What provision do Government propose to make for the future of these 

skilled hand" under the present scheme when the 'Industries -are liJ[ely to con-
tract after the war and when the skilled hl10Dds will get no other scope for 
.• employment? 

. -
. ~ Honourable Sir Bomi lIodr: Inquiries are being made and the informa-
tion will be laid on the table in due course. • 

1Ir. LalchlUld Ifavalrat: May I know from the ~  Member with· 
r r~  clause (b) of the question, what is this new system and what did they 
require?' . 

The llonouiable SIr Komi lIody: I have explained .the new system. It IS a 
~  systi!tn involving taking a number token from the board and depositing 
it ill fi box. That was introdllced after coq.sideration of other ~  because 
the original system of recording clocks couIa not work on account of an insuffi-
ciency of .thetle clocks. 
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Mr .• Lall:baDd Navalrai: ~  I know that the reconsideration wat; that the 
011 system .shollld be restored? 

The ~ r .  Sir Homi M:ody: Well, I have already stated that inquiri::l'S 
are being illade and thd information will be laid on the table. 

RAILWAy.ACCIDENT BETWEEN CBHATI.AN AND SABAJIBAZAR R~  STATIONS. 

7. ·.r. hanga Mohan Dam: (a) Wlll the Secretary of the Posts and Air 
Department be pleased to state if any public enquiry ~  made in connection 
with the railway accident-which occurred between Chhati.8.h and Sahajibazar 
milway stations in the district of Sylhet? If so, what is the result of the 
tm'llliry ? 
(b) Did' any expert from the Government of Iqdia visit the locality and 

-tmbmit his report regarding the accident? If so, what are his findings? 
. «(') \V as the liccident due to rash driving and, if· so, what steps have Gov-

r .~  t'lktn to punish the guilty persons? 
(d) What was the number of casualties as a result of the accident? 
(e) Bo:; any compensation been granted to the dependents of the victims? 

Si: Gurunath Bewoor: (EI) and (b). An inquiry, as prescribed under sections 
4 and 84 of the Indian HailwllyS Act, has been held .by the Government Inspector 
of' Hallwny.-, on the 19th cnd ~  of November, 1942. His Report has been 
received, iilld hi!o\ 'finding' it; that the case was one of deliberate train-wrecking 
by some person or persons unknown .. 
(c) The UIlIH\'er to the first part is in the ~  the second part does 1Iot 

arise. 
(d) Eight pm;!;engers were killed outright, and three died sl!Lbsequently. 

Thirty-six p:"l!sengers and three Uailway employees were injured. 
(e), No. 

Kr. LalChand NavaIrai: Mav I know if the wreckers of that accident have 
been arrested or not?' . 

Sir Gurunath Bewoor: I understand that the ~  have' the matter in halld. 
They are investigating !he ~ . 

REPA.TRIATION OF INDIANS FROM JAPANESE-OCCUPIED COUNTRIES. 

8. *Xr. Lalchand Navalrai: . Will the r ~ Secretary be pleased tostil.te 
; how many Indians including Sindhis have Deen repatriated from the occupied 
eotmtries under the possession of ~  Japanese? . If there have been any, will 
. he be plcssedto place a list of the same on the table? 

Mr. O. K. Caroe: It is very difficult to answer the question in the fOl'lll ill 
which the Honourable Me:mber has put it. If he will be good enough to put 
dow'lanother question specifying the countries .vom which he asks for informa-
tion af> regan1;; repatriation, I will do my best to answer it. I 

If 'hc.wev(l' he. lefers to Japan itself and occupied China I place a list of 
r.epatriates nn the table. . 

No. Name. 

1. Abdul Razaq. 
2. Adamji T. 
3. Akbani, M. J. , 
4. Ama.r Singh. 
.5. Aaer Khan. 
6. ABBa Singh. 
7. Atta Mohammad. 
8. Attar Kaur. 
9. Bagwat Singh. 
10. Banta·Singh. 
11. Basant lfAur. 
12. Bata Singh. 
13. Bhagat Singh. 
14. Bibi Kaur. 

Repatriated by 8ea--N08. 1 to 124. 

No. • Mame. No. Name. 

15. Bir Singh. 29. ChunilaI. 
16. Boghani., C. R. 30. Dalip Singh. • 
17. Budh Singh. 31. Dalip, Mrs. Singh (l\Ie1a 
18. ~  R. F. B. Wanti) . 
19. Chadha, Mrs. 32. Dalip, Miss M. -
20. Chadha, M. K. 33. Dalip, Miss. A. 
21. Chadha, S. 34. Daulatr.am, P. 
22. Chadha, K. 35. Dave, M. S. 
23. Chadha, J. 36. Dingamal, N. 
24. Cha.nan Singh'. ,7. Dulla Singh. 
25. Char4n Singh. ,38. Eling, J. C. 
26. Charan Kaur. 39. GCLIida Singh. 
27. Chama, B. D.40. Gurbax Singh. 
28. Chirag Din. 41. ~ Kaur. 

• 



No. Name. 

. ~. Gurnam, Kaur. 
&3. Habib Mohamid. 
44. Harbtms, Singh. 
45. Han Singh. 
46. Hari Singh. 
47. Harjind Singh. ' 
48. Himatsinhji, K, S. 
49. Hira. Singh. 
50. Hotchang Chullaran. 
51. Kaimdin. , 
.52. Kamda.r, D. A. 
·53. Kapur, D. N. 
.54. Karam Singh. 
. 65. Karanjia.,.z. A. 
.56. Ka.rtar Bingh. 
.57. Kasar SiQgh. 
.58. Khemschend, G. D. 
.59. Khushia.SiIlgh. 
.60. Kiroda. Singh. 
-61. Kishan Bin8h. 
62. Kishen Singh. 
fill. Kochar, J. D. 
6'. Krishnamoorthy .. E. & 
65 . . .~  K A. 
<66. .I..ekhnU. Mrs. P. 

~ I..ek.maj, L. 
-68. l.ekhraj, R. 
-69 • .Lekhraj, G: 

No. Name. 

125. Mr. H. M. Parwani. 
126. Jaha.n Dad. 
127 .. G. M. Kh-. 
128. Mr. Uja.ga.r Singh. 
129. Mr. Noor-Ul.Haq. 
130. )fr. Mohammed Mzal. 
J 31. Mr. H. L. Ad:vani. 

• 
S:t'ARRED QUESTIONS AND ANSWERS 

No. Name. 

70. Maghar Singh . 
71. Mahra, R. G. 
72. Malkani, K. R. 
73. Malli Singh 
74. Mehta, K. J. 
75. Mehta:Mrs. K. J. 
76. Mehta, F. J. 
77. Melwani, R. B. 
78. Mohanani U. A. 
79. Natha Singh. 
80. Naurang Singh. 
81. Navranjan Singh. 
82. Nazar Singh, Mrs. D . 
° 83. Pala. Singh . 
84. Pa.rsra.m, P. 
85. Pa.rsra.m, M. R . 
86. Pa.rsra.m, A • 
87. Parsram, C . 
88. Parsram, G. 
89. Parsram, J. 
90. Persram,R. 
91. Parsram, R. 
92. Parsram, S. 
93. Parsram, T. 
94. Pathan, I. K. 
95. Phulindar Bingb. 
96. Pritam Singh. 
97. Pum Singh. 

No. Name. 

98. Rahman. 
99. Raj KUIJU!ri Chand. 
10". Rala Singh. 
101. Ram Chand. 
102. Sahgal, R. S. 
103. Samtani, R~ K. 
104. Samyani, L. J. 
105. Sa.nmukhani, J. B. 
106. Santokh Singh. 
107. Sen, N .. C. 
108. Shamsingh and Dhana., 

Singh. 
109. Bhanta KUDlIIo"ri. 
1I0. Sheth, R. A. 
Ill. Smart, S. B . 
H2. Bwansi, N. R. 
1I3. Talati, Miss. M. S. 
1I4. Thakar Singh. 
1I5. Tikamdae, P . 
116. Tolaram Detaram. 
1I7. Ujagar Singh. 
1I8. Ujagar Singh. 
lID. Vaeunia, H. P. 
120. Vicca.jee, Mills R. R. 
121. Warrior, M. G. 
122. Warrior, Mrs. 
123., Wazir Bingh. 
124. Sohan Singh. 

Repatri.ated by Air-NOlI. 125 to 145. 

No. Name. No. . ~ 

132 •. Mr. H. S. Bannerji. 139. LiNk. Sa.ntarkh Singh. 
133. Mills J. M. Rom. 140. LiNk. Dalip Singh. 
134. Mrs. A. R. Esmail. 141. Mr. Sarwan Singh. 
ISS. Dr. Datta. 142. Mr. Karnail Singh. 
136. Mr. K. C. Chatterji. 143. Mr. B. Hathira.ma.n. 
137. Mr. James Rainey. 144. Mr. M&nns. 
138. ;LINk. Laehkar Singh. 145. Mr. Mohammed Amin. 

7 

!til. Lalchand Navalrai: :\la) 1 know, if the Honourable :\-Iem"ber could tell 
the Hou>le, which are the plaees now in the possession of the Japanese, and 
whether the 'people ir, those places ha ve been repa.triated? 

lIr. O. Ie Oaroe: The question regarding some of those countries, which are 
part of the British' Empire, but now occupied by Japan, would relate to the 
Indian Overseas Departmf'nt. ThE' other countries would relate to my Depart-
ment und I should have to ansrwer them. But as I said before, if the Hononr-
.able Membt·r would be good enough to put down a question spedfvina the 
.eountries, J will do my best to aliswer ~ .  • '" 

Mr. Lalchand Navalrai: 1 should suy that I specify eve:ry country. But 
then, what I want is that we should be told what 'some of those places are, as the 
HOl1oUl'able l\Jelllber must huye some information ahout them. 'Vhv has -that 
.oildqrll"lntio 1 not been given to n.e;' • . 

:Mr. O. K. Oarot;: I have placeq on the table a Hst of repatriates-about 124 
1:11 1:111111.,,·1' Th", flo110UrnUl' Member will see thaf, some are from Japan itself 
ana some h(un I ~  par! of Cllina. ~  names have ~  mixed up. So i1P 
·would.be better .if the Honourable Member woUld put his question in a sperified 
fm'tI1. 

lIIr. Rooseinbhoy A. Lalliee: Will the Honcurable :Member place before the 
HOll ~. 1\ Ii,,! of countries occupied by Japan so as to enable the Honourable 
I r~ tf) mark out ~ countries therefrom? 
lIIr. O. Ie. ·Oaroe: I think the r ~ ~I r probably ~  that. He 

is very w.ell informed. 
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Mr. ~  Navalrai: Can the Honourable Member tell me if any people 
have ~  repatriated. from Singapore and Malaya? . 

Mr. O. X. 'Oar06: That would be a question which should be addressed to my 
Honourable friend, Mr. Ane} , the Leader of the House. 

JIr. ~  Navalrfl: And any from the Phillipines? 

Mr. O. X. Caroe: That question, I presume, would be to me. But. I have 
no illformatio;l at the moment. 

DEABNlIlss .ALLoWANCE TO RAILWAY WORXEBS. 

9. "'JIr. Lalchand Navalrai: (a) Will the Honourable ;M;e:mber for RailwB.ys 
be pleased to state if representations have been made by the Railway stafi 
workers and their representatives about the inadequacy· of the dearness allowance 
granted to them and for its increase? What steps ~  Government taken to 
improve their condition consequent upon the outbreak of hostilities? 
(b) Is it a fact that the house-rent allowance· granted to the Railway stafi 

drawmg Rs. 60 is added to the amount of their salaries and dearness allowance 
js disallowed to them on the other hand? . 
(c) Do Government propose to remove this hardship? If not, why not? 

The Honourable Sir Edward Benthall: (a) The reply to the first part is in 
the affirmative. As regards the second part, Railways in addition to the dear-
ness allowance hap established grain shops for sale of food grains to their 
employees and have provided numerous other measures for relief in the ('ese 
of injuries and other hardships caused by the. war. 
(b) I would refer the Honourable Member to the reply to part (a) of hi& 

starred question No. 136 asked on 6th March, 1942. . 
(c) Government do not consider that any hardship is involved in their 

present orders; the· &econd part does not arise .. 

lIaulana Zall.!' Ali Khan: With regard to part (b), may I know whether the 
Railway employees drawing salary above Rs. 60 are not granted any dearness 
aHowance? 

The Honourable Sir Edward Benthall: That is not the case in ~ r  parts. 
of lndia. 
lIaulana zalar Ali Khan: What about the North Western Railway in the 

Punjab? 
The Honourable Sir Edward Benthall: I ~  require a notice of that 

question. The areas are divided into three classifications and I could not give 
you off-hand the areab of the North-Western Railway. which are involved in 
the jligher categories. 

JIr. If .•. Joshi: May I know.from the HonoUrable Member whethpr in 
view of the increased cost of living Government of India propose to increase 
the dearness allowance? 

The Honoura1M Sir Edward Benthall: The whole question is under C(\lllili· 
dera'tiion at the present moment. 

Mr. N. II. Joshi: May I ask when !3-overnment will come to n decision on 
that point? . e • 

The HonourableLSir Edward Benthall: I have nothing to add to my previ-

ous reply. -

Sir lIubammad Yamin Khan: win Government consider that the !,enefit 
• of dearness allowance should be given to thos.e ~ ~  ~  are getting \;pto 
Rs. 200, b'.3cause the dearness allowance whLCh IS bemg gIven at th,e :eresent. 
scale migr.t be under contemplation of ~  ~ I .  .and ~  not reach 
upt-o Rs. 206; but upto Rs. 200 tnere IS . full. JustificatIon to give dearness 
allowance. Will Government consider that pomt? 
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The Honowable Sir Edward BenthaU: Representations to that effect have 
been considered. But the present deluness allowance was settled in r~

tion with the representatives of the railway workers. • 

Sir :Muhammad Yamin Khan: R I ~  r ~  representation may be-
representing some category and npt others. Either, they are of the ~ r r

services or the menial services, but the middle class is ignored who gets between. 
Rs. 60 and Rs. 200. 
Mr. Hooseinbhoy A. Lalljee: We want reply from the Government-. 

The Honourable Sir Edward Benthall: The Honourable Member. I think.-
did not in fact put a question. 

Sir :Muhammad Yamin Khan: I ask whether the question of these middle-
class people has been put up by the representatives of the railway workers· 
or is there ~  who represents this class who came forward? 

. The Honourable Sir Edward Benthall: Government take care of all' their-
servants, 
Dr. Sir Zia Uddin Ahmad: \Yill the Honourable Member take note that the-

purchasing value of the rupee has gone down and that therefore the case of 
middle class people also be taken into consideration? 

The Honourable Sir Edward Benthall: Government take all facts into-
consideration. 

:Mr. Jamnadas :M. :Mehta: Will the Honourable Member please sa.y whether 
the Hailwaymen's Federation has asked the Government to make an !l.nnounce-
lIlent before the Railway Budget is presented? 

The Honourable Sir Edward Benthall: I have already said that the whole-
question is under consideration at the present moment. 

Mr. Jamnadas M. Mehta: I want to know some definite time; because the 
Railway Budget is coming on. 

The Honourable Sir Edward Benthall: I have already said that the whole 
question is under consideration. 

:Mr. Jamnadas 11. :Mehta: Will you please make increase in the dearness -
allowance before "he Railway Budget is presented? -

The Honourable Sir Edward Benthall: I could not give any undertaking at 
the precise moment, but I am prepared to discuss the matter with the 
Honourable Member. 

Mr. Jamnadas M. :Mehta: The Honourable member ha!' received definite-
proposals from the Federation; is he going to accept them? 

The Honowable Sir Edward Benthall: I am not prepared to make an :lnswer' 
at this precise moment. .. 

:Mr. Jamnadas :M. :Mehta: Is the Honourable Member awarl that the censor-
ship on the one hanl and the silence of the Government on the other makes: 
the Railwayman fear that there is nobody working ror him? People are likely 
to think that the Railwaymen's Federation is dead. 

The Honourable Sir Edward Benthall: Whatever the position of the Rail-
waymen's Federation the Government.is not dead. 

Mr. Lalchand Navalrai: May I know from thaoHonourable Member whether 
there has been discontent against the arrangement whioo was made by t4e 
Railway Board with the Federation and whether, after that decision has been 
r ~ they are satisfied that it should not be reconsidered? 

The Honourable Sir Edward Benthall: I do not think I have anything to-
add to what 1. have alreadv said. 
:Mr. Jamnadas N. ~  Has Rs. 30 in cash and kind as dearness allowance-

for all employees uptO Rs. "250 been nov.' asked for by the Fedflration? 

The ~ r  Sir Edward Benthall: I have received such a representation:.. 

• 
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.I ~ PAYM£N"TS TO BRrrISH INvESTORS ON INDIAN R I ~ . 
10. "'Mr. X. C. Neogy:(a) Will the Honourable the Hailway Member be 

pleased to state what was. the aggregate amount of annuity payments that re-
mained to be paid to British investors on Indian Railways as on October 1, 1942, 
and when ~ various annuities would have ,terminated in the ordinary course? 

(11) What was the lump SUIll payment that the Government of India haye 
paid over, or agreed to pay over, to His Majesty's Government in lieu of the 
annuities above referred .to? , 
(c) On wh!lt basis hove the yalue of the annuities been computed so as to 

wake up the amount to be immediately paid over to His Majesty's Govetnment ? 
(d) ~ are the specific advant,ages, if any, to India in the arrangement 

under which, in'return for the lump sum payment to RiA Majesty's G9vernment, 
t.hey would make available to the Government of India spms equal to the instal-
ments of the several annuities as and when they' fall due? 
(e) Is it a fact that the lump sum payment represents in effect only an invest-

ment at 2t per cent? On ",hat terms was the Government loan raised ut the 
time to provide the money for the said lump sum payment? 
(f) Are the Government of India contilllling to shoulder any legal obligation 

to the annuitants, ~  they are paid off by His Majesty's Govemment? 

The Bonourable Sir Edward Benthall: This question should h:lve been 
addressed to'the Honourable the Finance Member. 

Mr. it. C. Neagy: I thought Railway finance" are now separate from the 
general fiIiances. 

No answer was given. 

PBELnruNARY AND FINAL RECOMMENDATIONS OF THE GRADY MrssION. 

1l.·*Ji:r. X.o. lIeogy: (a) Will the Honourable Member for Suppl.y be 
pleased to state what were the final recommendations of the Grady Mission made 
in its Report' after its return to Washington? . ' 
(b) In what respects did it modify or supplement the recommendations con-

tained in the preliminary report prepaTed by the Mission while it was in India? 
(c) What were the Government of India's decisions on the Mission's pre-

liminary and final recommendations, separately?' . 

Cd) Has the Mission's Report been shelved by the Government of the United 
States of America on the.ground that the. military situation has much improved 
",ince the visit of Dr. Grady's Mission to India? 

(e) Does the shelving of the Report also mean the turning down of th!' 35 
<;pecific requests said to have been telegraphed ~ 'the Mission whi1e it was in 
l.ndia for essential machines, materials and ~  1 
(f) Do the Government of India pr.opose to let the matter drop,. or to pursue 

it further with a view to secure the implementing of any of the recommendations 
!lOW? '  • . 

(gr Has the Grady Mission condemned most of the engineering workshops 
. engaged in war supply production as "historically and actually jobbing shops", • 
8nd have Government taken any steps ~ r  tha,t they cease to be so? 
(h) Hill! any pressure been ,brought on th:e G,overnment by any interest against 

the central theme of the J\.Iission's preliminary report that the problem of pro. 
d',lction can only be Solved by a strong centralised power vested in and exercised 
.by Government? ... 
(i) Is it a fact that American Press correspondents present at the Supply 

}.{ember's Press Conference disputed. the accura.cyof the summary of the pre-
liminary Report put forward by the Honourable Member and described his com-
Flents on the Mission's recommendations as "defeatist"? 
m In viEi'\t of the above s:llegatiotl, do Govemlnent propose to publish the 

~  text of the 'preliminary recommendations of the Mission, so as to correot any. 
misapprehensions in the public mind?' . 

• 
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lkj Do Government propose also to publish the ~ ~ features 9£ ~  final 
J'ecommendations of the Mission, in so faT as such pubhcatlOn ~  not gIve away 
vital informatIon to 'the enemy? 

The Honourable Sir Homi ][ody: (a), (b) and (c). The final report of the 
4<\.merican Technical Mission to Illdia is a confidenttal document submitted by 
the Mission to the Government of the United States, and the Government of 
India, and the -Government of India regrl:!t they cannot' poblish 01' COIlIment 
upon the recommendations which it contains. 
(d) No. The. Government ~  the United States' have infbrmed the' Govern-

ment of India that in present conditions it is not possible to implement as a 
whole tJle programme ,:ecommended by the Mission but that it is open to the 
Goyetnment of India to urge the' consideration on their merits of individual 
'items inc!uded in rhc programme. The Government of the United States, have 
.llso informed the Government of India that, so far as is possible, assistance 
will be given to India in securing the raw materials necessary to maintain war 
;and other essential production; the equipment require-d-for the maintenance of 
;existing plants; .-md equipment for new plants nearing completion. 
(e) No. I understand that the thirty-five specific requests related largely to' 

Qrders already plu:!ed in the United States which the Mission thOllght it 
odesiruble to expedite. . 
(f) The Government of India are proceeding with such projects as the Gov-

;el'llment  of the United States are likely to ('onsider as qualifying for assistance 
'lmder their decision outlined in part (d). 
(g) It is a fact that the engineering workshops in India, are largely jobbing 

shops, and this fMt has been mentioned in official reports of the Government 
of India as wen ~  by the American Technical Mission. The term "jobl:!.lng 
';;hop" implies a distinction between the technique and equipment suitable to 
the execution of a lurge number of different orders and mass production techni-
que and equipment. Jobbing shops are necessary and are to be found ill ell 
('ountries, but there are diffic,ulties when, as in India, it is' desired to convert 
-them to mass production: A great deal has in fact been achieved by 1l1eans 
of rationalization, and Major General Wood, who was recently appointed to 
study the possibility o{ further rationalization, proposed certain ~  which 
11re no'\\' hand, . 
(h) No. 
(i) I am sorry I cannot enter into a contr<?versy about the views 'attributed 

to Ameriean Press correspondents. ' . 
(j) and (k) Government regret they are not in a pogition to publish·either 

the full text of the preliminary recommendations or the main features of the 
final recommendatio!ls of the Mission . .. 
Mr., X. O. NeolY: With regard to the Honourable Member's reference to the 

-present conditions under which the attitude of the Government of the United 
States has undergone a change, will the Honourahle Members please indieate 
the exact ~  of the preSe}lt conditions as l:eferred -to? '. 

The Honourable Sir BOmi ][ody: Tcan only answer in verv general terms. 
Tn "iew of thl'l altered military situaiJion and the fact that the UnitE-d S:ates 
own war ~ r  has had to ~ intensified a ver,¥, r ~  deal, it is not possible 
for the Pmted States to implement the full recommen4itions of the ~ . 
'The.v· R ~  however, proD?ised assistai:lce with regard to such projects af; cllD 
be 9a1medlRtely related to India's war effort. lind whi('h the United States Gov-
-ernmimt would regard as being a useful ~  to the Allied war effort. 

:Hr. X. o. Neogy: Is it a fact that the Gradv Report was considered to 
he mainly a long-range plan to nssiflt IndIan ~ r  expansic;m,? 

'The ~ r  ft Komi ][ody: No. that is not a fact. • 
][r. X. O. lIeagy: Has the Honourable 'Member seen press reports to that' 

effect from Washington? 

• • • 
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The ~ I  Sir BmDi Kocl1: I can only tell him briefly what the Mission 

themselves have indicated as the scope of their functions: "the work of the 
Mission was clliectly related to the common war effort of the United NatioBS 
and was in no way connected with the post-war industrial and comIIlt)rcial 
problems of IJ;tdia". 

Dr. Sir Zia Uddin Ahmad: Is it not a fact that the Grady Mission r~

mended the separation of production from the Supply Department and if so 
what action have the Government of India taken? 

The Honourable Sir Komi )[ody: Considering that a Resolution on that 
tlubject is being tabled at every Session of the Legislative Assembly. I would 
prefer answering ,the question when Dr. Zia Uddin Ahmad's motion comes up 
for consideration. It is, however, for the Honourable Member to choose. I 
am ready to meet him at any time. 

Ilr. Lalcha.nd Jlavalrai: \\lith regard to 'ciause (g). what was the suggestion 
., of the Grady Mission when they condemned the present system? What alter-
native did they say and did the Government agree with ,that alternative 
system? , 

The Honourable Sir Homi ]l[ody: If the Honourable Member is referring to 
jobbing shops, I ~ already read out what the Government have ~  and 
what exactly was the measure of condemnation; if my Honourable r ~  so 
desires, I will read it out again. 

lIr. Lalchand Jlavalrai: I did not follow. 

Ilr. Eresident (The Honourable Sir Abdur Rahim): The ~ r  Member 
need not read it again, having read it out once. 

The Honourable Sir Homi ]l[ody: Whatever defects were pointed out 'Ill 
the system. r~ remedied .so far as it was practicable; but the original structure 
of the engmeermg .shop mdustry oould not be . altered out of recognition. I 
have already explamed ~  .a great ~  of regimentation had been' going on 
Even before the Grady MISSIon made Its report, and after the report, Major 
General Wood was specially appointed to look into the question; he selected a' 
number of projects on which rationalisation could be carried furthertIian it 
had been; and several of ~ . are already in hand. 

Ilr. ]l[uhammad Jlauman: May I know whether a copy of these recom-
mendations was also submitted to the American Government and whether they 
hnve been made public in Washington? . . 
The Honourable Sir Komi ]l[ody: I do not think that the final report of the ' 

Grady Mission has found publicity. in r ~ The report was marked 
"Secret" and was submitted to the Government of the United States as well 
as to the Government of India. 

Kr. ~ Jlauma.n: May I know how the papers in America could 
comm"lnt on the recommendations? • 

The Honourable Sir Komi ]l[ody: I do not think they have commented 
l'pon the recommendations; they have spdken in general terms about the reporf. 

]l[r. X. OJleogy: Is it a ',iact that the Honourable Member's summary of 
the recommendations( was characterised as inaccurate by American correspond-
ents whom the Honourable Member had met in June? ... 

The Honourable Sir Komi Kody: I can only say this: that if, ~  
characterised the summary issued by myself as inaccurate, then all I can say IS 
that he was inaccurate. 

Dr. P. W. Ba.nerjea: What is likely to be the.net &ftect of the ~r  
made in the Grady RepQrt on the industrial production of India? Wlll they 
reduce the industrial production or increase, it? 
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The Honourable Sir ~  lIody: An answer to tha.t will require a volume 
almost. I do not know what .specific point my Honourable frtend seeks en. 
lightenment upon. The net effect of the Grady Mission's Report has certainly 
been the stimulation of India's war effort. Even after the American adminis-
tration felt itself compelled  to ~  down the recommendations· of the final 
rEOport, a great deal of assistance has been forthcoming from the United States, 
and that has been all to the good. 

Dr. Sir Zi& Uddin Ahmad: Did the Mission recommend the separation of 
Foduction from the Supply Department--yes or no? 

The Honourable Sir .Homi lIody: No. 

!>IFPERENT CONVENTION. AS REGARDS Up AND· DoWN TRAINs ON EAST INDIAN AND 
GREAT INDIAN PENlNSULA.;RA!LWAYS. . 

12. *Dr. Sir Zia Uddin Ahmad: (a) Will the Honourable Member for Railways 
please state ii it is not a fact that the trains going to the North are called Up 
.trains on the East Indian Railway but they are called Down 'On the Great Indian 
Peuinsula Railwav? . ' 
'(b) Why have'the geographical directions been reversed by the Great Indian 

Peninsula Railway Administration? 

The Honourable Sir Bdward Benthall: (a) This is not alwll-Ys the case. 
(b) The terms " Up' , and" Down" are not determined by geographical 

direction. The G. 1. P. follow the English practice of "Up" to the main 
terminus, and "Down" from ~ terminus; whereas the East Indian Railway 
does the reverse. ; 

Dl'. Sir Zia uddfn Ahmad: In an interview, a candidate was put in a ~r  

ullcomfortable position when he had to ,say that to Delhi from Calcutta was Up 
and to Delhi from Bombay is Down. 

The Honourable Sir Bd'Ward Benthall: Did. the Honourable Member put a 
quest-ion? 

Dr. Sir Zia Uddin Ahmad: Is it a'fact? 

The Honourable Sir Edward Benthall: I cannot tell the Honourable Mem-
ber. 

PROTECTION FOB PRoDUCER GAS PLANTs INDUSTRY. 

13. *Jlr. K. C. Neogy: (a) Will the Honourable Member for War Transport 
he pleased to '3tatewhether, in view of the increasing use of producer gus plants 
in automobiles, any measures exist at present to afford protection both for t,he 
users of gas plants as well as-for the manufacturers? 
(b) Are Govenlment contemplating any action to give such protection hellce-

rorward by issuing a standaTd speci.fication., and by the setting up of Government 
testing stations as in Australia? 
(c) Have any steps been taken to ensure that only standardised and graded 

coal is used in producer gas pl8'Ilt? 
(d) Are Government' aware that Ql>ers of producer gas plants are finding it 

difficult to procure insurance for. their, vehicles as insurance companies are not 
. prepared for the new risk involved? • 
. (e) Have Government investigated the economic po/sibilities ~  this ~  

~ r  ~ . 8'l'e they prepared to take any steps to place the industry on & 
~ U  ~  III the post-war era to prevent the drain 'of Indian money by foreigIi 
-011 compames? 

The.llonour&ble Sir Edward Benthall: (a) I am not clear what form of 
protectlOn ~  . ~ )1ember has in mind, but the mo¥l rules which 
htve been Issued and whlCh have been ~  generally, require that these 

~  • ~  be manufactured by manufaoturers approved by a competent 
'fiuthonty and should be of an approved type or model. Such manufacturers 

• 
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rect"ive licenses ~ r steel against tlle quota fixed fo!' a province by the Central 
uOVel"lllUent. • 
tb) Iu April last certain genera! specifications were suggested to Provincial 
r ~  ip. whose field the subject, lies .. 'l'hese have been revised recently 

in the lIght oi experience and will continue to be revised as the best practice 
for III dian cOllditions becomes more evident. Under the model rules the 
competent authority is required to satisfy himself that the design and con-
stnwtion 'are .in accordance with the general specifications which are appended 
to those rules. Testing stations exist at the Guindy College of Engineering in 
~I r  and in Bombay and Cawnpore. It is hoped that other Governments 
will also set up such stations. At the Centre the Department of Scientific and. 
Industrial Research are now equipping a laboratory for tests and research a1l 
1>elhi. • 
(c) Yes. The attention of all Provinces was drawn to the need for auequate 

supplieb of graded charcoal over a year ago. Several of them now market 
standard graded charcoal and others I hope will follow. 
tJ) Xo such difficult.y has been brought to my notice but I am making 

enquiries. . 
,-e) The plant can be made in India. from Indian materials, and ~  charcoal 

at lcasollable prices competes successfully with imported mc,>tor fuel. No pro-
teetion therefore seems necessary. 

Sir Cowasjee .JehaDgir: Will the Honourable Member tel! me where the 
test house is in Bombay? ' 

The Honourable Sir Edward Beiltha.ll: I should have to inquire from. 
BOII.bay? 

" Sir Oowasiee .Jeha.ngir: Can the Honourable Member tell me what ser'vice 
this t-.st house renders to the public? 

The Honourable Sir Edward BenthaU: I cannot tell you precisely, but 1 
shaH be willing to send the Honourable Member the details. The function of 
the testing. station is to examine, test and pass the type of plant about which 
it is consulted and to see that it will not cause damage to the engine of the 
mot0r car. 

)[r. Hooseinbhoy A. Laljee: Will the other Honourable Members 
be so r ~ as to get the details which the Honourable Member promised to. 
send to -the other Honourable Member? . 

'rhe Honourable Sir Edward Benthall: I can place on . the table the details 
that the Honourable Member wishes. 

Mr. X. C. Neogy: Is such testing compulsory"or optional? 
The Honourable Sir Edward Benthall: I should like to have notice of that 

qUt'StiOll. . 

Sir Cowasjee .Jehangir: The HonoUrable Member said that certain manufao-
turers' have been given lil'enses to manufacture these plants. Will the·' 
Honourable ~I. r place on the table of the House' or state in the House ' 
what are the responsibilities attached to stIch licensees and to what extent they 
are expected to maintain thel!fa plants? 

• The Honourable S'1l Edwa.ra Benthall: I will certainly place that informa-
tion on the table of the House. '-" 

Pandit Lakahmi Xant& Kaitra: The r~  Member referred" to· SODle 
model rules. May I know who framed them and when they came into operation? 

The Honourable Sir Edward Benthall: They were framed by the Gove:,n' 
ment of Indiacand circulated to Provi.P.cial Governments.-I 'thinK ram"correct 
in saying tlJ.at there is 8 copy of them in ~ Library of the ~ .  , 

~r. ~. c .• eogy: Has there been any attempt to secure a standardised 
speClficatlon sCI: far as the centrally administered areas aueconeerned? . 
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The Honourable Sil' Edward Benthall: A Uleasure of ~r  it is-
hoppd. will btl achieved by thtl circulation of the ~  rules. It has been 
thul!"ht preferable to encourage the development of gas producer plants by. 

~r  competition both in production and in .design. 
Panciit Lakshmi Kanta )[aitra: Did the Honourable Member say that it-

\n.s purdy a provinCial concern? If that were so, how was standardisation tG, 
~ ~~  ' 
The Honourable Sil' Edward Benthall: I think I said it was primai'fty a· 

r ~  concern, but the centre, of course, has a respOlisibility for co-ordinat-, 
iug ill this lllatter ill WU:' time. 

Xr. X. ,C. Neagy: What is the answer to that part of my question which: 
I"ay", "Have the Government investigated the economic possibilities of this, 
IIh\' in,dustry"? 

'l'he Honourable Sil' Edward Benthall: Government have hitherto regarded. 
this as a war time measure and as such have fostered it with all the energy at. 
their cOlllIllund. 

Mr. K. C. Neogy: They do not look upon it as capable of being continued: 
after the war is over when petrol could be had easily. Is that the position? 

The Honourable Sir Edward Benthall: I have already stated, in my reply' 
to plrt (e) of the question, that gas producer plants can compete, if the price· 
of (-hal'coal is satisfactory, with petrol engines. 

Mr. President (The Honourable Sir Abdur Rahim).: Next question. 

TRANSFER OF THE EAST I ~  RAILWAY GENERAL MANAGER's OFFICE FROM: 
CALCUTTA. 

14. *Dr. Sir Zia Uddin Ahmad: (n) \-\lill the Honourable the Railwa,v Member: 
IJlease stnte whether arrangements have been made for the 'transfer of the office' 
of the General Manager, East Indian, Rai.lway, or a part of his office from, 
Calcutta to other suitable centres on the East Indian Railway? 
(b) In case no arrangement has been made for such transfer, does he prGpose· 

to consider tlw question of transfer of the above office to other places on account 
or difficulty of transport from Calcutta to out-stations? 
The Honourable Sir Edward Benthall: (n) Xo. 
(b) Government have looked into the question but they do lIe!: consider it 

expt>dient to transfer the offieeoutside Calcutta. 

EXTENSIONS OF SERVICE TO NON-GAZETTED RAILWAY SERVANTS. 

15. *Kr. LalchaJd Navalrai: (a) Will the Honourable the Railway Memblllo, 

~  pleffSed t.o state thtl Rail«"8y Board's policy in regard to granting of exten-
SlOl1S of £:erVlCe to non-gazetted railway servants, on the State-m!lonnged Railways 7' 
(b) Are. such extensions of service given to employees in the higher than tht-l 

lowest grade? If SO, what, steps are being taken to see that the senior !1nd' 
efficient ~  awaiting chances of promotion in the -normal r~. are 
not deprived of their due, promotions owing t.o extensionk of service granted 
to superannuated persons? 
(c) Is it proposed to createsupe;numerarv posts in such hi .. her !!Tades in 

which  extensions of service are given to staff to ~  the staff ~ ~r ~
to get their due promotions? If not, why not? •  . <> • 

.@) How many Train Examiners have been (i) given extensions of service, 
or Iii) recalled after retirement on the North Western Railwav and in what 
grades? . 

(e) .Have there been any complaints from the existing staff against" such 
extenSlOl1fl? If so, how these were disposed of? 
The Bonoura.ble ft Ed\vard Benthall: (a) Government ~ laid down no' 

specific policy in respect of the grant of extensions to non-ga7.etted staff on 
State-managed Rail,,'avs. The matter is within fhe discretion of the Adminis-, 

~  ' . -
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lb) As r ~ r  the first part, I have no definite information. As regards the 
.second part, extensions J;!.ave always been permissible and Government have 
_never accepted the view that the grant of an extension created a right to 
. .compensation on the part, of anyone who elCpected to su('ceed to. the post. 

(c) No, ~ the reason stated in the reply to the latter part of part (b). 
{d) (i) Six, one in grade 1, two in grade II, two in grade III and one in 

.grade IV. 
(ii) Eight, three in grade I, four in grade II and one in grade III. 

(e) The answer to the first part is in the affirmative. As regards the 
.second part, I am informed that the appellants were told that the extensions 
have been granted in' the exigencies of the service owing to shortage of trained 
."Staff. 

)[r. Lalchand lfavalrai: Will these extensions be till the end of tlte war in 
.the case of non-gazetted officers? . • 

The Honourable-Sir Edward Benthall: So far as I am aware, it is for one 
_year or for the duration of the war. 

IIr. Lalchand :aava.lrai: Why is it that those people who are 'working even 
after they are superannuated ,-why. should they not get promotions when they 
.;.are really working? 

The JIonourable Sir Edward Benthall: I think the answer to that is that 
"they cannot expect to get it both ways. They cannot expect to get both 
~  and further promotion. 

Ill. Lalcband Bavalrai: It is in the interests of war or  of the Government 
;that ~  are ~  to. work, and it is only reasonable that they should get 
.promotIOns. Will the Honourable Member kindly consider that aspect of the 
.question again? 

The Honour&ble Sir Edward Bentball: I am prepared to consider the 
.question, but I think it is unlikely there will be any alteration. 

WAGONS AVAU.A'BToE FOB TRANSPOBT ON THE STATE RAILWAYS. 

16. ·1Il. Amarendra Bath Ohattopadhyaya: (a) Will the Honourable MellL-
'ber for War Transport be pleased to state the number of wagons available 
.for transport on the State Railways during 1940, 1941 and 1942' and how many 
.of these wagons were allotted for military supplies and how many for the civil· 
:population supplies?' What was the total number of wagons available for 
.combined transport on the 31st December, 1942 1""' 
(b) How many new wagons were manufactured in India during 1940, 1941 

.and 1!)42 and how many are in the process of being manufactured in 1943? 
(c) What is the total mileage of railways that h!l£ bflen shifted from within 

:India to countries outside India for war purposes, and what transport facilitie'll 
-have 'oeen arranged· for the use of the people of the tracts of land from which • 
:railway material had been shifted to cou!ltries abroad? . . 
The Honourable Sir Edw81d Benthall: (a) .The number of wagons available .. , 

'for transport on an jndividual railway varies from day to day; according to \ 
movements of traffic interchanged between. railways. It is not, therefore, 
-possible to give the number of wagons a.vailable on State Railways. . The"'otal 
:number of wagons available on Indian Railways is given in Vol. II of the 
R ~  Boanf's Annual Report, ~ these figures would represent the total 
'number of wagons available for combmedtransport on the' last day of the year 
to which the report refers. The number shown fpr tlvl ,31st of March, 1942 
w01,lld approxilnate to the number ~  on the Rlst December, 1942. 
'Wagons are not specifically allotted for military or civil supplies. The demand 
'on both accounts varies ~ . 
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(b) New wagons and brake-vans manufactured: 

1939.40 • 
1940.41 
1941.42 

Wagons and brake.vans still due-
1941-42. •  • 
1942.43 

Supplementary orders '. 

Total 

Broadgavg •• 

34115 
1790 
130 

1669 
1934 
6500 

• 10103 

75 
431 
230 

736 

Expected Deliveries to end or IM3.44 •  • 6602 736 

1'1 

(c) The fust-part, of ~ question should be directed to the ~r r  of the 
War Department. The branch lines dismantled were selected haVIng regard to 
the existenqe of alternative road communications and in certain ~ ~  the rail-
way bridges, formation and ballast have ~  releasEld to ProvIDmal Govern-
ments for the provision of roads on the railwa.y alignment. 

lIIr. La.lchand BavaJra1: May I know from ~ Honourable Member if any 
proportion is fixed for wagons for the military and wagons for the civil popuJa-
tion?, 
. The Honourable Sir Edward Benthall: No proportion has been fixed .. 

lIIr. LaJcba.ud Bavalrai: Is it a fact that most of the wagons are being' used 
for military purposes and there are very many complaints from the civil 
'population? 

The Honourable Sir Edward Bent·hall: The answer to the first part Of the 
question is in the negative. That there are complaints is, of course, well 
known. 

JIr. Lalchand ]favalrai: If thtl answer to the first part be correct, the 
Honourable Member does not know what is the proportion given to the 
military, and is there anything fixed as to how many wagons should be used 
for military purposes and how many for civil purposes? 

The Honourable Sir Edward Benthall ~ There is, of course, no proportion 
fixed. A wagon which on one day carries goods ,on account of the military, 
may on the next day probably carry goods on civil account. ' 

lIIr. Lalchand Bavalrai: How ~  it that the Honourable Member says ... 

JIr. President (The. Honourable Sir Abdur Rahim) : The HOI¥.>urable 
Member is arguing, that is not a question. The Honourable Member in charge 
has given his anl!!wer. Next Question.' . -. • ' INADEQUATE SUPPLY OF WAGONS FOB ~ TRANSPOBT. 

17. *lIr. Am.arencira Bath OhattOpadhY&Ja: (.a) Will the nonourable Mem-
ber for War Transport be pleased to state if it is a fact that the price of coal 
has gone up to an abnormal amount, on account of the dear\h of transport? 
Is. the Honourable Member aware of the fact that a' maund of coal whlch 
previously cost at the most Re'. 1 per maund now costs Rs. 4? Will he 
please explain the situation?· ' 
(b) Is it a ~  that the Controll.er of Coal had ~  320 wagons for the 

supply of coal to Delhi which was subsequently reduced '" 137? Why was. 
this sanctioned number reduced? Is it a fact that out of this number a large 
numbet-of wagons were detained in a wayside station and that the coal was 
Bold at Rs. 100 to Rs. 120 per ton to glass bangle manufacturers? If so; why 
did tha ~  staff allow these to be deta:ined. and sold? 

The Honourable, Sir Edward Benthall: (a) ·The Honourable Member's 
question presumably refeftl to ~  price, of cw at Delhi. It is a fAct that for 
some time there hll8 been a restricted supply of public wagons for coal from 
the Bengal and !Bihar coalfields for ~ stations, and that dealers have 

• • B 



18 LEGISLATIVE ASSEMBLY [10TH FEB. 1948 
»'. 

taken full advantage of the position to charge totally UDwlI.rranted prices to the 
public. But the Provincial Coal Control scheme introduced by the Controller i 
.. ~  Coal Distributjon fr&m the 1st.January should, when it is in full operation. 
ensure that coal prices will be reduced and stabilised at or round about the 
figure wpich the Provincial Controller may fix. 
(b) The Honourable Member has not stated to what month's allotment he is 

referring. It is not correct that in December there was .an allotment of 320 
wagons. A sp.,cial allotment was made of 134 wagons in that month for the 
Delhi area. No wagons were detained at a wayside station, 35 wagons were. V 
however, booked to Firozabad from stations in Delhi area. This came to light 
too late for it to be prevented but orders were immediately issued prohibiting 
the booking of coal from the Delhi area for other places. 

)[r ••• lI. oTosbi: May I ask whether the Government of India are aware 
that some Members of the Legislativ'e Assembly who have committed the 
mistake of having taken an independent. house are feeling' the difficulty of 
getting coal for ~  purposes and whether Government propose to take 
any measures for to., supply of coal or any other kind of fuel for the Members 
of the Legislative Assembly? 
The Honourable Sir Edward Benthall: I am not sure that that is the 

function of my Department. I would like to inform, t.IJ.e Honourable Member 
~ others, besides Members of the Legislative Assembly, have had difficulty 

in getting coal but I would also like to assure him that under the arrange-
ments which are now being made there is,. I think, no reason why coal should 
~  be available in reasonable quantities and at reasonable prices to all 
members of the public, including Members of this Honourable House. 

Dr. P ••• Banerjea: As a matter of fact, it is not available at present. 

Sir Muhammad Yamin Kha.n: These matters cannot be thrashed out by 
means of questions and answers like this. A full day should be allotted to 
discuss the supply of food and another day to discuss the control policy of the ,. 
Government of India. 

BEHAVIOUR OF THE R.u!.WAY STAFF DUBING EVACUATION AFTER CALcuTTA RAIDS. 

18. *1Ir. Am&rencir& .&tIl CAattopadhyaya: Is the Honourable Member for 
War Transport aware of the fact or did he receive any complaint in regard to 
the behaviour by the Railway staff during the days of great rush of evacuation 
that ensued in Howrah and Sealdah as a result of the Japanese raids on and 
about Calcutta? Is it a fact that wealthy men had to get one or mOre' seats 
in the upper classes by paying large amounts in excess over the tickets and 
even had to spend lot of money at the gatefi2 If, so, has 'he taken allY step 
to prevent the recurrence of such cases? ..itt 
_ HoDoura.ble Sir Edward Benthall: When in Calcutta at Christmas, I 

heard. reports of wealthy men offering substantial bribes to railway employees 
to secure accommodation on the trains leaving Calcutta during the evacuation 
wnich resulted from the Japanese bombing. An investigation was carried out 
by .the Officer on Special Duty under the Ws.r Department who is concerned 
with the detection of bribery and cdhuption, and as a result two Assistant 
Booking Clerks are now being prosecutelil on a chs.rge of receiving bribes .• 
Pandlt Laksbmj Kanta llaitra: Is it not a fact that· during these raids in 

Calcu,tta in December last the Railway administrations made no ~  

for tJ1e evacuation of passengers who came to the railway stations at Sealdah 
and 'Howrah? ~ 

'lhe ~ Sir Bdward Benthlll: _The Government of Bengal decided 
the policy of evacuation and it was decided that tbe Railways should not .be 
asked to lirovido extra trains at -the first· ~. 'f would like to ~ r  the 
Honourable Member, however, that the r8'ilways later carried upwards of 
800,000 people on the trains, most; of them free of charge; and also that on a 

• • 



• 
STARRED QUESTIONS AND ANSWERS 19 

recent occasion t,he Honourable the Prime)1inister of Iiengal complimented the 
Railways on what they ha'd achieved. 

Pandit Lakshmi. ltant&. JIlaitra: May I draw the ~  of the Honourable 
Member to the fact thr,t 'during the period commencing frOID the ~  to the 
28th December the peri<Xl ,when .raids had been o<:curring in Calcutta, no 
arrangements ~  been made and no facilities offered by the Railway Administra-
tions, such as the Bengal Nagpur, the East Indian and the Bengal and Assam 
Railwavs for the evacuatbn of passengers. Thousands and thousands of 
passenge;s congregated .. ',' .. 

J/lr. President (The Honourable Sir Abdur Rahim): The Honourable lIIem-
ber is giving information and arguing. 

Pandit Lakshmi Kant.: JIlaitra: I am putting this question. Is it a fact thai; 
during the period commescing from the 21st December JIP ~ . the 28th December 
Railway adrninistrations made no arrangements for evacuatlOn? 

The Honourable Sir. Edward Benthall: I have just informed the IIonourable-
Member that the Railways caTried out everything that was required of them. 

Dr. P. N. Banerjea: After the 28th. Not before. 

Mr. Lalchand Navalrai: Does the Honourable )1ember say that at present 
there is arrangement in Calcutta for eva-cur.tion on account of the raids? Have 
the railways got their engines and trains ready for evacuation if an emergeBcy 
arise;,? . 

The Honoura.ble Sir Edward Benthall: It is the policy of Government not 
to r ~  people to run away from Calcutta if it is bombed. 

J/lr. Lalchand Navalrai: Is it the policy of Qovernment to see them killed? 

Pandit Lakshmi Xanta JIlaitra: May I know why G9vemment made no 
rr ~  before the raids by the erection of specia-l ticket counters, 01' give 
other facilities? I 

The Honourable Sir Edward Benthall: Arrangements have been and will be-
made for the evacuation of the population when it is decided to do Sl); but in 
this case, it was decided not to a,ssist the evacuation of the population. l'here-
fore, no scheme was put into operation in the ea:rly stages. 

)[aulana Zafar Ali Khan: Is it a fact that the Corporation o(Calcutta actual-
ly called upon th<: people of· Calcutta to leave the town and the Goyernruent of 
Beng'l.l ignored this. 

The Honourable Sir Edward Benthall: That is not within the sphere of my 
Department. . 

. ~. X. C. Neogy: Did thio Honourable Member consult his Colleague, the-
Clvll Defenl}e Member, before making the indirect admission that there was a 
great rush on account of evacua-tion? r:J:he impression that we gathered from 
~ ~  . ~  b;y the latter was that the Japanese air -raids were a great 
mcentlve to JollificatlOn and merry IDS'king during Christmas in Calcutta. 

(No answer.) 

CONDITIONS OF SERVICE OF RETAINED ST.AFF OF THE OLD BENGAL .AND NORTH 
. WESTERN .AND RomLKUND .AND KmuON RAILWAYS • 

..... ~~ *)[b aulvi ~ Abdul GbaDi: Will the ~ r  the Railway 

.-.a.e ___ r ~ pleased to state:' . 

(a) whether the services. of officers and men of the former Bengal and' 
North Wc;stem RaIlway and . Rohilkund and· Kumaon Railway have' 
been r ~~  by the State Railway, Oudh and Tirhut, if so, 01lt 
what condi.tlOns; . 

(b) the total increase in salaries and provident fund of ~ r  ~  metll 
in part (a) per year; . 
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(c) the-changes made in the ~  of trains; and 
(d) the changes, if any, made in the uniforms of officers and men sin'l8 

the 1st J&I\u&ry, 1943, and the total cost incurred or estimated 
to be incurred"t • 

'!'he Hon9urable Sir Edward Benthall: o(a) The reply to the r ~ part is in 
the affirmative except five·officers and a few men. Astl"egaTds the latter purt, a 
statement of the terms and conditions offered to gazetted and nOD-f!uzetted 
staff of the B. & No W. and R. & K. Railways on r ~  under Govern-
ment. have ~  placed in the Library of the House. ., 
(b), (c) and (d).. ~ r~  have no information concerning these details. 

PACIFIC RELATIONS CONFEBENQE. 

20. *1Ir. X. O. lfeogy: (a) Will the Foreign Secretary be pleased to !ltllte 
whether the Government of India have any information regarding the Pacific 
.Relations Conference which was recently held in Canada? 
(b) If so, wiU he be pleased to state the names of t.he delegates who may 

have attended the Conference from India and the authority who selected them 
as well as the procedure of such selection, adding in each case (i) whether the 
person has been in receipt of any salary or other emoluments from the funds 
of the Central or any Provincial Government on account of any ~ held lit 
the time of attending the conference and (ii) whether such officers were treated 
to "be on deputation or on leave in ,relation to their said offices while attending 
the said Conference? 
(c) Has any expenditure been borne out of the Indian Revenues in any way 

in ~  with this Conference either as emt)luments or honoraria of the 
delegates, their travelling expenses or otherwise? If so, what is the total 
amount involved and under what different heads, and according to what rules, 
has it been sanctioned? 
(d) Will he be pleased to lay on the table the proceedings of the Conference 

ill so far as any report thereof is available? 
(e) Were any instructions issued to any individual delegate from India, 

either formally or r~  by any Department or officer _of the Government 
of India? 
(f) Was any attempt made by any Department or offieer of the Governmen.t 

of India. either formally or informally, to have the views of any political party 
or orE!"anisation to be represented at the said Conlerence? 
lIr. O. X. CaIOe: (a) Yes. 
(b) The names of the delegates who attended the Conference from India were: 
(1) Sir Ramaswami Mudaliar. 
(2) Sir Muhammad Zafrulla Khan. 
(3) Begum Shah Nawaz. . .. 
(4) Rai Bahadur Mehr Chand Khanna. 
(5) Mr. r,anganathafl.. . 
(6) Sard.lr K. M. Panikkar, and 
(7) Rno Bahadur·Shivraj. 

~ Government. understand that selection WB'S made by Sir Uamaswami 
Mudaliar in his capacity of Chairman ot the Indian Branch of the Royal Insti-· 
tute of InternQ.t.ional Affairs under the rules of the Institute. 
The answer to portion (l) in this part. of' the .question is thll;t thnRe of ~ . 

delegatds in receipt' of Government ~  receIved these ~  the r~  
of absence-from their substanti:ve posts, while all the delegates received truelling 
allowance while in America and free pa.ssages by air, in all cases from the fUIJds 
of the Central Goverument. The answer to portion (il) of this part of the· 
question ·is that those of the delegates who hold official positions were treated 
ail on deputation. ' 
. (c) As std:ted in the answer·to pitt (b) expenditure on salaries ')f officials and 
on travelling allowances and on passages were borne by Indian Revenues. 
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The details have not yet all been received and indeed some of the delegates 
are still in America owing to the difficulty of securini return pas88geg au::.d it is 
not yet possible to give any figure of the total expenUiture involved. 'I'here 
are precedents for regulating' allowances to delegates in America and these have 
been followed. 

Cd) The· proceedings of the Oonference were private 9'D.d it is t:egretted that 
withuut ·the agreement of the Secretary-General it would not be possible to 
dh;ulge their substance. But I think the Honourable Member, snd indeed the 
House, "\\-ill be interested to hear certain tributes paid in the course of! the 
proceedings to the Indian delegates in America and that these· can be given 
without breach d confidence regarding the proceedings themselves... The 
rapporteur of thE> round table group on India at the plenary session stated as 
follows: • 
• 'This round table was remarkable for ita extraordinary concentration of attention, and 

I think it is true to say that all the members felt that this was in a very large measure 
due to the persona;lity of the members of the Indian group and the passionate sincerity 
with which their Vlews were put forward." 

The Secretary-General of the Oonference telegraphed to Sir Girja Shankar 
Bajpai that the Indian delegates had rendered fine service and in the course of 
conversation repeated with no less fervour his eulogies of' their achievements 
adding that the Leader had acquitted himself. with great eloquence ""ud adroit-
ncss. Lastly a friend from the scene of the Oonference telephoned to Sir 
Girja Shankar Bajpai as follows : . 

"The Indian delegation to the Pacific Relations Conference has ma.de a very good 
imprel!sion. They have spoken not as tutored mouthpieces of any body, but with a candour 
and sincerity that one associates only with strong personal conviction. Sir Zafrulla Khan, 
though always forceful when he spoke, intervened but rarely. The main burden of present.. 
ing the Indian point of view fell on Sir Ramaswami Mudaliar and he discharged it with 
impre&sive ability and restraint. Althongh the Congress party' was. not represented, ~ 

~ two of the Indian delegates, Messrs.' Mehr Chand Khanna and Panikkar, put forward 
the Congress point of view." 

(e) No . 

. (f) OnlY . .in so. ~ r as the. Government expressed the hope that as inany 
different pomts of VIew as pOSSIble would be represented on the delegation. 

JIr. N. :81. J06hi: May I ask, Sir, whether you will permit the supple:m,entary 
12 NOON questions on this question to be put on the next day? 

Mr. President (The Honour8'ble Sir Abdur Rahim): No; a fresh notice will 
have to be given. 

(b) ~  ANSWER • 

.AnOINTMENT OF 8m BAltON JAYATILAXA. AS CEYLON'S RBl'RESENTATIVB WITH TBJ: 
GoVEBNJIENT OF lNDu. 

21. *1Ir. T. T. Kriahnamachari-: Will the Foreign .Secretary please ~ : 

(a) the purpose of the appointment of Sir Baron Jayatilaka by the Gov-
ernment ot Ceylon as their' Representative· with the Government 
of India; . • 

(b) whether Sir Baron J aYR.tilaka. is conducting or ~  to conduct 
.. negotil'tions for an Indo-Oeylon Agreement; and . 

(c) whether he will have direct access t.o all members of the Government 
of India, or will have to go through the Member for Indians 
Overseas in his efforts to secure supplies of rice, etc., to Ceylon? .. .. '. 

Mr. O. E. Oaroe: The question should have been addressed to the Honour-
able Metnb8l', Indians Overseas Department. 
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r ~  .AI.LQ;r&BNT OF WAGONS FOB,COAL TBA.NSPOBT. 
1. 1Ir. K. O. Beogy: Will the Honourable Member for ;Railways please 

~~  ' 

(a) the total number of wagons allotted in each month for loadins: ~  
coal during the year 1942, separately for up and down direction 
traffic, showing how the ~  compare with those fOf the 
corresponding months in 1941; and 

(b) the total number of wagons available for loading coal in each month 
under an other classes of supplies in the year 1942 in the Bengal 
and Bihar coal fields, showing how the figures compare with 
those fOl' the corresponding months in 1941? 

'l'heBOIlOurable Sir Edward Bent.haJl: (a) and (b). I lay on the table 
.tatements giving the information required. 

Year. 

1941 . 
1942 • 

1941 
1942 

Statement •. 

.All'ALY8l8. 

1. Ooal booked under .. Public ". 

Up direction. Down dil'eCtiOD. 

196,617 174,767 
37,838 11,035 

~  

S. Ooal booW under PrioriIlI clGB6U. 
442,778 
501,242 

+58,404 

-12ll,732 

293,829 
335,747 

+41,918 

3. Ooal 600lced "nder W IV Prior'Uy clGB6U .. 0 " lind .. R " which, prior to OcIob.r ~  tIIfU GlloIWtl 
under .. PaWic ". 

1941 • 28,753 10,608 
19'2 • 114,367 74,718 

+85,&14 +64,110 

-
(22) 



~
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. PBovmOUL QuOTA SyS'l'EIrl FOB SUl'PLY OF WAGONS. 

I~. JIr. Jt. O. Jleogy: Will the :Honourable ;Member' for ;Railways explain 
the ~r  Quota sJllltem fully and state: 

(a) the number of wagons sanctioned Wr each Province up to the .15th 
• of January. 1943, and the total monthly quotas allocated to each 
Province month by month; 

(b) the number of wagons indented by the collieries against Provincial 
Quotas from 1st to the 15th January, 1943, and the next fortnigh.t. 
separately; 

(c) the total number of wagons actually allotted by the Conti-oller agsinsf; 
the aforesaid indents; and 

(d) whether the supply of wagons under the Provincial Quota system is 
guaranteed? 

The Honourable Sir Edward Benthall: Under the Provincial Coal Control 
Scheme the ControUer of Coal Distribution fixes the quota of wagons which .he 
~  can be made available tor each Province after meeting the priority re-
quirementsof essential industries, loco and shipping coal, etc., and he also works 
OUL for each colliery the quotas which that colliery would supply to each of the 
Provincial areas. These latter are issued to the coal trade in the form of a 
pamphlet. The detailed distribution of the quota is placed under the Provincial 
Coal Controller appointed by each Provincial Government. The Scheme is 
designed to secure the equitable distribution of the quota of coal wagons fixed 
for each Province. An-attempt is being made also to stabilise prices by getting 
the associations to agree to a fixed maximum price at which the dealers selected 
by Provincial Coal Controllers can obtain coal at the pithead. The scheme was 
introduced from the 1st January but it will be realised that since it has to be 
worked through· Provincial agencies, it must take time for it to be fully effective. 
I may add that the scheme has been worked out in full consultation with the 
coal associations. 

(a) to (c). I lay a statement on the table. 
(d) No. No definite guarantee can be given that the supply of wagons would 

be made in full. This depends. on the day to day wagon position and the operat.-
ing conditions prevailing 01;1 the railways. 

(.) 

(II) 

Name of Province. 

Bengal . 
Bihar ". 
Punjab (including Delhi,) 

Bombay 

United Provinces • 

Period. 

" 1st January 1943 to 15th January 1943 • 
16th January 1943 to 31st January 1943. 

(c) 
1st JanU&l'.v 1943 to 15th January 194'd . 
16th January 1943 to 31st J.anuary 1943. 

No. of wagons 
sanctioned up to 

• 15th January 1943 No. of wagons 
against aJIotted as 

JIl:ogrammes iBBlled monthly quota. 
by the Provincial 
Coal Controllers. 

623 
• 320 

243 

55 

Nil. 

3,600 

1,050 

1,220 

660 

900 .. 
No. of wagons_ 

1,232 .. 

3,046 

701 

1,401 



UNSTABBBD QUESTIONS AND ANSWERS 26 

STORAGE OF DAILY .ALl.oTJo:NT OF WAGONS FOB SOft Cou. 

3. 111". 1[. O. Xeogy: (a) Will the Honourable ~ r r ltailways please 
• stato if it is a. fact that the Controller of Coa.l Dlstribution has stopped daily 
allotment of wagons for soft ooke. from the 1st JaD:.uary, 1943? Was' he not 
aware that the .Provin.cial Quota system could not be fully int1-oduced before 
some time to come? 
· (b) Is it a fact that the coal controlling authorities, of ~ r  .of 
Bombay have issued a circular that no wagons would De allotted for ·soft coke 
out of the r ~  Quotas?. ) 
The Honourable Sir Edw8l'd Benthall: (a) No, Sir, but ~ to the special 

conditions prevailing in Calcutta and the accumulation of wagons in that area 
which could not be unloaded owing to labour difficulties, a complete restric-
tion had to be  imposed on the booking of coal to Calcutta stations from the 
25th De<;lember-to 15th January. No wagons for soft coke could therefore be 
allotted. Special facilities for transport were arranged for as soon as practi-
cable and arrivals in Calcutta area commenced from January 21st. For the 
reasons stated the operation of the Provincial Coal Control Scheme in Bengal 
was delayed. , 

(b) Yes. The Provincial Coal Control.ler •. ~  has, ~~ r  since 
been advised. by the Controller of Coal DistnbutlOD that the quota allotted to 
him includes both coal and soft coke, and the mistake has been rectified. 

GRADES ill AND II GUARDS POSTS ON THE NORTH WESTEBN RAILWAY. 
4. Mr. Lalchand Xavalra.i: (a) Will the Honourable Member for Railways 

be pleased to state the. number of grades III and II Guards po:::ts on the North 
Western Railway as per sanctioned strength on the 31st December, 1942? 
(b) How many of the grade' II Guards were promoted to grade IlIon the 

North Western Railway during the calendar year 1942, and how many were 
directly recruited in grade III? 
(c) How many vacancies of grade III Guards still exist on the North 

Western Railway and when is it proposed to fill them? , 
(d) What is the policy in filling higher grade appointments? Axe they filled 

when each of them falls vacant, or when several posts .fall vacant? If the 
latter, why so? 

The Honourable Sir Edward Benthall: (Ii) G0vernment regret they have no 
information later than that furnished in reply to Sardar Sant Singh's Unstarred 
Question No. 109 asked on 10th March, 1941. 
(b) and (c}. Government h&,ve no information. 
(d) No specific instruction£, have been laid down: whether the vacancies ar& 

filled singly or in batches is. a matter within the discretion of the Administra-
~~ . 

VA.CA.NCIES.IN ENGINEERING DEPARTMENTS OF STATE ·RAILWAYs • 

. 5. lIr. X ••• Josld: (a) Will the Honourable Member· for Railways b& 
pleased to state how many vacancies of officers in the Civil Mechanical Elec-
trical and Signal Engineering Departments, separately ~  due to' death, 
officers reaching the age of superannuation, etc.bsince October 1941 on the 
Bengal and Assam, Bombay, Baroda ann Central 'India. East Indian, . Great 
Indian Peninsula and N<lrth Western Railwavs?" • 

~ Were all or any of these vacancies filled in by the normal procedure of 
calling for applications through the Federal Public SC'rvice Commission? 
· (c).If the ~ ~ ~ to (b) be in the negative,' do Government propose to do so 
ImmedIately, In VIew of the fact that suitaHy qualified young men are available 
in India for such posts 2 0 

(d) ~  it not more economical for the ~  to recruit qualified young 
omears In the ~  depll;rtments rather than give extensions of 
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aervice (sometimes even formQre th'!'D-one year) to officers who have reached 
the age of superannuation? If so, do Government propose to abandon the 
policy of giving sucp. extenaions of service? 
The Bonour&ble Sir J:dw&rd Benthall: (a) The ~  ~  gives the 

.required information. It may be noted, however, that Bome of these men who 
,have reached the age of superannllation have not in fact created vacancies 
.because they have been given extensions while there are a great number of 
.other temporary vacancies not given in the statement caused by officers being 
,away on war work. 
(b) The permanent vacancies have been filled by Probationers recruited 

~  the Federal Public Service Commission in the normal way. 
(c) Does not arise. ' 
(d) It is more economical to recruit qualified ~  officers and normal 

vacancies have been so filled. Economy is not the only consideration h<?wever 
:and extensions have been granted because a body of officers with the requisite 
.experience is necessary for the efficient functioning of the Railways and many 
!Such officers have been spared for war duties. ' 

Statement. 

:v GCtJftCiu wlic1a M11e occurred on. tAe State-managed Railway, Bince October, 1941. 
Civil Enl). Tr&DllPortatlon (Power) 811nal Depart- Tranl]lOrtatlon (TractloD 
Department. and Mechanical ment. and Electrical De-

Department. Partment. 

I!J= g I! • I! I!l! ., I! g I ~ I! g 
~ i j ~  

1jii 8" ~ 8 
BaIlway. '& 1 e= i e= 1 '.3= e 1 

0 !i 0 ! .. 0 0 0 ... 0 ... " ... " ... " "08 '0'. 
' .. ''OJ .. 0> .. = "0 

., 
~ 'S. 

0> 
a o  • g 0;1 g g ... 0 

61 .'2 ~ ... 
~  

.0> 

~ 
61..; 

~ 'J"; ~ 
~.  ... 6 ,g:a Ii!; .. Ii!;'" :. .. ,g:a Ii!; ... ~ Ii!; 

~ •• A. •• 
~  • .t;C.I.: 

2 8 1 1  1 
1 'i 6 

"'1 
1 

•. I. .  . 
"'2 6 8 1 

to. I. P •• 
"i 4 4 

•• W. 11 1 ,; 

Total 17 6 18 II l! 1 1 2 ... -68 

PA.YlONT OF EXTRA. DuTy ALLoWA.NCE TO SOBTEBS OF THE BOMBA.Y POSTAL CmcLE. 
I. JIr. N. K . .Joshi: Will the Secretary of the Posts and Air Department be 

"leased to state: 
(a) whether the sorters of the Railway Mail ,Service are required to per-

form extra duty resulting in the reduction of their normal rest; 
(b) whether they are entitled to any allowlnce for such extra duty per-

formed; 
(c) whether in July 1941, the Audit Office of the Bombay Circle put a 

new iJ?terpretation on the expression "Extra Duty"; 
,(d) ~ r as a result of .~ r r  the sorters performing extra 

du.y were refused payment of Extra Duty Allowance which they 
were getting before; • . 

"(e) whether on the repeated r r ~  by the Union and the staff, 
the Government issued orders after about a year by which -·the 
original 'orders were clarified and t.he officials performing extra 
duty became entitled to get the said allowance in all cases; ..... 

'<f) whether the new orders of the Government provide for the payment 
of allowance from July 1941 to July 1942, the date of the Govern-
ment order; and 

(g) if the answer to (f) above \>e in the negative, do Government propose· 
t6 issue fresh instructiQ'ns for the payment of the allowance for 
that period? If not, why, not? 
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Sir G1U'1U1&th Bewoor: (a) Yes, but only on emergent occasions. 
(b) Yes. 
(c) It is not a fact that a new interpretation was ·put on the term "extra 

duty" by the Audit Office of the Bombay Circle in July 1941. The Audi\ 
authorities had held, since 1934, tlmt according to the orders of.Government 
relating to payment of extra duty allowances, such payment was not admissible 
to Railway Mail Service officials for the period of rest curtailed as a result of 
their transfer from one set of Railway Mail Service office or section to another. 
(d) Government are not aware of any .mch concrete case. 
(e) Government have not seen any representations on the subject from 

individual members of the staff, but on receiving a representaLion from a service 
Union, Government issued orders in July 1942 authorising the payment of 
extra duty allowances in .the aircumstances mentioned in the reply to part (c) 
above. 
(f) No. . 
(g) Governmen,t do not propose to give retrospective effect to the orders 

which were issued in July 1942. 

ENGINES AND WA.GONS IN USE 6N RAILWA.Y LINES. 

7. Mr. E. O. Beogy: Will the Honourable Jdember for Railways be pleased 
to state: 

(a) Ule number of locomotive engines actually in use on the railway 
, lines at present, in respect of broad as well as metre gauges; 

(b) the increase or decrease in the number of locomotive engines since 
the commencement of the war; 

(c) the nl,lmber of locomotives allotted for the defence requirements; 
(d) the number of wagons actually in use at present by the railways OD 

various lines of metre as well as broad gauges; 
(e) the increase or decrease in the number of wagons in use since the 

beginning of the war; and . 
(f) the number of wagons reserved for the defence requirements? 

".l"he. Honourable Sir Edward Benthall: (8) and (d). 
'fhe stock of locos. and wagons in service on 31st March 1942 was aa 

follows: 
Loco..-

WlJgon.-

B.G. 
M. G. 

. B.G. 
M. G. 

Later figures are not availa.!>le. 
(b) and (e). 

5,313 
2.'29 

150,769 
52,832 

The stock on line on 31st March 1942 shows the following variations as com-
pared with that on 81st March, 1939: 

Wagon.-. 

(c). and (f). 

B.G. 
M. G. 

B.G. 
M:. G. .' 

x 13 
-173 

+1,638 
.' -8,258 

'l'hM'e are no engines or wagons "reserved" for defence requirements. 

RAILWAY MA.TDIALS SENT OUT OJ!' INDIA. TO huN, Uu.Q, ETC. 
8. Mr. E. O. lieogy:Will the Honourable :Member for Railways be pleased 

tc, state: 
(a) the ~ r of locomotives and ,;wagons as well as other railway 

materIals including rails, in respect of metre as well as broad 
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gauges, sent out of India to Iran, Iraq, or. to other countries, since 
. the beginning of the war; 

(b) whether the Gd'vernment have been able to import any locomotives 
. and wagons from .outside during the last year; if so, ·the number 
of such locomotives and wagons imported; and 

(c) the measures taken of late, if any, by the Government to increase the 
repairing capacity of the railway repair shops, as well as the 
manufacturing capacity of locomotive manufacturing establish-
ments? 

The Honourable 8"11' Edward Benthall: (a) This question shou,ld be directea 
to the Secretary, War Department. . 

(b) Four locomotives were imported during the caJ.endar year 1942; no 
wagons were imported during that period. 

(c) Government have set up special CoIi1mittees in the various areas to 
rationalise the capacity of the various Railway Workshops in these areas. It 
is hoped by this means to increase the repair capacity of the Railway Work-
shops. As regards locomotive manufacturing capacity, this'is restricted to the 
Ajmer Workshops of the B., B, & C. 1. Railway and measures are in hand 
which, it is hoped, will increase 'the capacity of these Workshops. 

WAGONS UTILIZED FOB TRANSl'OBT OF FOODG:BAINS, ETC. 

9. llr. K. C. :Reogy:Will the Honourable Member for Railways be pleased 
~~  . 

(a) the ~r of wagons on the broad and metra gauge lines utilised for 
moving: 

(i) foodgrains and pulses, 
(ii) oilseeds, 
(iii) coal and coke, and 
(iv) other civilian goods, 
during the period April 1942 to January 1943; and 

-(b) the corresponding figures for the year April 1941 to March· 1942, and 
the year preceding the war, separately? 

The HonOur&b1e Sir Edwa.rd Benthall: (a) and (b). I lay on the table two 
statements: . 

(1) showing the number of ~  loaded from 1st April to the 20th 
January during the relevant years. This statement does not re-
present a true picture of the tonnages moved, as there has been a 
progressive increase in the wagon ~ . 

(2) the second statement is therefore added, showing the ~ . 

carried during the first si;X months of the relevant years. 

The figures are approximate. They exclude the wagons loaded with Railw&y 
home-line stores and materials . 
• 

Kinds of oommoditiea, 

Grains and pul8ea • 

Oil-seeds 

Coal and c"ke. 

Other goods • 

~  (1). 

1st f.pril 1938 to 1st April 1941 to 
20th January 20th Janu-.ry 
1939. 1942. 

r ~ ,-----'----, 
B. G :M. G. B. G. :M. G. 

363,187 

110,560 

903,251 

• 2,296,283 

214,052 

95,412 

~  

1,349,N8 

352,200 244,384 

95,113 86,596 

1,01l,14Q 138,812 

2,520,088 1,371,889 

1st April 1942 to. 
20th January 
1943. 

r ~~ 

B. G. it G. 

'274,445 

71,980 

871,555 

2,150,009 

199,914 

68,944, 

101,685 

1,132,558 

. " 
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BUlltmmt (2). 

Tcmnagll ~ (Figuru 'n hnd,..) 4prillo Sllptember. 

Broad Gauge. Metre Gauge. 
A ,r ...11. ____ ..... , 

Commodity. • 
1938. 1941. 1942. 1938. 19\1. 1942. 

Food grains and pulses 
Oil.aeeds. 
Coal and Coke 
Oth8r oivilian goods 

Total 

3,490,5 3,637,0 
. 1,076,7 1,176,1 
.16,835,2 19,540,9 
t2O,238,5 23,272,7 

41,640,9 47;626,7 

" 

,3,505,3 
949,7 

17,345,5 
20,792,8 

42,593,3 

1,313,5 
603,1 
1,381,6 
7,459,0 

10,757,2 

\ 
~  LAID ON THE TABLE. 

1,615,1 
621,2 
1,475,7 
8,281,4 

11,993,4 

1,661,0 
~  

1,444,0 
6,535,1 

10,168,9 

Information promi,ed in repZy to part. (0) of ,taTTed queation No. 169. a,ked 
by Mr. Lalohand r ~  on the 11th March, 1942. 

ALLEGED BBIBBBY IN SUP.PLYING WAGONS ON NOBTH WESTERN RAILWAY. 

• tcl Yes. Two such instances were reported. For the Honourable Member's information, 
I would add that in one, no action was possible as ~ of the ;merchants ~  produced 
a atatement sighed by all the merchants that they ~ ~ not I~  to r ~ Wlth .the com-
plaint. In the second CB8e, departmental enqulnes established suffiCIent eVldence to 
indicate that illegal gratification, willingly given by the merchllollts, .had been accepted ~  
certain of the railway staff. The Station. Master concerned !l'B8. dIscharged from serVIce 
and suitable deterrent action was taken agamst the other ~  unphcated. 

Informatioln promi8ed in reply to part8 (b), (c), (d) and (e) of IItamJd que8tion 
No. 67. asked by Qazi Muhammad Ahmad Kazmi on the 16th .geptember, 
1942. 

DIBBCTION UNDEB DEFENCE OF INDIA RULBS FOB BUNNING A HOTEL L'i THE 

BUILDING OCCUPIED BY THE ALLIANCE HOTEL AT ALLAHABAD. 

(b) Tbe Government of India understand t.hat Mr. Torpey, WB8 declared an insolvent 
80me years ago, but are not aware of the ~  of court l'roceedings. It is incorrect to say 
that Mr. Torpey has continued to run the hotel and retam possession of. the building B8 a 
result of action taken under the Defence of India Rules. The District Magistrate, 
Allahabad, passed an order on the 4th August, 1942, under rule 75A (5) (b) directing that 
the O\\nel·, occupier or person in possession of the Alliance Hotel should not dispose of 
his property without the District Magistrate's permission during the period 4th August, to 
4th November, 1942. The reB80n for this order WB8 an apprehended shortag.e of a.ccom-. 
modation in Allahabad, which  would make it desirable that the building ·should continue to 
be use i as a hotel. But this order in no way restricted any rights of the owner under the 
r ~ r  law to evict. an unlaWful occupier, and this was made clear by the District 
Maflstrate to the parties, concerned. . 
t is understood' that the premises are still being used as a hotel under the management. 

of the Official Receiver. . 
(c) So far B8 they are known 18' Government, the facts are that on the 12th June, 1942, 

the landlord wrote to the Manager of the Allahabad Branch of the Resern Bank stating 
the tel"ll1S on which he WB8 prepared to let the premises. On the 18th June the Reserve 
Bank telegraphed to their Branch Manager their approval of these terms for .. one year's 
lease. On the 4th August, the District Magistrate made his order referred to above, . and 
on the 7th ~  the landlord informed the .Bank of this positilin. TheproJlO!a.1 to 
lease the premlSes for the Bank WB8 then abandoned. . 

~ (d) As. ~  above,' the District Magistrate refusea. permission for disposal of the 
premIses In thIS manner, and he WB8 lega.l1y. competent to do. He did not order the owner 
to run a hotel in the premises. . 
. (e) R ~ r  is invited to the concluding portion of., the answer given to part (a) of 
the question. '. . • 

Infof:'PI.ation promi8ed in reply to parta (a) and (b) of 8tarred que8tion No. 136 
a,ked by 14r. LaZ<,kand Navalrai i:Jn the 99nd September, 1949. 

CITY ~ I  AGBNoms ON. NoaTH WBSTBBN RAILWAY. 

(a> Nnmber of City Booking"Agencies on the> North Western Railway: 
~ ~ ~ ~ . 
1940 34. 
1941 41. 
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(b) Amount of commission paid to the City Booking Agencies for services rendered :-

~ . The information is"not readily available and ita collection will involve aD 
1941 amount of time and labour which is not justifiable in war time. 

Silt months 
ending. 
30-6-1942 RI. ' 25,695. 

Information prOfni8Bd in reply to 1m8taTTed questio'n No. lS aakeil by /'4r. 
Muhammad ,Ashar Alj on the S2nd ~r  1942. 

PARTIAL RE-IMBURSEMENT OF COUNSEL'S FEE PAID BY CERTAIN, R ~  TICKfl'l" 
EXAMINERS OF MORADABAD DIVISION FOR THEIR DEFENCE IN A CRIMINAL CABE. 

(a) It is a fact. .. .. . 
(b) & (d) The TravellIng Ticket Exammers were adVised to engage the Railway Pleader. 

Moradabad, whose total charges are Rs. 18 per day. The Travelling Ticket Examiners, 
however, requested that they should be allowed to engage Rai Babadur ~  La!, and 
should be reimbursed to the extent of the fees normally charged by the RaIlway r~ 

the difference being paid by them. This was agreed to and they were reimbursed accordingly. 
The Government see no reason to reconsider the arrangement originally agreed upon. 
(e) It is not known wh:a.t fees Ra..i Bahadur ~ Lal, ~ ~  charged the ~r  

Ticket Examiners. Mr. Kldar Nath IS employed occasionally In Important cases and the fees 
are s .. tt]ed beforehand a.coordiIrg to the nature of the case. In a recent case, he was paid 
Rs. 100 per day. The fees charged by different counsels must vary according to their 
standing and practice and ,th8 nature of the case. 

DEATHS OF SIR MUHAMMAD YAKUB AND MR. J. RAMSAY SCOTT. 
, The Honourable Mr. II. S. AmJy (Leader of the House): Sir, I have to per-
form a painful duty before the House proceeds '\Vith the, regular work on the 
agenda. We have lost two of our esteemed colleagues, Sir Muhammad YakuD 
and Mr. Ramsay Scott, since the House was adjourned last time in September. 
Sir Muhammad Yakub was returned by the Moradabad Muslim constit,uency 

as its representative to the Legislative Assembly in the general election of ;1923. 
In 1927 he was elected Deputy President of the Assembly and he continued to 
hold that office till he was elected President of the Assembly after Mr. Vithalbhai 
Patel tendered his resignation of that office in 1929. He acted as a Member of 
the Viceroy's Executive Council. He was one of the Muslim representatives at. 
the Round Table Conference held in London to settle the Constitution of lndia. 
Honourable Members of the House are aware that the Government of India Act. 
of 1935 is th£o result of the deliberations of that Conference. 
Latterly, he was a Member of the Council of State, and he occupied tl!at seat. 

till the day of his death. His Exalted Highness the Nizam appointed him as 
the President of the Legislative CoUncil in Nizam's Dominions. His wide 
experienee as a Ptlorliamentarian and President of the Legislative Assembly and 
his· long acquaintance with the working of the constitutional reforms in British 
India were of great use to the Nizam's· Government in .preparing their scheme of. 
reforms which they some time ago proposed to introduce in that State. And 
had he been spared for some years more, I feel sure the subjects of ~  
Dominions would have greatfy benefited by h{s prudent and wise guidance:' 

.  I was his colleague in this House since he entered it. I am sure the .House 
will wish to record its sense of profound sorrow at the untimely· death of tihe late 
Sir Muhammad Yakub. . .  . 

~. Ramsay,Scott w.as a representative of the United ProVinces European 
ConstItuency and an active member of the Europeap Group in the Legislative 
Assembly for a number of years. :ij:e was a European with a broad and liberal 

~ ~. BeSides the legislative, work he interested himself in many useful 
actlVlties outside. He ~  ever ready to give. a helping hand ~ anyone who had 

• .:1 
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some useful work to. do. He was one of ~  prOIp.inent ~ r . of this. House 
who actively co-operated with the late ~  ~  MalavlYI\ II!-startmg ~
All-lndiaGliders' ~~ . He sat on several Important Conllmttees. and ~ 
ver useful work. This Assembly in general and the E.uropean r ~ ~ pnrti-: 
culiir have lost in him a member.who had long experlence of U ~I  hfe and. 
parliamentary activities and a sound and thorough knowledge of ~ r ~
.lems. His views were always clearly expressed and respectfully heard 1ll this-

House. -
Sir, I request you, on ~~ of the Members ?f .this .House. to conV9Y ~ the 

surviving :M.embers of the farp1hes <;>f these two distmgmshed persons our smcere· 
sympathies in their bereavement. 

Syed Ghulam Bb1k N&irang (East Punjab: Muhammadan): Sir, on behalf of" 
my Party 1 associate myself with every wOl'd that ~  fallen from the Honour-
able tile Leader of the House about the loss that thlS House and the cO\mtry 
have suffered in the deaths of the late Sir Muhammad Yakub and Mr. Ramr,ay· 
Scott. Sir Muhammad Yakub was an old personal friend of mine and a gentleman 
who had long been associated with the activities of the Muslim League, baving 
acted for (l long time as Secretary of the All-India Muslim League. He was sn, 
ex-member of the Independent Party of which I also became a member 011 my 
being elected to this House. He was a very prominent figure in politics Bnd his-
views were always characterised by sincerity, consistency and enthusiasm for 
the canses for which he worked. There is no doubt that a man of his vast and 
varied experience in politics would have rendered further services and add€.d to-
the long record of services which he had already rendered had he been spared to-
live longer. His death at the time when 'it took place certamly has ieft the 

~ much poorer on that account_ . 
Mr. Ramsay Scott was certainly a very prominent figure in this House an<l 

he was a very much esteemed member of the European Group. I had the· 
honoUi:' of being associated with him on certain Committees and know hoW" 
valuabl<:l his contribullions to the debates in this House and the work on the 
Committees were. By his death this House has suffered a great Joss and the-
European Group has lost a very estimable member. I join the Honourable the-
Leader of the House in requesting you to convey the sense of loss of this House-
to the bereaved families. 

Sir Henry Richardson (Nominated Non-Official): Sir, for the second 'time-
within B year it is again my sad duty to join the sentiments of the European 
Group with those of the other Leaders on the loss of another colleague. It was 
on tha ~  day of the Autumn Session of 1941 that Mr. Buss unexpectedly 

~  away and now by an unhappy coincidence on the lasb day of the Autumn 
~ I  of 1942 Mr. Ramsa,-Scott, who was the oldest member of this Group. 
died wIth equa! suddenness. He joined this Assembly on the 25th February. 

~  and ~  to r r ~  his constituency un'interruptedly until the day 
~ hls .death. Dunng that perlod he made valuable contributions to the delibera-
tlOns .lD thie House and .it is obvious from what has been· said today that thlt 
affectlOn and esteem which he had earned from his colleagues in this Group was 
also shared by all other sections of the House. Sir, these unexpected tragedies 
rEln.der our losses all the more severe. We are deeply grateful for the· sympathy 
which !las been so sincerely e;xprep6ed and we sda our own tribute of affectionate 
memory to our late colleague. . • 
Vie also join our sentiments with ~  already expressed on the deatb of 

Sir I ~  Yakub who was greatly respected by this Group and with, whom 
our. re]atjone were most cordial. Sir, we request you to inform the bereaved 
families of these condolences. 

lIr. President (The Honourable Sir Abdur Rahim): I associate myself entirely 
with what has fallen from -the HonouraMe the Leader of the ]!louse and other 
Honourab]e Members who have spoken on this occasion. I knew both the 
deceased for: some time and I could claim their friendShip and I fully share the 
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grief ~  ·has been given expression to by the Honourable the Leader ~ the 
House and other r ~  ~ r  and ~ ~  be ~  ~  to commuDlcate 
to the bereaved families our smcere sympathies ill thelr bereavement. 

MOTIONS FOR ADJOURNMENT. 
FAILURE TO DEVISE SUITABLE SYSTEM OF FOOD CONTROL. 

, . 
IIr. President (The Honourable SiX Abdur Rahim): I have received several 

notiC'33 of Motions for Adjournment from' several Honourable ,Members of the 
House. The first one is in the name of Sardar Sant Singh. He wishes to move 
fo adjournment of the business of the Assembly for the purpose of discussing a 
definite matter of urgent public importance, namely, the ~r  of the Govern-
ment in devising a suitable system of food control in the country resulting in the 
acute suffering of the people, particularly poorer ~ in obtaining supply of 
foodstuffs and leading to the establishment of black markets in I}il parts.of the 
country. 
The Honourable Ill. N. B. Sarker (Member for Commerce and Food): I have 

DO objection to the acceptance of !'his motion, but I would request the Honour-
able the M.over to withdraw his m.otion. I am prepared to all.ot a separate ~  

early next week for a full-dresR debate on this ~  of national importance. 

Sardar Sant Singh (West Punjab:, Sikh): In view of the statement.of the 
Hcnourable Member, I do net wish to proceed with my moti.on. 
JIr. X. O. Neogy (Dacca Divisi.on: N.on-Muhammadan Rural): As I have also 

given n.otice .of Ii. similar m.oti.on, may I be permitted t.o express the h.ope that as 
Government have now ,agreed' to all.ot a separate day fer the disCllS.;i.o,!\ .of this 
questi.on, the subject sh.ould net be c.onfined .only to fo.od. be causa the H.ouse is 
very much interested in the questi.on .of Rtandard cl.oth as well as the pr.oper sup-
ply of fuel. My submission is that the discussion sh.ould be c.omq:,hEmsive 
en.ough t.o c.omprise the po.sition with regard t.o necessaries of life genrally. 

The Honourable Ill. :N. B. Sarker: I am prepared to do that. 

-Ill. President (The Honourable Sir Abdur Rahim): A.'day will be allotted for 
discussing" this question of food supply, distribution of fuel and als.o stundard 
cloth-that 'is, the necessaries .of life generally-I think the particular day ,can 
be arranged by discussion with-Party Leaders. 

1Ir. Govind-V. Demmukh (Nagpur Division: Non-Muhammadan): I have 
given notice .of a m.otion for adj.ournment to discuss the' questi.on .of standard 
cl.oth. I think it will ,be better if two days are fixed fer discussi.on .of these two 
importa'lt subjects, food and standard cloth. The two subjects are S.o imp.ortant; 
that each would require tw.o days. If the H.onourable Member is net agreeable 
to allot twC' days, then I sh.ould press my motion ft it C.omeS t.o that. 
JIr. President (The H.on.ourable Sir Abdur Rahim): What have the Govern-

~  g.ot to say with regard to the suggestion of Mr. Deshmukh?' He wants a 
separata day for ~ r  cl.oth. 

'lht! Honoura.ble JIr. :N. B. Barker: I cannot accept the positiQn tha.t standard 
cloth requires a separate day f.or discussion. 

1Ir. President (The Honourable Sir Abdur' Rahim): The H.onourable Member 
d.oes not accept that. 

Kr. Govind V. Deshmukh: -'I'hen I will proceed with my, adj.ournment motion. 

Ill. Jamnada.s II. lIuta. (Bombay Central Divisi.on: Non-Muhanunadan 
Rural): 1t would be well if two days are allotted f.or the whole debate. 

Sir Syed Ba.za. Ali (Cities of the United Provinces: Muhamma.dan Urban): 
That !1! not an unreasonable request. 

Ilr .• ~  AIhar AU (Lucknow and Fyzabtad Divisions: Muhammadan 
Rural): There should be a discussion on the question of control of gil necesslities 
of life. ' ' 
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JIr. President (The Honourable Sir Abdur Re.bim): That wl11 alaa be included 

in that discussion. , ..' 
Sir Ktihammad YUtin Dati (Agra Division: Muhammadan Rural): No. S,ir. 

The control system is quite diiferent itOID the corltrol of .food supply. The con-
trol system of the o-overnment of India includes Fany other things. 

Mr. Presiden, ~ ~ r  Sir Abdm Rahim,: That will be dealt With 
whe.'l we come to that motion. 

, -7r-----

SALE OF GOVERNMENT OF INDIA SILVER IN ENGLAND TO THE BRITISH GOVEilNJrtBNT. 

Mr. President (The Honourable Sir Abdur Rahim): The next motion for 
adjournment is in the name of Sardar Sant Singh. He wishes to move for the 
adjournment of the businevs of the Assembly for the purpose of discussing a 
definite matter of urgent public importance, namely, sale of silver belonging 
to the Government of India and lying in England with the' Secretary of· State 
for India to the British Government at a price mtlch lower than that prevail-
ing in I ~  markets a.nd thus causing very heavy loss to the Indian tax 
payer. 
The HOllOur&ble Sir .Jeremy Bi.isman (Finance Member): If I may deal 

with thili and the next motion for adjourmr.ent whi'ch also r ~  to sale of 
silver. .  .  . ' 

JIr. Prelident (The Honourable Sir Abdur Rahim): The two-cannot be dealt 
with like that. If I find. this -in order, tMn the question will be whether the, 
House ~  give leave ,for this motion and if object.ion is taken, I will have' to 
see that there is suffiCient supP:Ort for this motion. , 
Tile Hcmourable Sir Jeremy Baisman:What J. was submitting' was t.hat 

~ there are two adjournment motions down on almost an. identical subject. a.nd .1 
r wish to submit the facts relating to both these and urge that the' matter IS 
. not urgent.. , The facts which I wish to bring to your not.ice are these: In 

~ 
t.he firstpiace, contrary to the general impression, there have been no sales 
of silver by the Govemment of India to His Majesty's ~ r  since the 
House was last in session. In the second place, at no time since the war 

! began have the Government of India sold silver to His Majest.y's Governn'tent 
at a 'price lower than the American  acquisition rate fop imported silver. Since 
the American rate for silver was last' raised, His Majesty's, Government· have 
not even approached the Government of India for further sales of silver. The 
, other aspect of the matter, namely, as regards the sale by the Government 
'f' of India at prices lower than those prevailing in Bombay, I submit, is not an 
urgent matter for t.he reason that  that has been the case for some time. It 
, was the case during the last ~ . A detailed question on the subject was 
"put by Mr. Neogy, in reply to which I gave a detailed answer, flO that tlie sale 
I at p!.'ices below Indian prices, below t.he prices" prevailing in Bombay is not an 

• I 

r ~ matter and Government's attitude in regard to that ~ already been 
explamed. The alleged sale at prices below those prevailing in New York.is 
not a fact. "." , 

,  • Dr. Sir' Ziauddin Ahmad (United Provinces Sout.hern Divisions: Muham-
madan Rural): It is urgent but not .0£ recent rr~ . 

llr. President (The Honourable Sir Abdur Rahim): In vieve of the sta.tement 
made by the Honourable the Fin,!lnce Member, 1'must hold that the motion 
not bein/i urgent is out of order. 

Kr. Govind V. D88hmukh: May I say a word? 

Mr. President (The Honoutable Sir Abdur Rahim): No. The Honourable 
Member canno.enter into discussion. I will go on to the next motion . 
.:r. Govind V. Deshmukh: but it is ~ . '  ' •. 
Ki. Pr8Sident (The Honourable Sir Abdur Rahim): I·have he,ldtJ?,at it is 

not urgent. I waited for any 'Member to cnalleb-ge' ibe fS:lts stated by the . . ' . 
c ... 
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[Mr. Presidel1t.] 
Honourable'the Finance'Member but no one came forward., 1 hold that having 
re8fiU'd to the facts mentioned, this motion cannot be held to be urgeIllt. 

The next one, is in the name of ;Mr. Deshmukh. That is covered. 

1Ir. Gariad V. Deshmukh: t read this in the December issue of the CIlpital, 
and after that we are meeting only today. The matter is urgent and it is a. 
matter of recent occurrence. It is urgent" of course, because we have been 
put, to a loss. We do not know what further ~  of sale are going 
to bIke place, and there may be further agreements. .  . ' 

Mr. President (The Honourable Sir Abdur Rahim): It is a question of order, 
and the Finance Member has already_ pointed out in respect of the previous 
motion' that it was not an urgent matter because' the matter was discussed 
during the last Assembly Session and questions were asked and answered. 

Mr. GQvind V. Deshmukh: Would further sales take place? If they are 
going to continue sales, then certainly it is an important matter and there will 
be further loss in this transaction. 

Mr., President (The Honourable Sir Abdur Rahim): I hold that this motion 
~  is out of order. 

FOOD AND STANDARD CLOTH POSITION AND LACK OF ATEBllIN AND SULPHATHIAZOLE. 

1Ir. President (The Honourable Sir Abdur Rahim): The next one is in tha 
name of Mr. Neog;x and is with regard to the food position. A day will be 
allotted fOf that purpose. ' 

The next motion is also ~  regard to wheat' and other food grains. That 
will be discussed on the day which will be allotted for this purpose. 

The next one is regarding standard cloth. I think this question will also be 
dealt with on the Iilame day. " 

1Ir. Govind V. Deshmukh: I am not agreeable to the proposal. I want to 
know what the Government's attitude is. 

The Ronourable Mr.]!f. 'R. Sarker: We are prepared to give two days for 
discussing all measures relating to food. standard cloth and other ~r  of 
life. 

Mr. President (The. Honourable Sir Abdur Rahim): That will, I believe, 
satisfy' aU Honourable Members including, I hope, Mr. Deshmukh. . 

The next one is also in the name of Mr. Deshmukh regarding lack of Atebrin 
and ~ . Do I take' it that it wfll also be included in these. two 
days?, 

Mr. GoviDd V. Deshmukh: No,' ~. , 'This is quite a sf'lparate subject. This 
is' on the subject pf removing obstacles in the manufacture of the most essen-
tikI. and useful drugs such as 'Atebrin' and 'Sulphathiazole'. Atebrin is used 
'&s ~ substitute for quinine whichwe are not getting. And yet we are not aUol\'-
ed to manufacture Atebrin. I . have seen malaria cases being, rejected by doctor 
because of the shortage oj quinine and "A,tebrin. • 

r~ PreBident.(The Honourable Sir Abdur Rahim): Is the Honourable Mem-
ber agreeable to this matter being discussed-during the two days that will, be 
allotted. , • ,.' 

Mr. GoviDd V. Deshm.ukh: I am ~  there are so many things which ~
liot be c:Useussed on those days. .  . 

JIr. ~ (The Honourable' Sir AbdUIt Rahim): Does the :S:onourahle 
,Kember object to this being discussed duiing thel:t;wo days that will be allof;ted? 

1Ir. CJoviD4 Y. Deamn1lkh: No. 



MOTIONS FOR ADJOUJUilisNT 36 

• SaOl'TAGE OF SMALL .cOINS. 

Mr. PreIid&nt, (The Honourable Sir' Abdur .Rahim): The, next-one is in ~  
~ ~ ?f1Mr. :Saijnath Bajoria. ,He wants to, dlscuss the r ~ of small coms 
an India. Will that be covered. .  . ' 
Babu Baijnath Bajoria (Marwari' Association: r ~  Commerce): ~  is a 

IlUbject with which the Finance Member is concerned. It falls under a' drlIerent 
category. ,  ' , 
The Konourable Sir .Jeremy RaiSman: I have no objection. 

Mr. Pnsident (The Honourable Sir Abclur Rahim): This motion 'will be 
Laken up' at 4 ~  unless the business on the agenda is-finished before that 
time. In' thllt case if the House so desires, it will be taken up when the 

~  of the agenda has been completed. Is ~  desire' of ~  House? 

Honourable Members: Yes, Yes. 

NOMINATION OF THE l' ANEL OF CHAIRMEN. 
, , 

Ill. President '(The Honourable Sir Abdur Rahim): I have to inform the 
House that under sub-rule (1) of rule 3 of the Indian Legislative ,Rules, I 
noniinate Syed Ghulam Bhik r ~  Mr. Jamnadas M. .~  Sir Henry 
Richardson and Sir Cowasjee J ehangir on the Panel of ~ r  for the current 
Session. ,  , ' 

. COMMITTEE ON I I ~ 

'Mr. fre&ident (The Honourable Sir Abdur Rahim): I have to ~ tha.t 
under sub-order (1) of Standing Order 80 of the Legislative Assembly Standing 
Orders the following Honourable Members will form the Committee on Peti-
t;ons, namely: 

Syed Ghulam Bhik Nairang; 
Mr. Govind V. Deshmukh;' 
Sir Abdul Halim Ghuznavi; and 
Mr. N. M. Joshi. • 

According to the provision of the same Standing Order the Deputy Pr.esident 
will he the Chairman of the Committee. ' , 

PVBLICITY OF THE PROCEEDINGS OF THE MEETINGS OF THE 
SELECT COMMITTEE. 

. Mr. PreSident (The Honourable Sir Abdur Rahim): I would like to draw the 
attent:on of ~ r  to my ruling ,,:hich I gave on tbe 12th March, 
1940, and in which I made it fiuite clear that it is not permissible to the mem-
bers of the Select Committee or to any' one who has access to its proceedings 
to ~  r ~  ot: indirectly to, the press any information regarding 
its proceedings including its report or any conclusions supposed to have been 
-arrived at 'finally o!: tentatively before the report has been 'Presented to the 
House. Recently a breach of this well-established convention ha.s come to my 
• notice, but as the Editor of the Newspaper and the Hon6urable Member con-
cerned have expressed their regret for depal'tjng from this pra.ctice and have 
-assured me that care would be taken to avoid any. recurrence of such a case in 
future, I do pot consider it necessary to p\lrst.e this maiter any further. I 
would, however, again emphasize that it is expected of the press to co-operate 
with 1I1e House in this matter and to abstain from pUbli!!hing such information 
from whatever source it may have been received. 

JI. E. THE GOVERNOR GENERAL'S ASSENT TO BILLS. I 

Secret8l)' of the LelisJati.e Assembly: .Sir. iriform'ation h,s ~  r ~  
that the follqwing BUls which wete passed .\>y both Chambers of the Indian 
~ r  during the Autumn Session, ~ . ~ been assented to by His, 

• 
e ~ 
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Excellency the .Governor G&IleJ;al ~ r the provision of sUb-sectiqn (1) of ~  
6Sof the GovernUlent pf 'India ~  ~  continued by section 317 of the Govern-
ment of India Act, 1935: i 

. ! 

1. The:· Indian Companies (Second Amendment) Act, 1942. 
2. The Indian Rubber Control (Temporary Amendment) Act, 1942. 
3. The Code of Oivil Procedure (Amendment) Act, 1942. 
4. The Code of Civil PrOCedure (Second Amendment) Act, 1942. 
5. The Uepealing and Amending Act, 1942. ' 
6. The It'edenU Court ·(Supplemf.>ntal Powers) Acts, 1942. 

AMENDMENTS TO THE INSURANCE RULES. , 

The Honourable Kr. N. ~. Sarker (Member for Comme!'ce ane}, Food): I lay 
on the table a copy of certain further amendments to the Insurance Rules, 1939. 
published under t!le" Department of Commerce',Notification No. 597-1(1)/42. 
dated the 26th September, 1942. 

Department of Co-rnmerce Notification, dated New Delhi, the 26th . ~ . 
1942. 

No. 5.97-1, (1) 1-1S.-In exercise of the powqs conferred by sub-sections (1) and (I) of 
sectioll 114 of the Insuranc.e Act, 1938 (IV of 1938), the Central Government is pl_a to· 
direct. that the following further amendments shall be made in the Insurance Ru,les, 1939, 
the same , having been previoualy published as required by sub4ection (1) of the said section, 
namelv:- • 
I. in the &aid Rule8-
(Ii) Itn rule ~ • • 
(i; for sub-rules (1) to (3), the following sub· rules shaH be substituted, namely:-
"(1) Deposits made in pursuan('e of the At't shall..be held by that office of .the ~ 

(hereinafter referred to as the appropriate Indian office) in whose area of 
administration the principal office in British India of the depositor is situated: 

Provided that deposits in sterling securities shall 'be held by the London office of the 
Bank on behalf of the appropriate Indian office. 

(2) Deposita in sterling securities shall !be sent hy the depositor with a covering 
letter to the Manager of the .London office of' the Bank, .and shall not ~ r ~  
on the books 9f the appropriate Indian office until the receipt of an intimatIOn 
in Form I from the Loridon office . 

. (3) Deposits, other than deposits in sterling securities, shan be Bent by the depositor 
with a covering letter to the Manager of the 'appropriate Indian office of the 
,Bank." , 

(ii) in sub· rule (5), for the words "Calcutta office" the words "appropriate In8.ian office'" 
shall be SUblitituted;· '. _ 
(b) in sub-rules (2) and (3) of rule 8, for the words "Calcut.ta 'office" the words "appro-

priate Indian office" shall he substituted. ' 

II. In the Forms apperided to th81 said Rules- -
(a) ~  Forms I, II and III, for the word "Calcutta" dots .... , .. ," shall be  substitute.d; 
(bl In Form II, columns 3 and 6 shall .he omitted and the columns, 4, Sand 7 shaII 
, be renumbered as 3, 4 and 5 respectively; 

(e) In Form IV, for the sub-heading "Name of the insurer" the sub-heading "Name 
of the ~ r  lIhall be substituted. 

\ . 

S. N. RAY, 
Addl. Joint Secy. to the G01Jt. oj India. 

" . 
AMENDME!1"TS TO CERTAIN nOTOR. VEJITCLES RULES. 

Sir Guruna!l'.ll BewOO1' (Secretary,' ~ and Air DE}partment): Sir, Ire-lay 
on the table a copy each of: • 

(i) ~  No. A-l:3i?94/41, dated the 21st March, 1942, ~  by 
the ChIef ComnllsslOner of _ Coorg amending the -Coorg Motor 
Vehicles Rules, 1940, .; , 

(ii) . ~  No. ~~  dated the-11th Ma.rch, 1942", iSsued by 
the ,chIef CommISSIoner of C'oorg amending, the Coorg· Motor 
Vehicles Rules, 1940; .' . 

.•. 
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• (iii.) Notification. No. F. ~ r . ~~ the llth:March, 1942, 
issued by the Chief ComIDlsSloner, DelhI, ~  the lIelhi' 
Motor Vehicles Rules, )940; • ' 

(iv) Notification, No. F; . ~ r . ~ the ~ April" 1942, 
issued by the Chief' CpmmlsSlOner, Delh;l, I ~ the , Delhi 
Motor Vehicles Rules, 1941; , 

(v) NotificatiDn, No. F. ~~ r  dll:ted the . ~ May, 1942, 
issued by the Chief ~I  Delhi. under sectIon 70 of the 
Motor Vehicles Act, 1939; 

(vi) Notification, No: F: ~ ~ r . ~  the 8th ~  1942, 
_ issued by the ChIef CommIssIoner, DelhI, under sectIons 2i and 
41" of the Motor Vehicles Act, 1939; 

(vii) NotifiC!ltion, No. F. 14-6-III, dated· the 25th May, 1942, issuHd by 
't.he Chief Commis\ioner, Aimer-Merwara. amending the ~ r
Merwara Motor Vehicles Rules, 1940; and 

(viii) Notification, No. F. 14-6-IlI.dated the 13th July, 1942, ~ by 
, the Chief Commissioner, Ajmer-Merwara. amending the Ajmer-
Merwara Motor Vebides Rule.s, HI40. 

The 'Ohief Oommi88ioner of Ooorg, Notification No. ,A-1-3594j41, dated Mercaro, 
the 218t Marl;h, 1942. 

In exercise of the powers conferred by section 70 of the Motor Vehicla Act, .1939 
(IV of 1939), and Notification of the Government of ,India, Department of CommunicatIOns, 
No. R.-60, dated the' 2Bilh June, 1939, the Chief Commissioner is pleased to make the 
folJowing amendment in the Coorg Motor Vehicl\l8, Rules, 1940. issned with his notification 
No. R. . ~  d&ted the 26th March, 1940. 

Amendment. 
, 

" At the end of Chapter V, after rule 148 of 'the said rules, the following heading and 
ml(,s shall be inserted, _ namely :- ' 

Spp-cial ruleB _ apPlicable to motor velUcleB wing producer gru all "a motor vehicle fuel. 

148-A. In these rules, unless r ~. ~ r  stated" r r ~ means the' whole 
()f ~  generator, pipes, coolers, filters and accessories necessary for the generation of gas 

~  supply to the engine. ' " 

~  On or after the 15th October, 1941, no produCer shall be fitted to a motor 
vehldl' unless the producer- '  . 

, ,(a) has been made by a manufacturer approved in this behalf by the Madru or 
Mysore. Governm,ent ~  further approved by th.e Coorg Provincial Transport 

_  . Authority as to Its fitting on the vel).icle apd other details; 
(h) IS of a ~  or model approved by, and in accordance with llpecifications approved 

by, that authority for use on the type of vehicle concerned; 
(e), has affixed ~  the . r~ r in such a manner as to be clearly visible, a metal 

~ haVing .leglblv displayed upon it the name of the manufacturer and the 
manufacturer's serial number -: , ' 

• Pro"ided that in the case of stage carriages or goods vehicles plying inter· provincially 
between Coorg and Mysore or Coorg and, Madras. when it is proved to t.he satisfaction of 
the Coorg:Provincial Transport, Authority that the producer gas fitted to such vehicles has 
been approved in all respects by cOJllpetent authorities of those provinces, no further 
approva.l by th.e Coorg Provincial Transport Authority shall be ~ r . _ 
148·C (1) Any person seeking the a.pproval. of tJle Provincial Transport Authority ~ r 

rul .. 146·B. shall make application in writing to the" said 2.uthorit) accompanied by duplicate #' 
'oopi'$ of the sJlecifications. of clear drawings Ot" prints of the producer and of the instruc-
tions for ,working it, and shall state the type or model of motor vehicle and the size and 
h"r"8t'-power of the engine .for which thjl producer is intended. 
(2) Jf so required by' .. he said authority, a person· who has made an, application 

under suh-rule (1) shall furnish al; his own expense a vehi<;le fitted ewith the producer for 
such ll'st on t\:le road, (including a road journey of nor, le88 ~  50 miles continuous) as the 

r ~ may specify. , 
. 148-D. (Ii BefoJ;'e according approval to any type or design of producer the Provincial 
TranspOlt ~ r  shall :'a.tisfy itself that tlul cH!sig,n and construction proposed are in 
accordance With .the . provision of ~  rul. ~  in particular tha.t- . ., 

(a) ~ ~ II reasonably Simple lind lI;ntable to the type of vehicle for whICh It II 
mtended and is such ttmt it can be fitt.ed to the vehicle in such a way that the 
driver's 'vision and. cofltrol of the ~  are not impeded, the t:onvenr..nce and 
safety _of paasengers is not endanpred. the we.ight of the producer can be 

• 
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reasonably distributed over the chassis, r.nd the filters, coolers, pipeS and other 
p&rt41 requiring frequent cleaning and attentron can be fitted in readiiy accessible 
plat.es; . 

(bl ~  capacity of the generator, bopper and filters is sufficient to provide 
fuel to propel the vehicle for a distance of not less than 50 mile8 without reo 
chluging the hopper or cleaning the filters; 

(c) the producer ise&p&ble of providing gas to propel the vehicle by' the gu alone 
along a level road with its full lawful la&d at a 8ustained rat.e of 8peed. of not. 
less than- , ' 

I.i) ~ the case of ~ goods ~  not being a heavy transport vehicle, 00 m.p.h., 
~~  ~  the case"of a goods vehlcle being a heavy transport vehicle, 15 m.p.h., 

. (lll) many .other case, 25 m.p.h. • . 
(d) the materlal.s and DUlthods of construction specified by the applicant are uve 

as otherWlse declared by the applicr.nt, calculated· to withstr.nd fair wear and 
tear .for a period of ,not leH tnan two years under the normal conditions of 
workmg of the type of vehicle for which tile prodl1cer is iIitended . 

..(2) The ~ ~r  fot the working of the producer shall be subject to the approval 
of the ProVlJ.lclal Transport Authority which ~ cause to be endorsed thereon a statement 
of th,e ~ r  and parts declared by' the applicant not to be calculated to withstand ~ 
yeal's fall' wear and tear. 
148-E. Every producer shan be designed, mr.nufactured, fitted and maintained with all 

r ~  care necessary to prevent danger from fire gas poisoning and burns and in 
partlcular- ' ," ,  ' 

(a) all pipes, joints, valves and all covers to the hoppers, generators, cooling ch&m-
bers, filters and other accessories shall be free from gas or air leaks; r.nd , 

(h) if an escape funnel is 'fitted to the generator for use during the blowing of air 
, through the generator, the mouth of the funnel shall be placed above t.lle 
level of the roof of the vehicle. 

148.-F II) No part of any. producer ~  ~  placed so as to r~  the field ~ vision of 
the' driver by meant of the r~r prescrlbed m rule 96 or otherwlse, or so as to lIDpede the 
driver in his control of the vehlcle_ 

(2) In a public service vehicl_ 
tal no part of the producer shall be placed within the passengers' compartment; and 
(b) ,the generator shall be centrally placed in rear of the passengers' compartment; 
. either completely outside it or recessed into the rear pr.neI, and shall be 
insulated and have the clearance prescribed in rule 148-G: 

Provided that notwithstanding the provisions of' r ~  88 .(a) the generator. and a reserve. of 
fuel not exceeding one hundred and fifty pounds m welght may be carrl8d on a tiailer 
attached to a public service vehicle. \ • . ' 
(3) No public service vehicle fitted with a producer shall have r.ny openmg or door 

in th{' rear end of the vehicle. 
(4) In a transport vehicle other than a public service vehicle the generator shall' not 

be placed forward of the rear of the driver's cab and shall be insulated and bave the 
clearance presQribed in rule 148-G. ' 
148-G. (1) On any motor vehicle, if any part of the generator is so p!aced as to be within 

a distance of six inches in a' horizontal plane from any part of the vehlcle, the vehicle stiall 
be insulated from the. generator by a. sheet of asbestos one-eighth of an inch. thick, or by 
such othpr ~ material as the Provincial Transport Authority may by, giln.eral 
or special order in writing specify in this behalf, not \ps in height ~  the height of the 
generator (including the hoppec) r.nd of Buch a width a&-

(al where the generator is recessea; to completely  line ~ recess; and 
(b) where the generator is not recessed, to project for a distance Qf not IeH thr.n 

, six inches on either side of the generator_ 

(2) No part of 1 'generator shall have a clearr.nce between it and the insulating 
.. material prescribed in sub-rule (1) of less than two inches. . 

148-H. 11; In the case of a goods vehicle the generator may be placed centrally at the, 
rear of the vehicle as prescribed for a public service vehicle or, behind the drivet's cab. 
(2) When' the generator is placed behind the driver's cab it shall be adequately enclosed 

~  a separate compartment, and_no goods shall be' carried in t)1at compartment_ • 
148-1. No generatol'o and no pipe connecting the generator to the gas filters ehall be 80 

'placed that any part of the generator or pipe is within a distance of less than-
(a) two feet from any part of the petrol tank; or • 
:. (b \ four ~  from f:be fillin.g point or orifice of the petrol tank: , 

Prondcd that If the filhng pomt or orifice is screened off -from the gener,ator by 1m 
adequate partition, clause (b) shall not. apply in relation to the geIterator. 

~  On .any transport. ,vehicle the filters and gas coQlers shall be so placed as to be 
.readIly accessible for, cleaDlng. at any tiwe. -~ -
. 148-K. Evely. part of the producer snaIl be firmly and securely fixed iii place, and aU 
~  . valves, jomts and hopper lids or covers shall at all times be maintained in a gas-tight 

condltlon_ " ' " 



AMENDMENTS TO CEBTAIN MOTOR VEHICLES RULES 

148 I.. No driv:er or other person in charge of a motor vehicle to which· a producer u. 
fitt,a ahall-

\80) at any time when there is ·.fire· in the 'generator cause or allow the .,ehide to 8top 
or remain stationary at a diatance  of leB8 than ten 1I"'ds from any other motor 
vehicle or of lese than lI) yards from any petrol pump or place where petrol ill 
8upplied in tins; 

(b) at any time when there is fire in the generator, pour petrol or ·cause OP allow petrol 
to be poured into the petrol tank; 

(c) carry, or caus& or allow to be carried, in the vehicle .~ .  the regular petrol tauk 
thereof) any petrol or o.ther inflammable or 'explosive s....,sf.ance; 

(d) clean or rake out the generator at any appointed bus stand or stopping place or 
within a distancfl of less than 20 yards from any other motor ,,-ehicle, or cause 
or allow t.he same to be done by any person; 

(e) where 8-park, bus stand, or halting place or a part of a park, bus stand or halting 
place is· set, apart for vehicles fitted with producers. allow the vehicle to stop or 
remain stationary in any otAier parIt-, bus .tand or halting place or other pan 
thereof, a8 the case. may be; : 

(f) ~  the vehicle, or cause· or allow it to be placed, in any garage ar shed unless 
the garage or shed is provided with a permanent opening or openings for 
sufficient ventilation other than doors and windows. that may he closed. .., 

14d·M. (1) The projectIon of any part of a producer beyond' the rear of the vehicle shall 
be deemed.not to be a part of the vehicle for tlte purposea of rules 108 and 110 of the .Coorg 
Motor Vehicle Rules, 1940; . 

'2) No producer shall be fitted to any motor ,,-ehicle in such a way that the vehicle 
thereby contravelles the provisions of rule 10'7 or rule 109 of the Coorg Motor .Vehicle 
Rules, 1940. ! 

,Note.-Every driver or ot·her person in charge of a motor vehicle to which a produCer 
ia fitted is illformed"that the fitting of a producer gas plant is in effect an alteration for 
purpol!8ll of section 32 of the Act, and is advised in his own interest to have the \"ehicle 
inspected and the fact noted on the certificate of fitness before putting it into use. 

J. w. r R ~ 

l-.'hiej Commi&noner, ~ . ~ 

The Chief CommiBBioneT of COOTg, Notification, No. A-8-4024/41, dated 
MeToara, the 11th MaTch, 1942. ' 

Iu exercise of the powers conferred by section 48 (d) of the Motor Vehicles :\.ct 1939 
read with section 68 (z) and (za) and the notification of the Government. of Indi; r ~ 
ment of Communications, ~ . R. 60, dated the 28th June, 1939, the Chief ~ r ia 
~ . to ~  .the follOWIng amendment to the Coorg Motor Vehicles Rules 1940 iB8ued 
Y(lth hiS notification No. R.I'. 43/121·39, dated the 26th March, 1940. ., .. , 

. ~ . 

A.fter Rule 56(b), add the following :- ' 
"56 (c). The Provincial Transport Authority may stipulate if necessary, specific coaiitiollll 

for the· carriage· of III ails in any stage carriage on any' route. ,: 
2. In Part A of Form ·P.St.S. 

Add the following, as item 15 :-• 
. ~  permit.holder,shall .. if required carry mails, at such' rates as'lIlav be fixed b 

the .ProvInclal Tnmsport Authorlty,in. consultation with the Postal Authol"it.ies -('oncerned." y 

J. W. PRITCHARD, 

C.ief Cummj.ollioner . 

• 
()ffice of the Chief Commi88ioner, Delhi, Notification, dated Delhi, the 11th 

. MaTch, 1942. " 

~ . . .. .~I  exercise ~  the ~r  c08ferred by clause r(d) ·of sub. 
88CG tlOD (2) R ~  ~  of the Motor Vehicles Act, ·1939, read .with 1ltle notification of the. 
~ r ~  o .. Indl" ~ ~  Department of Communications No. R.-60, dated the 28th June, 
1939, the 9hletComnussioner IS pleased to make the following amendment in the Delhi 
~ r ~  ~  the same having been previously published with his IIOtification 
. 0.. .  - eDera, dated the 5th January, 1942 • 

...4.m....ament. 

In sub·rule (1) of rule 5'59 for the figures and wt'rds-"225 pounds in weight unladen"the 
&gurea and. words "1,100 pounds in "eight laden" slulll ~  ~ . • 

A. V. ASKWIl'H. 
CAief Commillllioner, Ddhi. 
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Office of the Ohief Oommissioner, DeLhi, Notification, dated Delhi, t1uJ 2nd 

. ',. 1fT!Z. ~~ ..-
~ . lI'.-l.(31)/.f*-Cienertd.-In exerclse of the powrs conferred ·by c,\a.IlSC (za.) m sub-

.~ . . (2) of ~ ~  6B a.nd c'_ause (d) in section 48 of the, Motor Vehicles. Allt, 1939, resd 
wlth the NotificatIon of the Government of India ill the Department of CommunicatioDII 
~  ~  dated the .28th June, 1939, the ClJ.ie£ Commissioner is pleased to make· the 
tollowmg amendment m the Delhi Motor Vehicles Rules 1941 the llame having been 
~~ .  published wit) his Notificat.ion No. F.12(3"Jt:42-Genera'l, dated the 5th February 

. .Amendment. 

~  rule ~ '18 the ~ ~ shall be added( namely :-
4 ;IB-A. ~ P.rovmcl&l TransP.ort Authorlty may attach to any stage carria.ge ~  

r~  of mails m stage a condl.tion that the holder shall, if required carry mails· at 
oartIages. . Silch rates as mav be fixed by the Provincial Tnmsport 
Authority in consultation with the postal authoriti"ei." . 

A. V.ASKWITH. 

Chief .CummiBsiolLer, Jjl'lhi. 

OfJice of the Ohief OommiB8ioner, Delhi, Nptifica,tion, dated DeZhi, the 21st 
. Alay, 1942. 

NOr J? 12 (¥J)/-62-Gelltral.-ln r ~  of the powers conferred by section 70 of the 
Motor Vehicles Act, 1939, 'read with the notification of the Government of India in the 
Department of Communications, No. R.-6O, dated' the 28th June; 111;)9, the ~ ·Commis· 
sioner is pleased to make the following rules the aame having been previously published with 
hi.;. notulCation !'io .. If. 12 (40i/42-General, dated the 4th May, 194:':. 

2. The Chief Commissioner takes this opportunity of r~  atten4ion to the previsions 
of section 32 of thll Motor Vehicles Act, 1939, under which the owner of any motor vehicle 
. who affixes a charcoal gas' plant to it is required to report the fact to the Registering 
Authority within. whose jurisdiction he resides. 

RULBs. 

1. These rules 'may' be cited as the Delhi Motor Vehicles lUse of Charcoal Gas) Rulu, 1942. 

Title. 
2. In thue rules, uuless there is something r8J)ugnant in the subject or context,-

Definition. '. . 
·-.(a) "Board" meana the Board const.ituted by the Chief Commissioner under rule, 3 ... 

of these rules; . 
(b) "charcoal gas plant" mesns an apparatUII for generating gas by .the combustion 

of charcoal with a view to the use of the gas for the propulslon of a motor 
vehicle, a.nd includes the whole of the generator, pipes, coolers, filters and 
accessories nl'Cessary for that purpose and for the supply of the "as t.l the 
engine of the motor vehicle. 

3 .. (1) For the purpose of approving persons to serve as ~ r r  ?f ('arcual gas 
-ConAitution of the plants, and to perform the other functlons WhlCh are to be 
Board. discharged by the Board under these r ~  the. ~  Commis-
"ioner may appoint a Board, consisting of the Chairman of the Delhi Provmclal Transport 
Authority and not less than t.wo· and not more. than. four other perBODll. 
(e) In the event of n disagreement between ~  members of the. Board the opinion of 

the majority shall prevail. 

4. '(1) Any P..Drson desiring to be approved as a manufacturer of charcoal gas plant. 
Grant of certificates shall make an applicatioll to the Board accompanied by specifica-
te approved manufac- tiulIR and drawings in duplicate of the plant or plants which he 
tmrs. proposes to manufacture, an explanation of the type or model of 
~ r vp,hicle to ~ .• ch p,bw,t is ~ ~  to be fitted l'UfI a copy of the instructiDD8 
whlch he proposes to lPsue for the· gui,4w.ce (If the person USIng the plant. 

(f) If so required by the Board, a person wilo ~  made VoU application 'under sUMule 
(1) of this rule shsll- • 

(a) submit a lno<lel of the charcoal gas plant to such tests in· such laboratory or 
. ,,!orkshop and by such person as the Board may specify, and 
(b) provide at his own expense a vehicle fitted with the charcoal gas plant for such 
. ~  on the road as the Board may specify. , 

(3) After' considering the papers submitted .and subjecting the model eharcoal ,gas plant 
to such tests as the Board deems suitable" the Board may at its discretion grant or refuH 
UJ. application, and if it decides to grant the applica.tien shall issue a certificfi.te to the 
applicant shewing that he has been ~  as a IIll&ufactarer of charcoal g¥ plant.' of 
a type or types to be specified in .the certificak. .. • 
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i4) B.efore according approval to any type or. design of r~ au plant the. Board 

tilall ..wafy 'iteelf tJ;atlot the Qelign and conll!truction proposed .are m accordance Wlth the 
FOv.iaioD .of theserultlS and in par,ticlliarthat--: •  .  •  . 

. (a, the ciugin is re&BOnably simple and Iwtable ~ the type of. v.e"h!-cle for which 
it is iru..ded and is ~  that· it can be ~  to the vehic1'e In .lUch a way 
that. the drh'er's villion and contrul of the vehicle are not impeded, the con· 
venience r.nd s.i.fet.y .of -passengers is not endangered, tBe weight of the 
charcoal gas plant can be reasonably diBtributedover the chasia, ,and !.he 
filters cooler!!, pipes anll other partl! requiring frequent cleaning and atten· 
tion ~  be fitted in 'readily accessible places j 

(b)' th$effeotive' capacity of the generator, hopper and filterl is autJicient to provide 
fuel to propel the vehicle for a distance of not lesl than fifty miles without 
recharging tbe . hoppllr or cleaning the filters j 

(c) the charcoal gas plant ill capable of providing gas to propel the vehicle by the 
gas alone along a level road with ita full lawful load at a lustained rat,e of 
speed not less 'than- • 

(i) in the case of goods v'ehicle not being a heavy transport vehicle. twenty milee 
an hour; 

(ii) in the case of goods vehicle being a heavy transport vehicle. fifteen miles aD 
hour' 

(iii) in any' other case, twenty-five miles an hour; 
(d) ·the. materials and methods of construction specified by the applicant are save as 

otherwise declared by the applicant, calculated to withstand fair wear and tear 
for a period of not less thall two years under the nprmal conditions of workiug; 

(e) the plant :s so designed as to' cause; no undue wear to the engine. 

(5) It sball be a condition of every certificate issued under. sub-rule (3) of· this rule 
that the holder of the certificate shall in respect of every charcoal gas plant issued from 
his factory supply to the prospective user -8, set of insp'uctions in terms approved by the 
Board ·for .the working of the charcoal gas plant. 

(6) Notwithstand:ng anything in this rule the Board may dire<:t that any ;:>eraOn who 
has been approved as a manufacturer of ~r  gas plants in any other Province or State 
in India shall be deemed to be an approved manufacturer for the 1Jelhi Province subject 
to the conditions in force in the Province or State in which the person was ·first approved 
as a manufacturer and to such further condit:ons as the Hoard may ·think fit t.o impose. 

5. On or alter the first day of June 1942 no perSOll shall drive a motor vehicle, and no 
Prohibition on' the holder of a permit shall allow the veb-icle to which the permit 
use .of (harcoal gas relates to be driven, with a charcoal', gas. plant affixed thereto 
plante nd\ made by an unless the charcoal gas plant has been made by a' manuf¥turer 
~  manufac.turer ... approved by the Board under rule 4 of these rules: and bas been 

apeCIfied by the manufacturer as being of a type suitable for use on the motor vehicle to 
. which it :s fitted: 

Provided that the. Board ~  by general or special order give premission for any 
& r ~  gas plant whlCh was 10 us.t; on.a motor vehi?le before the first day of June, 1942, 
to contlllue to be used on that v;ehlcle even though 1t was not manufactured bv a IJerson 
approved by th:e Board under rule 4 Ilf these rules. -
6. (1) No person shaH drive any mot{)r vehicle, and. no holder of a permit '!hall allow 
Conditions und thc motor vehicle to which the permit relat_ to he driwn with 

which charooal :  a ~ r  ga8 plant affixed thereto unless the requirements set 
plants may be used. g  . foJ;th in the ,Schedule to these rules are fulfilled in respect of t,he 

said plailt and the vehicle to which it 'is fitted. . 

: (e) The driver or other person-in charge of a motor vehicle to which a charcoal ~  plant· 
i. fitted shall not-. . 

(a) at. any time when there is fire in the generator, cause or allow th.evehicle to stop 
or remain stationary at a distance of less .than ten xards from :lDy other 
motor vehicle or leas than t.wenty yards from any petrol pump or pIaq" where 
petrol is supplied in tins; ., 

(b) at a.nJ time when there is fire. in the. generator, pour l'etrol. or cause or allow 
petrol to be poured into the petrol ~  . 

(c) carry or cause or allow to be carried in the vehicle (save' in the regular petrol 
tank thereof) any pIItrol or other inftammabte or exploaive substance; 

(d) clean or rake out the genel'lltor at any appointed bu. stand or stopping place 
01' within a distance of less t!lan twenty yards from any other motor vehicle 

• or calise ')r allow the .same to be done by any person; . 
(e) wh.ere a pArk. bus stand, or haltinE place or a part of a park. bus stand or 

halting place is set apart for vehicles fitted with charcoal gas plants, allow ~  
vehicle to stop or remain stationary in any other park, bus stand or haltmg 
place or other part thereof,. as the case may be;. . 

tf) pla(,A the vehicle or ('ause or allow it to be placed in any j!arage or ~  unless 
• ., llar&Re or sheet is provided wtth a permanent openiut or openinRB for 
sufficient ¥entilat:on other than door! aRd windows that may be l'1;)Bed. 
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7. Nothinl in the .. rul. shall prohibit the use in the Delhi Province 'of a charcoal g.. 
Recipro..ity wtth :plant on a. motol' vehicle which is registered in the Punjab Or the 
other Provinoee or .Uwted· Provinces or any other Prov>Ilce or State to which the 
Stat.ell. l;h,ef . Commissioner may' extend the applicability I)f thia rule, 
provided that the requirement's of the rules in force in the Province or State \1Ihere, the 
motor vehicle ia legiatered in reapect of the UBe of ·charcoal gas plants are fulfilled. 

SClUD11LL 

I. Every charcoal gas plAnt must conform to the following general specifications:-
(a) All pipes, joints, valves, and all covers to the hoppers, generators, cooling cham-

bers, filters and other accessories shall be free from gas or airleaks. 
(b) If an escape funnel is fitted to the generator for use during the blowing of air 

through the generator, the mouth of the fUJinel shall be placed above Dle level 
of the Toof' of the vehicle. . 

(c) The materials for the construct:on  of generato. including hoppen and outer shella 
if any, shall be' of mild steel sheet and shall not be less than No. 16 B. W. G. 
(0'065 in. thick) with the exception that in the case of any updraft generatolll 
in which 110 refractory lining is used, the fire-box shan be contlt"ucted of mild 
. IIteel sheet not less than 1I B. W. G. (O'lID in. thick) for a distance of twelve 
inches above the grate or to the top of the gas offtake, whichever is less. In 
the case of crossdra.ft generators, where n'o refractory lining is used, the 
distance from the mouth of the tuyere to any part of the shell shall not be 
less than five inches. All generator cover and generator flange joints shall be 
made of heat-resisting material. 

(d) The material from which coolers are made shall be mild steel, copper ~  brau 
sheet not less than 18-B. W. G. (0'049 in. thick). All coolers must be made 
. 80 that they can be readily r ~ . 

(e) The gas filtering system shall be .in not less than three stages, of which the last ' 
stage shall be felt or other approved fabric, provided that the Chief Dommis-
Rioner may by notification approve any filtering system. The materials from 
which filter casings and all gas piping up to the mixing chamber or carburettor 
are made shall not be less than No. 18-B. W.G. (0'049 in. thick). AU filten 
shall be so placed as to be acceasible to cleaning at all times. 

(f) Flanges ~  ~ piping shall be made of material not leu than No. U-B. W. G. 
(O'lID m.thlck). Each flange shall be secured by not lou than four bolts. 

II. (1) No I,>art of any charcoal gas plant shall be 80 placed as to reduce the field of 
vision of the dTiver by means of the mirror prescribed in rule 5'7 of the D.elhi Motor Vehicle. 
Rules, 1940, o'r otherwise, or. so as to impede the driver in his control of the vehicle. 
(1') In a public service, vehicle- . 
. (al no part. of the charcoal gas plant shall be placed within the passengers compart-

I ment, and . 
(b) the generator shall be centrally placed in rear of the passengers r ~  

either completely outside it or recessed into the rear panel,and shall be 
iIlBulated and hav., the clearance prescribed in peragraph III of this Schedule: 6 

Pl'o,;ided that the generator and a reserve of fuel not exceeding one hundred and fifty 
pounus in weight may be carried on a trailer attached to a public service vehicle. 
(S) No public serviCe vehicle fitted with a charcoal .gas plant shall have any opening or. 

doo1" at the rear of the .vehicle. . . 
W In a transport vehicle other than a public service vehicle the generator sllatl not be 

plac<'d forward of the rear of the driver's cab and shall bl insulated and have the clearance 
prescribed in paragraph III. 

III. (J) On any motor vehicle, if any. part of the generator is so placed as to be within 
3. distance of six inch\!S in a horizontal plane from any part of the vehicle, the vehicle shall 
be insruated from the generator by a sheet of asbestos one-eighth of an inch thick, or by 
sueh.· ~ r il:lsulating material as the Board may by general or special order in writ.ing 
1!pecIfy In thiS beltalf, not being less in height tRan the 'height of the generator (including 
the hupper) and of' such a width as-

(a) where the genera 'tor is recessed, to line com'pleteJy the receu; and 
(b) r~ the generator is ~  recessed, to project .for a distance of not I.eS8 thaa" 
. six inches ~ either side of the generlj.tOr. 

{iI! No part of a generator shall have a cleafance between it. and the insulating material 
}ll't'scrihed in sub-paragraph' (1) of this paragraph of ~ t.han t.wo inches. • 

IV. (1) .In the case ~  a goods vehicle the generator may be placed centrally at the rear 
of the vehlcle· as prescrlbed for a public service vehicle or behi!ld the driver's cab. 
(!) When the generator is placed behind the driver's cab it shall be adequately enclosed iii 

a separate' compartment., and no goods shan be carried in that. compartment. 

V. No generaklr and no pipe connecting"t.he generator td'the gas filters shall lie 80 placed 
tbat· any part of the generator or pipe is :within a distance of 1_ than-

(al two feet from any part of the petrlll tank, or 
(b) four feet from the filling point. or orifice of the petrol ·tank : 
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Provided th .. t if the. filling poin6 or orifice is screened from the generator by an aaeqaate 
partition, clause. (b) shall npt app1y in relation to the generator.'. . 
, VI. Every part of the charcoal gas plant shall be firmly, a,.d seco,n:ly ~  .m place, ~  
all pipes valves, joints, hopper lids or covers shall at all times be mamtamed 1n a gas-t1ght. 
('onditiou. . 
VII. Where water is used, either for injection, or for cooling tuyereB, it sp1l be provided 

from a source other than the engine cooling Bystem, and shall not be in circuit therewith. 
, A. V. ASKVViTlI, 

Ohiet Oommi"ioner, Delhi. 

Office of the Ohief OommiBBioner, Delhi, Notification, dated Delhi, tll.e' 8th 
, if June, 1942. ., 
, No. /o'.·IS (36)/ ,6S,G.e'MraT. -In exercise of the power conferred by sectiona 21 and .41 of 
the Motor Vehicles Act,I939, read with the Notification of the Government of I.ndia, 1D the 
Department of Communications, No. R.·60, dated the 28th June, 1939, the Chief Commis· 
sioner is pleased to make the following rules, the same having' been previously published 
with his Notification No. F. 12 (36)/42·,general, dated the lOt.h April, 1942. 

Rvlu. 

1. Nothwithstanding anything contained in the Delhi Motor Vehicles. Rules, 1940, no • 
fee shall be charged for the isSue or alteration of certificates of registration relating to 
motor vehicles which are .the property of the Personal Representative in India of the-
President 9f the United States of America and his staff. . 
2. If ~  Personal Representative in India of the President of the Unfted States of 

America. or aQY member of his staff has paid or shall hereafter pay aUe for the issue or 
r ~  of a licence to drive a motor vehicle or for nndergoing a tea! of competency to» 
drIve the fee shall on his application be refunded to him. 

A. V. ASKwrTH, 
Oll-iet Oom,'rn.i8sioner, Delhi. 

Order8 by the Chief Commi88ioner, AjmeT-Merwara, Notification, flated Abu. 
. the 25th May, 1942. 

No. /o'./I,6-6-11I.-The Chief Commissioner is pleased .to make the fonowing oBDlendment 
in the Ajmer-Merwara Motor. Vehicles Rules, 1940, published with his NotificatioD 
Ko. 1I41/34-W.j38-III, dated the 12th June, 1940, the amendment having been previously 
published in this. Administration's Notification No. F./14-6-III, dated the 4th April 1942. 
III rule 5'56 (a) of Chapter V-Construction, Equipment and Maintenance of Motor 

Vl'hicles-tor the figure and words "225 pounds in we1ght unladen" Buillltitute 'ftle figure-
and words "1100 pounds in weight'laden". . , 

By Order, 

M. ·WORTH, 

Secretary to the (JlU.et -Oommullioner, 
A.jmer-M er'lDlZra. 

Order8 by. the Ohief Oommi8sioner, Afmer-Merwam, Notification, Jated ~ 
the 13th July, 1942. 

J . ,\-0. I .~  Chief ~ ~ is plelllled to make the following addendum 
., III the AJmer-Merwara Motor VehIcles Rules, 1940, published with his NotificatiOD' 

No. 1141/34-W. /38-111, dated the 12th June, 1940. the addendum having been previoualy 
published in this Administration's Not.ificati,on No. . ~ III  dated the 4th April. 1942.· 

~ r IV-Control of Transport VehIC1es. After clause (b) of .rule 4"18 insert the' 
followmg new clause--- . 

"ic) that the holder of a permit of a· stage carriagd shall, if required, carry ~  at, 
s!lC)h ~  as may be fixed .by the Provincial. Transport Authority, in consulta-
bon WIth the Postal Authoritiep concerned." 

• 

• Bv Order, 
• M. WORTH, 

'Secretary to tile Ohie/ Oommu8ioner. 
A.jmer-M er'Uura.-

" AMENDMENl'S TO CERTAIN MOTOR VEHICLES RULES. 

Sir Gurunath Bewoor (Secreta.rY, Posts and Air Dep'artment): Sir, I lay on 
the table Ii. copy each of: . , .. 

(i) Notification, No. F. ~ ~r  dated the 4th Jul!, 1942, issued' 
by the Chief Commissioner. Delhi, under Sections 21 and 41 ot, 
the Motor Vehicles Act, 1939; 

• 
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(ii) liotifioation, No. A-3-2606J42, dated the lOth September, 1942. issued 
by the Chief COI1lmissioner of Coorg, amending ~ Coorg Motor 
Vehdes Rules, 1940; and . 

(ui) N9tification, No. A-3-3276/42, da.ted the 8th December, 1942, issued 
by the Chief Commissioner of Coorg, amending the Goorg _Motor 
Vehicles Rules, 1940. . 

l 

Office of the Chief CpmmiBsio'ner, Delhi, Notification, dated Delhi, the 4th 
July; 1942. 

No. F.·lS (39)/42·GeneTal,-In exercise of t.he power conferred hy sect.ions 21 and 41 of 
the Motor Vehicles Act.. 1939, read wit.h the Not.ification of t.he Governmeut. of 'India, in t.he 
Department. of CommliDicat.ions, No. R.·60, dated t.he 28th June, 1939. the Chief Commi8-
aion'lr is pleased to make the following rules, t.he same having been previously published 
with his Not.ificat.ion No. F. 12 (39)/42·General, dat.ed t.he 29th April, 1942. . 

Rulu. .. / 

1. Notwit.hstanding anything cont.ained in the Delhi Motor Vehicles Rules, 1940, no 
.. fee shall be charged for the-issq.e or alteration of certificate of registration relating to 
1Il0tor vehicles which are the property of the Commissioner of China to India and his staff. 

. 2. If the Commi88ioiler of China to India or any member of his staff has paid or &hall· 
hel'eaftcr pay a fee for the issue or renewal of a licence·to drive a motor vetltcle or for 
. ~ r  a ,test of competency to drive, the fee shall on his· application be refunded' to 
htul. 

A. V. ASKWITH, 

Okiet Oommi,.ioneT, Delki, 

The Chief CommisBioner of Ooorg, Notifioation, No. A-3-2606J42, dated 
Mercara, the 10th September. 1942. 

In exercise' of the powers ~ rr  by ~  70 of t.he Motor Vehicles Act, ~  JIV 
of 1939), and t.he notificat.ion of t.he ~  of ~ ~  D,epartment. of CommunIcatiOns 
No. &,·60, dated t.he 28tb June, 1939, the Cllief COIllJD.Issloner IS pleased to make 't'he ·1ollow-
ing allllmdment to the Coorg Motor Vehicles Rules, 1940, issued with his notification 
,No. R F.-43/121-39, dated t.be 26th March, 1940. 

Amendment. 

After rule 157 (b) of the said rules, the following rule shall be inserted, namely;-
"157. (c) The driver of ever-y motor vehicle which is fitted ~ .  a. r ~ r shall 

ext.inguish any live cinders removed from such producer In any pubhc plaee." 

exp'anation :-In the rule the term "producer" shall have the meaniqg assigned to. it. in 
ll'ule 14!3: A. 

J. W. PRITCHARD, .. 

Chie.f Commill.ioneT. 

The Chief CommiBsioner of Ooorg, Notifioatitrr, No. A-3-3276j42, dated 
MeTOara, the 8th Deoember, 194,2. 

In. exercise of the powers ~ rr  by sections 21, 48 (d), read with Bec,t.ion ,68 (z) ~ 
"(zaJ and 70 of the Motor Vehicles Act, 1939 (IV of 1939), and t.he notlficat.lon of the 
Gov('rnJIlP.nt of Indu .. Department of Communications, No, R,-60, dated t.he 28th June, 1939, 
the ()bief Commiss\oner is pleased to make t.he following amendments to t.he Coorg Motor 
Vl'nicles. Rules, 1940, issued with his notificat.ion No. R. F.-43/121,39, dated t.be 26th 
.Karch, 1940;- . . 

A.mendments. 
1. For Rule 20 of the said rutils, the following rule shall be substituted ~ . -
"20, {I/o} The hollier of a licence entitling him to drive as a paid empj.oyee or to drive 
.  a 'Public service vehicle shall, except in the case of a· temporary absence not 
involving a. change of residence for a period exceeding three months, report any 
change of his temporary, or permanent address .. as notified on t.he licence at any 
Police stat.ion and produce·the licence .at t.he Police Statioil in order that t.he new 
a"ddress may be ~ r  therein.' . 

"'(b) The officer·in-charge of the Police Stat.ion at which the licence is produced 
shall enter therein the new address and communicate the new address to 
the-lio.nsing au\hority by w'Dich the licence· was issued and to the licensing 
authority by which it was last renewed." 
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11. FOt Rule 56 (e) .of the said rulea, ~  following rule shall be liubltituted.:- . 
"56. (e) The Provincial r . ~ Authority. may attacJl to ~ stage "Carnage . permit 

t.Be . condit.ion that. the carnage or ~ r  of carri\ges 1D respect ~  which ~ 
permit is granted shall carry mails at luch rates as that. ~  mcy, 1D 

_ultation. with the POBtal AuthoriiiM, fix in that behalf £rom tiDie to time." 

Ill. Fer Ru.le 119 (al (v) of'the &aid ~.  the ~ . ~  shall be ~ :-
"119. (a), (v). Subject to the u;ceptlonB mentIoned below every aage carrlage shall 

have a body of the aaloon type ;- . .,. 
lfzceptiOfl.3.-This rule shall. not apply to any ~  carrlage repstered 1D the 

Province of' Coorg on· or before the firBt, day 0.1 October,. 1-942; o.r.to an'1 Btage 
carriage registered on or before that. date outsuLe the IIIW.d ProVlDce which baa 
subiequenUy been acquired by ~ dealer.in the ~  r ~  in. part exchange 
for a D8W vehide or has been eelZed by • dealer lD the Mid Provmce for aefauli. 
in payment of h{re purchase dues." 

IV. Rule. 148A to 148M.: . 
(1) In the heading to rules 148A, to ~  of tlle laid rules for ~  words ~r 

Vehicles" the words "Motor vehlcles other than motor care shall be substi-
tuted. 

(2) In rule 148B, of the said rules for 'the words "motor vehi91e" the worils "'motor 
vehicle other than motor car'" shall be substituted. , 

J. W. PRITOHARD, 
Cl,jef Commiuioner. 

THE INDtAN RAILWAYS (AMENDMENT)' BILL. 
PRESENTATION OF THE REPORT OF THE SELECT COMMITTEE . . 

Tne HonourablE' Sir Ed.w&rd Benth&ll (Member for Railways and War Trans-
port): .Sir, J present the Report of the Select Committee on the Bill furt·her 
to amend. ~~ Indial1 ~  Act, 1890. 

PAPERS CONNECTED WITH .TPIE CEYLON GOVERNMENT'S REQUEST 
FOl{ I I ~  INDIAN LABOUH FOR CEYLQN. 

The Honourable Kr. Jrt. S. hey (Member for Indians Overseas): With the 
permission of the Honourable the President I lay on the table of the House the 

~ paptlr,; t:.mneeted with the Ceylon Government's request for additional 
India. labom' for ~  

1. Tclt·grnm from His Excellency ':he Governor of Ceylon, dated the 8th 
December, 1942. 

2. Statement by the Government of India which will also; be laid on the 
table of the Ceylon State Coundil. 

I. Copy of ~  Nq.OOO16, dated the 8th December, 1942,-from Governor of 
Ceylon, Colombo,-to G(1)crnor General, "Ne'!p Delhi. 

. Adequate supply of estate labour is under urgent consideration by Board of Minister(s) 
with special reference to production of rubber and Ceylon's basic quota repreeents 85 per 
cent, of production left in the control of the allied nations. In these circumstances .Ceylon 
~  rt'sort to mist intensive tapping possible im;luding slaughter ta.pping in order to 
Increase production to at least 30 per cent, above basic quota. This will entail the employ-
ment of_additional labour during the war and less than nonnal amount of labour' after the 
.war when areas have been exhausted. Estates are also roquired by law for period of war 
to ~  food stuffs in addition to plantation cOJplllodity and this also requires abnonnal 
ad !we Increase in labour force. Demands on local labour for military units, defence 
works essential services and rural food production have ~  and are very lieavy and 
consequently there is no surplus available for dlveI'l!ion to ",states. ]troduction of tea must. 
not be allowed to d.ecFease below present necessary level. It will be realised that now ·that 
Indian ~  on emigration has been relaxed in respect of labourers now in this Island there 
is likel:y to be usual exodus on holidays to India during early months of next year. In 
theee Circumstances Board of Ministers \las asked me to ascertain whether Government of 
India ~  their ban on eqration to Ceylon of un·skilled labour other than 
labourers already m the Island would, consider special recruitment of labour to meet 
r ~ ~ emergency on the following points: (a) Payr and conditions' of employment 
ldentlcal ~  ~ other Indi1r.n labour; (b) ~ r  to India at lIIe ~  of the 
wat or other period stipulated by ~ . Board of Ministers cousider arrangement on 
·tl!f!se lines to be' right one to meet position with which they are confronted which is that 
(al demand for extra estate labour is abnormal and only temporary although essential· to 

-
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prosecution of thl! war and (b) Btatus of Indians in Ceylon is one of the "questiOIUl which 
~ the request of the Indian .Government has been postponed for consideration at a future 
undetermined date. Grateful for earliest pOBBib1e reply to this telegram in order £hat if 
'yOUI' Govermnent approves principle of recruitment on the linea-proposed, detail. of method 
, and machinery may be immediately worked out in .consultation' between our ~ admini.tra-
tions through Ceylon's n(,wly appointed representative in India_ Paramount 888ent.iality of 
maximum production of our plantation crops ~  rubber to supply position of Allied 
Natiollii has caused me to head this, telegram "Most Immediate". , 

II. Statement_ . 
The Government. of India have ~  to the representative of the Ceylon Go.vern-

IDent certain proposals which are still under consideration. ' " 

Il<.L1WTIOK uF A MEMBER TO THE COMMITTEE ON PUBLIC 
ACCOUNTS. 

The Honourable' Sir Jeremy Raisman (Finance Member): Sir, I move: 
"That. the non-official Members of the ABBembly do proceed to elect in the manner 

~ r r  by rule 51 of t.he Indian Legislative, Rules a melJlber to be' member of the 
{)ommittu.· on Public· Accounts in pla.ce of 'the late Mr, J'. Ramsay Scott." • 
Mr. President ('I'he Honuurable Sir Abdur Hahim): The question is: 
"That the "non-official Members of the Assembly do proceed to elect in the manner 

required by rule 51" of the Indian Legislative Rules a member to be member of .. ,t.he 
Committee on Public Accounts in place of the late Mr: J. Ramsay Scott." 
Till! moti('n was adapted, . 

ELECTlOK OF A MEMBEH TO THE STANDING COMMITTEE FOR 'l'HE 
POSTl:) AND AIR DEPARTMENT. 

~ r Gurunath Bewoor (Secretary, Posts and Air Department): Sir I move: 
"That this.. Assembly ~  proceed to elect in such' manner as the Honourable the President 

may direct, a non-official Member to serve on the Standing Committee to advise on Subjects 
~ .  than 'Roads', dealt with in the Department of Posts and Air, during the financial 
year 1942-43, in the vacancy caused by the death of Mr. J. Ramsay Scott." 
Mr. Presid,nt ('rhe Honoutable Sir Abdur Rahim): Motion moved: 
"That this Assembly do proceed to elect in such manner as the Honourable the President 

may direct, a non-official Member to serve on the Standing Committee to advise on SubjeCts 
otner than 'Roads' dealt with in the Department. of Posts and Air, during the financial 
ye,ar' 1942-43, in the vacancy caused by the death of Mr. J. Ramsay Scott." 

Maulvi Muhammad Abdul Ghani (Tirhut Division: Muhammadan): Sir, I 
,\\',1.nt tf> maNe home observations. I am a member of this Advisory Committt'e, 
but it hardly meetE> during ~ year or uuring the Session. The only' important 
thing whidt should ~ been put before it is the piece of'legislation which is 
~  going hI, be introduced. 
Mr. President tThe HOllourable Sir Abdur Rahim): The-only question is 

\i·hethcr somebody is to be appointed in ~  of Mr. J. Ramsay Scott or not. 
14aulvi Muham..rilad Abdul Ghani: I am placing before you my legitimate 

grievance. 'l'he Committee never meets und ~r transacts any business. 'rht: 
only business it has to be consulted on is a Bill which is going to be introduced 
by thl' (Joyernment regarding the Government Savings Banks Act, 1873, and 
the ~ ~  Cqsh, Certiti('ates Act, 1917 and on that, too the ~  could 
not ba consultet} before its introduction. 
An Honourable Member: It is not before the House. 
)[aulvi Muhammad Abdul Ghani: But' it IS just going to be introduced and· 

is on our table. This Committee should have been consulted before. What is the 
use-of huvin..g such a Committee or electing members to it, if the Committee ~r 
meetS. I am, there"fore, opposed to the election of members to this Committee, 
which never functions. I 

Sir Gurunath BewOQr: Sir thik House eJected a Standing Advisory· Com-
mittee for the ])osts and Air Department dUljihg the last Session. Prior to that 
th.l Stanuillg Advisory Uommitteehas alwdys met at least once a year and 
sometimes hviCtl -8 yea!'. In the current year there has been no occasiQt! to 
meet ~ this Committee was ,bnly elected iIr the last Session. There wa.s 
no Commitu'e before, for this particular, Department, and the Advisory COJ'J;l-
mitte_e will meet as soon as there are any, subjects on which its advice is desired 

~  
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by the Department. l'he Honourable. ~ r ·is wfong in thiDking that there 
is only ~ item ill whICh the CommIttee IS to be consulted. Actually, therE', 
are flvn item:;, of \vhich notice hal; been sent to the Members. The motion i.'>. 
only t,.) rt'pluce a Member who unfortunately died' during the-course of Lbe 
. year. ' . 

lIIr. President (The Honourable Sir Abdl1r Rahim): The question is: .-
'/1'hat this Assembly do proceed to elect in such lIl&ll;Uer as. the. Honourabl47 the r ~  

may direct, a nOli-officia.l Member to serve on the Btandmg Committee to advlSe on Silblects 
oiher than 'Roads' dealt ~  in the nepartment of Posts and Air, during the financia.l 
yesl' 1942-43, in the vacancy cSllBed by the death of Mr. J .. Ramsay Scott." 
The motion, was adopted . 

. Mr. President (The Honourable Sir AbdurRaltim): I may inform Honourable 
Members that.for tha purpose of election of a Member each for the Committee 
on l'ublic Ac('ount-& Iln<J. the Standing Committee for the Department of Posts 
and Air, ~ Notice Oflil?e . ~  be open to receive nominations up to 12 O'clol'k 
pn ''l'hUl'sday, ~ 11th February, and that the elections, if necessary, will be 
held 0!1 M ollda,}:, thE; 15th February, 1943. The 'elections, which will be con-
ducta:! in accordance wit.h the principle of proportional representation by means 
of th 1 ~  r ~ r  vote will be held in the Assistant Secretary's Room 
in ~  House, New Delhi,be.tween the hours of 10-30 A.M. and 1 P.M. 

THE CRIMINAl. PROCEDURE AMENDMENT BILL. 

The Honourable Sir Sultan Ahmed (Law Member): Sir, I move for leave 'to 
'introuur!e a Bill. to make certa:n provision for appeals in criminal cases tried 
by a Hiqh Court EXercisHLg-original criminal jurisdiction. 

:Mr. President ('l'he Honourable Sir, Abdur Rahim): The question is: 
"That leave be granted to introdllce a Bill tQ make certain provision for ~  in 

criminal cases tried by a High Court exercising origina.l criminal jurisdiction." 

The rnotbn was adopted. 

Tha Honourable Sir SUltan Ahmed: Sir. I introduce the Bill. , ' 

'l'HE MOTOH VEHICLES (AMENDMENT) BILL. 

Sir Gurunath Bewoor (Secretary, ~  and Air Department): Sir, I move 
for leave to introduce a Bill further to amend the Motor Vehicles Act, 1939 .. 

:Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"That leave be granted to introduce a Bill fllrther to amend the Motor Vehicles Act. 
. ~ 

I ~ motiflH was adopted.· 

,Sir Gurunath Bewoor: Sir I introduce the Bill. 

'1.'HE GOVER-NMEN'l' SAVINGS B'ANKS (AMEND¥ENT) BILL .. 

Sir Gurunath Bewoor (SE'cretary Posts and Air Department): Sir, l' move 
for leave to introduce a Bill further. to amend the Government Savings Banks 
Act,' 1873 alld the Post Office Cash Certificates Act, 1917. , 

Mr •. President '{The Honourable Sir Abdur R~  The question is: 
"That leave be granted to introduce a Bill further to &mene) the Government Savings' 

Banb Act. 1873, and the POilt Office Cash CertifiCates Act, 1917." 

~  motion was ~. 
Sir Gt.runath Bewoor: Sir, I introduce the Bill. 

REPORT OF THE 'pUBLIC ACCOUNTS COMMITTEE. 

'!'he Honourablf'! Sir Jeremy Balsman (Fmance Member): Sir,' I move : 
"That the Report of the Public Accoudts Committee on the Accounts of 1940-41 be 

taken into collllideration."· 
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~. President (The HO\loursble Sir AbdUl Rahim): Motion moved: 

• 'That the Report. of the Public Account. Committee on the Account. of 1940-41 be 
taken into consideration." 

• 
lIlr. Muhammad AZhar Ali (Lucknow and Fyzabad' Divisions: Muhammadtm 

Rural): We were promised on the termination of the Committee that. ~  

WOUld be shown to the Members of the Public Accounts Committee. But I 
am sorry to inform the House through you and through the Honourable Member 
th!l.t the evidence and the papers were not even placed yesterday on the ~r 

of the Library. 1 t wus ubsolutely impossible for any member of the Puhl;c 
A:::counts Commit.tee or any Member of this Honourable House, so far as I 
know, to therefore !lee the papers. Though we have had to come here early in 
the nlorning, we have not been able yet to ~  what those papers are ani 
what they contain. In that. case, I would request the Honourable Member to 
postP(ollt: it tu some other day 90 that we can discuss the report fully. 

Sir Muhalnmad Yamin Khan (Agra Division: Muhammadan Rural): On1; 
the evidenre is l[.ubmitted. 

The ![onourable Sir Jeremy :B.ai&man: The publication of the. evidence is a 
matter Which. in my opinion, is not absolutely essential to the discussion of this 
report. The report contains all the material necessary for the Members of this 
Rouse b discuss. Owing to the shortage of paper it was decided, I think, by the 

~  that. no attempt would be made this year to publish a volume of 
evidC'H(:e. It ~ been recognised that the evidence volume' could not be a 
verb3tim record of whatr.ctually takes place in the Committee owing to the 
difflcllities (,f reporting those· proceE'dings. But in any case, I think, it was 
intend·.\d thllt a ~ r  copy of the evidence would be placed in the Librar.)i. 
of the House and would be available to Honourable Members. I am not aware 
m.vflelf whether. and if so, why, that was not done in due time. 

Kr. President (The Honourable Sir Abrlur Hahim): Is a copy of the evidenCE; 
befora ~ House? . . 

I 'l'he Honourable Sir Jeremy ltaIaman: It has been placed in the Library. 

Mr. President (The Honourable Sir Abdur Rahim): When was it placed in 
the Library:) • 

lIlr. Muhammad Azhar 'Alt:To-day ~ 11 A.M. • 

The Honourable Sir JerelllY RaismaD: This particular report has not, 8ince 
the war began, excited the atte;ntion of Members. It has always-been an extreme-
ly difficult mattH to find snY' place for it in the programme. I am quite pre-
pared .to wit.hdraw"'it if Honourable Members do not feel that the,y are ready 
to discuss it todll,Y. But· I must make it clear that the responsibility for giving 
the House 3n cpportunity to discuss this report will not rest with me. - ., 

Sir Muhammad ~ I  The Honourahle the Finance Member in his 
spe-ech just ncw mentioned tliat. an ulldel\Standin,g was arrived at that the 
eVidence would bt pl':tced in· the Library. I presume that he. meant that the 
debate would take place after the evidence was available to the Members of· this 
House, and as it ;vas Il,ot ~  in the Library till' Ii O"clock, I ani. !lure the 
Honourahlp-th! .Finance Member will realise that the responsibilitv is not on 
anybody eh,e but on his De.partment which did not supply, thls evidence. 
inspite of his undertaking given to the Public Accovnts Committee. In' the cir-

~ I "hope*he ~ revise his decision' 6bout the ultimate responSibility 
for getting a debate on this report, as Members only want to assert their right 
on tha uJ.it.ertaking· given by ~. -
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, ~  ~ r .~ ~ Jeremy ~  If this were the first occasion. on which 
t.his particulr.r discussion was bemg .postponed, I shOllld ~  r ~  some 
iorce in the fact: that the actual eVidence was ~  vlaced m the Llbrary any 
ea!lier th'm it wuii. If Honourable Membet'S desIre It to be postponed.. I am 
.quite prepared, •  . 
1Ir. President (The Honourable Sir Abdur, R.ahim): I take it that  that wIll 

lnrlt't til£. desire of the Members. . 
(TLc HQuso concurred.) , 

The Honourable Sir J&emy Bai8man: t)ir, I submit that there is. one matter 
which requires formal regularisation in connection with the Pubhc Accounts 
.committee IiepQd •  •  •  .  " 
.r. President (TIle Honourable Sir Abdur Rahim): ~ Grants. 

DEMAND FOR EXCESS GRANTS FO;R 1940-41. 

The Honourable Sir J .. ~ .  .... ma"l r ~ Meqlber): Sir, I move: 

"That an excess grant of Rs. 17,432 ~ voted ~  the Assembly to r ~ the 
>eJo.lJePclitUi'e chargeable to revenue actually incurred in excess of the voted grant in the 
year 1940-41, in respect of 'Salt'." 

Dr. ~ B. Banerjea (Calcutta Suburbs: ~ I  Urban): What 
:mould wediscUS£l (' We have not got any papers. 

~. PresIdent (,M!e Honourable Sir Abdur' R~  I understand the pupel'S 
were supplied to Honourable Members at their residences. . 
Sir KuhamJpK Yauain ~ (Agra Division: MubammacJan Rural): I don't 

thmk. The practice has been, whatever the agenda of the Hous!'. all papers 
are laid on the table iJ1 the House. 

)Ir. President ~ Honourable Sir Abdur Rahim):. That is in accordance 
'With the circular that has been sent to Honourable Members .... - . 

Dr. P. B. :Banerjea: This is connected With the report of the Public Accounts 
Committee. 

~. President (The Honourable Sir Abdur Rahim): Yes, I know. Tbis 
.circular that 'has 'been addressed to all Honourable Members is: 

'''1 am directt>d to state that according to the existing practice one copy of the ,booklM 
Telating to Demands for Supplementary Grants is circulated to the Honourable Members 
along with the List of Business in which the SupplelJ1entary Demands find a place; while 
another copy is supplied 'to each Honourable Member in the lJouse on the day the Demnd. 
come up for dilcussioD. In view, !owever, of the imperative need for economy in paper 
-and printing, the Hommrable the President has, on the request of the Financp. Department, 
:reconsid.ered the practice and decided that in future only one copy of th" booklet  should be 
supplied to Honourable Members along with the List of Business in which the Demand. 
for ~ r  Grants appear and that copies should DOt be ~  again on their 
-desks In the House on the daJ the Supplementary Demands are taken up. The Honourable 

~  will, therefore, be supplied in future with only one copy of the booklet wnich 
;they Will he expected to bring with them to the House !or reference, if necessary." 

I don"t 'know ,,;hether Hono\lrable Members read it or not. 

Sal'dar Sant Singll (West Punj;lb: Stkh): ~ ~ i submit. Sir, so far as ~ 
particuhtr copy is concerned, I speak for myseltonly; I do not know the· 
feelings. of other Honourable Members in this respect, a copy has been !'lent to 
~ r home addresses. But I have not been able to got a copy at all. 
Dr. P. N . Bane:tJea: r; also have not got 8 copy. 
Sardar Sa.n:t Singh: I_now understand that copies have been sent to Honour-

-able ~I r  at their 'homeatfdresses. • • 
1Ir. President (The Honourable Sir Ahdur Rahim): To the addresses which 

''''ere given' by tne Honourable :;\fembers themselves . 

• 
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-samar Sut. SIDgb.: Oopies have been sent at home addresses. while we ara 
coming here. • 
Dr. P. B. Banerjea: Does that circular relate to the last Session or thi,s 

Session? . 

Sir Oowasjee Jeh&Dgir (Bombay Oity: Non-Muhammadan Urban); ;May I 
ask when these copies were r ~  or this Session ? 

Kr. President (The Honourable Sir Abdur ;Rahim): They were sent to the 
addresses of Honourable M;embers on the 30th of ""-nuary, I understand. 

Babu Baijnatb. Bajoria (Marwari ~I  Oommerce): We have 
received only this sheet-no booklet has been supplied, tp us. 

lit. President. (The Honourable Sir Abdur Rahim): That is iill that was to 
be circulated. I r ~  

Babu Baijnath Bajoria: It does not give ~ particulars for which ~ amount 
has bt'en-spent. 

The Honourable Kr ••. S. Aney (Member for Indians Overseas): That is to 
be found in the Public Accounts Oommittee's Report. 

Dr. P. B. Bauerjea:'That is what I was pointing out; when we take the 
Pubhc Accounts Oommittee Report into consideration, that will be the proper 
time Lor discussing these grants. 

The Honourable Sir Jeremy Raisman: ;In the past, the House. while post-
poning the debate on the Report of the Public Accounts Oommittee, used to get 
rid of ~ formal business of regularising the excess grants on the first day on 
which an attempt was ;mmle to discuss the Report itself; and, I do suggest 
that in order that the accounts may be in order, this "formal regularisation, which 
has been-recommended in every case by the Public Accounts Oommittee, should 
now be given. 

Dr. Sir Ziauddin .Ahmad (United Provinces Southern Divisions: Muhamma-
-dan Rural): May I point out our ctfficulty? If this thing is accepted the Gov-
elument may or may _not fix a date for the discussion of t.he Publie Aceoullts 

~I  iteport. " But iii this is held over, the Government will be forced 
to give a date for that. 
The Honoutable Sir Jeremy Baisman: The pressure always comes from this 

side, not from the other. 

Itr. T. ~ r .r (Bengal :. European): Is this matter rep'lly con-
nected with tJle discussion of the Public Accounts Committee's Report Proceed-
ings for 1940-41 ~ These matters can be tak8Jl llP separately. I sho:uld like 
to support the Hone-urable the Finance Member in this matter, because he fs 
going to have an extremely ~  session; and the Honourable Member for Wffr-
Transport is also going to face an extremely busy session, and when I say they 
are, we are. Very important subjects are coming up and if we are going to 
ref-lIse to discuss this matter today, it is very difficult to say when we -shall he 
able to discuss them at all, until perhaps the very end of the Session. • 

Kr. President (The Honourable Sir Abdur Rahim): Does the Honourable 
the Finance Member ~  that the motion for the grants should be taken up 
~  ~

The Honourable Sir Jeremy RailJD8.D: Yes, Bir. rsubmit that it will be 
reasonable to dispose of this matter today and merely postponel the ~  on 
the report to a later date .. 

Sir _Jluhammad Yamin nan: How can the Members proceed if ~ have 
got no copies before them? _ .. ' 

Mr. Pre'aident (The Honourable Sir Abdur Rahim): I understand a copy of 
the evidence has been placed in the Library. The report has been sent before-
a.nd is.in the hands of all the Members. 

• 
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Sir Jluhammad Yamin lChaD: Whatever ~  have happened, the faa' 
remains that no Member seems to ~ got any copy of the r ~ .  before us. 
This is a fact· ana no oopy has been laid on the table here. It will therefore be 
a one sided ~  only-the ~ r  the Finance' Member . ~  up ~  
saying so much should be regul8rlsed and the House merely saymg All nght ; 
if the Honourable the Finance ~ r merely wants that, we have got no 
objection. But if he wants us to give our intelligent opinion, then he should 
take this up some other day. 
. Sir Cowaajee JehaDgir: On the faots placed r~ the House, I ~U r  
that along ~  t·he agenda there was a shp ·of paper-It was only a Slip of puper 
with the figures on it that was circulated yesterday. I r ~  ul"o that a 
booklet was circulated some time ago giving further details. Are these facts 
correct or are they not correct? 
lIr. P.resident (The Honourable Sir Abdur Rahim): Booklet ~  ,this re-

port of the Public Acoounts Committee or any other booklet? These are 9.11 the 
papers. That is what I understand fr?m the office. 
Sir Cowaajee Jebang1r: Have we got all the papers circulated necessary for' 

the discussion of this matter? 

Mr. President (The Honourable Sir Abdur Rahim): I do not know. I 
understand that as a matter of foot the Finance Department only supplied this 
paper which was circwated by the office. 
Sir Muhammad, Yamin lD1ai1: The diffioulty we are feeling is this: what is 

the amount the Finance Member wants us' to vote and on what grounds? 
That is not to be found either in the papers before us or in the -ciroular. We 
do noli know where to hunt this up. We should pave the particulars, these 
deta'lls are generally given by the department and that is what we are 'lacking, 

The Honourable Sir Jeremy RaismaD.: The position is that. the explanation, 
of t.hese excesse:; and the recommendation of the Public Accounts ~.  

in regard to them is made in the report of the Committee, and theC'ruy thing 
Lhat Members are furnished with, as far as I am aware, is a statement of the 
actual excesses which are due to be regularised. However, if the House pre-
fers it, I am prepared to agree that these excesses also may be taken up at a 
later ddtp-o , 

Sir Muhammad Yamin Khan: I wouJd request the Honourable Member that 
{dr the convenience of the House, it should not be left to the Membel'l'l to search 
out the figures. but something should ~  placed before us, giving the ligures. and 
some details and it should not be left to us to search out the figures from the 
~~.. . 

. ':l'he Honourable Sir JereDiy 'R,aisman: A brief summary. is given m. the report 
Itself. 

Sir Muhammad Yamin Khan: If it is pointed out here----,.,page 80 and sll-i. 
will be helpful. . . 

The Honourable Sir, Jeremy RaiBman: These items are given in the Jist. 

~r. ~  ('l'll'e r ~ Sir. Abdur Jiahim): Very well. The 
motIOns WIll shand over to B later date when the Public Acgounts Committee's 
Report will be discussed? • 

The-Honourable Sir Jeremy Raisman: Yea. 

Mr. President (The Honourable Sir Abdur Rahim): That finishes the ~ 
Adjournment Motion., Is it the desire of the House that the Adjournment 
Motion should' be taken up a4er the Lunch. adjournment., • 
Some Honourable Members: Now, now. 

:Mr. President (The Honourable Sir Abdur Rahim): Very well. It is under-
stood t.hat the discussion will last only two hourS, as usual. ' 

• 
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Dr. P •••• B&Derjea: I hope the Lunch interval will not be included in the 
'wo hours. 
lira ~  (The Honourable air Abdur Rahim): Certaini, not. The 

Honourable ~I . r need not be afraid of lhat. 

MOTION FOR ADJOURNMEN1'. 

SaORTAGE OF SMALL COINS. 

Babu BaijnaUl Bajoria: Sir, 1 move: 
"TW t.he ~  do DOW adjourn." 

I take this early opportunity of drawing the attention of the Honourable the 
Finance Member to the serious situation which has been created in this 
country by the shortage of small coins. It is an every day occurrence, in fact, 
an hourly OCCUlTE'nce, with every one of us--the difficulties 'we are feeling in 
respect of small coins .. We do not know whether the minting capacity has 
increased or decreased. We do not know, if the mintifig capacity has increased, 
where ~  minted small coins go. But the fact remains that we 1D. our 
-ordinary daily life do not get any small coins. As regards pice, the aliI pice 

has almost evaporated. The Honourable the Finance Member will 
1 p. II. say that it has been melted or hoarded. I have not much proof of 
it but I should like to hear from the Honourable the Finance Member what 
he has to give in proof. As regards pice, aU 1 can say is that we . cannot . see 
ihe old pice at ~ 

Dr. P. If. Baaerjea (Calcutta Suburbs: Non·Muhammadan Urban): Gone 
-out of circulation. 
lIabu Baijnath lJajoria.: I have got this idea that it is the Honourable. the 

Finance Member or his department that has hoarded all those old pice. They 
flave melted the old pice for the purpose of bringing out small washers. 

'!"he lIonourable Sir lerem1 :Ra.lsmNl: No. 

Ba.bu Baijnatk Ba.joria.: These new pice resemble small copper washers. 

b lIonoua.ble Jibmber: Where are they? 

Ba.bu BailDa.th .Ba.joria.: I have seen one or two of them, but that also is not 
available. r am now telling you about hoarding by the Government and the 
Government departments. I do not know what happens to the large amount 
of ooiDs that are being given at eacn railway station and in the posts and teJe. 
graphs offices. I happened to go to a station to give a telegram, the cost 01 
which was thirteen annas. The man said, "I have got no ('hange. Either 
give me a rupee or you can go without sending a. telegram. "  I had to ~  that 
l'upee, because I did not have the change. 

JIr. LalchaDd lfa.valrat (Sind: Non-Muhammadan Rural): Wht"re dii the 
three annas go? 
,a.bu BaijD&til. Ba.joria.: You must have read in the npwspapers about the 

-experience of a Councillor of the Calcutta Corporation in .the Tramway case 
where he was taken from place to place to be given two or three piCE-"Which WilS 
due to him out of a two anna coin which he gave. He was taken firltt to the 
H;igh Court, then from plaro to place, and 'at laf.t he was not given tTw pice . 
. The Councillor had, to file a case. I say that the railway people, the posts and 
1elegraphs people and the Government departments, whenever they get small 
(Joins, do not part with them. I hope the Honourable the Railway ~ r and 
the Honourable the Finance Member wiH make searching enquiries about these 
thin.,.os. Once in the A.mrita ~ r Patrrika a sensational news was published 
t.hat the Government of India. was minting ('opper coins for Allstrnlin. It 
created a grfilat sensation amongst ~ r  in -the whole country. A' few 
~  later, the Governmellt of India contradicted that statement, but I Ithould 
like to have a more authoritative answer to this allegation. If it be so. it is 1\ 
-very serious thing. When },'e ar.e 80 short of pice or ropper QPins and small 

o 
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COlllS, the Government should not mint small coins for another country, be it Ii 
Dominion or the Middle East. . 
There iti another. serious consequence of the shortage of ~  coins. W II 

find it very difficult to pay OUI' workers in factories aftd our labourers. They 
generally get below a rupee a day and ~  have to be ~ ~ in small coins, and. 
because slUall coins are not avaliable, It becomes very difficult to. pay them .. 
Coupon systems have been started by some faetories', but those coupons are noi 
legal ·tender outside the particular factories. That is a very crude manner of 
making payment. . I do not think there is much for me to ,say because incon-
venience is being felt by everybody and it is only when we get small coins that 
we shall be satisfied. Promises we have had enough. What we want is that 
small .coins should be minted in sufficient quantities .. 

Dr. P. N. Banerjea: ... and put in circulation. 

Babu B&ijnath· B&joria: .  .  . and put in circulation, and if there IS any 
case of -hoarding it should be punished. 

·Dr. P. N. Banerjea.: With rigorous imprisonment. 

Babu Baijnath B&joria: But, Sir, there should not be punishment merely 
for the sake of creating an impression. There are one or two cases which have 
been brought to my notice where for only;;>, few rupees worth of coins persons 
were sent _up for trial. That is not fair. You . must. judge each case on its own 
merits, and if there is any real hoarding, if a person wants to keep small coin8-
out of all proportion to his requirements, then and then only he should be 
punished. Only because you want to create an impression in certain ways and 
you want to put one or two persons in jailor convict them so that others may 
be terrorised, that is not the proper way of meting out· lJunishment. With 
~  words, I move my adjournment_ motion. 
Kr. President (The Honourable Sir Abdur Rahim): Motion moved: 
"That the Asaembly do now adjourn." 
Sir lIub&mmad Yamin Xhan: I know that the Government will say that 

the public are not co-operating with the Goverbment in this respect. It is 
true that when the fault lies with the Government, a similar fault lies with the 
public also. The first quest.ion that occurs ,to one is, are the small coins insuffi-
cient in this eountry, or were they insufficient before? If they were not insuffi-
cient before the war, where have they disappeared? One answer is that they 
have been hoarded by some people and they do not want to bring them out into 
the market and difficulty is felt by others who 'want to tlo their daily husiness. 
That is quite true, that greater fault lles on the puhlic, en those who are trying 
to get money hoarded in their houses. But Government cannot be absolved of 
blame also: What steps have they taken to stop these people from ho.arding 
these coins? I have read of twt or three cases in Chundni Chowk, Delhi, where 
a Ghantewala Halwai or somebod:v else was caught. Some money-lender the 
other day was caught who had hoarded small coins to the value of Rs. 9,900 in 
his ~ . If people collect small coins to this extent, they should certainly be 
purushed. I think that nobody should be allowed to ~ small coins of vl'lue 
more than Rs. 5 or 6 at a time in his house. 
_Sir Oowasje& .Teb.angir (Bombay ~  Non·Muhamr;nadan Urban): How 

much changf' have you got in your po('.ket? 

Sir lIuhammad Yamin Xhan: i think ahout l:ss than one rupee worth. 
~  Rs. 4 or 5 or even· Rs. 10 change for your dailJ' requir1lments I do not· 
mmd .• I may keep Rs. 5 or 6 because when I go to the railway station and 
~  to give less than a rupee i cannot get change. 1 cannot' pay my cooly 
WIthout change. I know one cooly who told me that one person had engaged 
one cooly.for two or four Rnnas buL had t.c give him one nlpee because there 
was no. ~ :and ~ . cooly iot one rupe€' for taking one load to the station 
platform: TIllS condItIOn has come in. I lIave heard complainM that people 
who go m the buses cannot get any change. Sometimef; . ~  have found that 
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the bus conductor gets change from different people and if one man gives a 
rupee he never gives the change. He says, "1 have got no change. I can 'take 
down your name and you can deposit the extra money \\-;th me". Why doeshEi 
not want to give the change when he ha,s been collecting it from some other 
lleople:' Jkv.>king clerks .do not give it. It is an .'pen secret. If the Govern-
ment did not take precaution in time, then it is their fault. The reason was 
that copper was selling before at the price of a rupee a seer. The r ~  of 
copper had gone up to Rs. 6  a seer. (An Honourable Member: "No. ") Now, 
it is about Rs. 4  a seer and in 100 pice, you get Rs. 2:8 worth and anybody wno 
can sell it in the market makes money. The copper pices have been melted 
becau'se the price of copper is higher than the copper in the pice and the Govern-
ment is expected at least to watch the tendency. If the Government had been 
alive to the E,lituation ~ nppreciatedthe fact that the copper coins will be 
melted, then they should have withdrawn' all the pices from the market and 
they ought to have given one month's notice before the prices went up. Then 
the pice would have come into the hands of Government but they absolutely 
failed and therefore the fault lies with the Goyernment because they were slow 
in taking steps. There is red tapism in all their actions. The remedy is not 
taken until the disease has become very acute. 

'!"he Honourable Sir leremy Raisman: ~ the HonrlUrable Member sug-
gest that we should have withdrawn aU the copper pice jn the country? 

Sir JlUhammad Yamin lCban: They Dhould have withdrawn it. I do not 
say "now". It ought to have been ,done long ago .. 

'!"he Honourable'Sil leremy Baisman: Will the Honourable Member tell.me 
how I should have withdrawn them? 

Sir Jlubammad Yamin lCban: You cannot do it now, because the price of 
copper has gone high. He should have withdrawn when the price was some-
thing like Rs.,2 per seer. Everybody would·have given it back to him, if it was 
said that it would not be legal ~ r. He has withdrawn Queen Victoria coins 
and coins of Edw'lrd VIT .. They are no longer legal tender and if anybody 
has got those coins it is because they are worth one rupee in silver. There-
fore, he does nDt want to part wit!. it. You have made George V coins legal 
tender up to the 5th May. That is giving long latitude. It was a month ago 
that the price of silver had gone up to B.s. 110 and Hs. 117 to a 100 tolas and by 
that time every silver coin would have been melted because it would have given 
the man who melted it a few rupees more. It was known in Calcutta that if 
you melted 100 pice worth, you could have sold the copper for 135 pice. That 
was the rumour going abroad. Pices were brought even from Gwalior and other 
places. When this· tendency came in, people bjgan to ~  that your paper 
money will be of no worth and that your rupe,e will not be of any value. Enemy 
propaganda has been at work that your paper ~  will be of no value. The 
Government ought to have noticed this tendeney and punished the people who 
hoarded the coins. They should have made it a cognisable offence and asked 
the,'public to co-operate. The policeman must be there too and if .vou give nn 
inducement to people who give you information, thousands will come forwarq 
and you could have confiscated lot of this hoarded money. That would have 
helped you and the country" would have been relieved. 

lIr. PreBident (:rhe Honourable Sir Abdur Rahim): I would remind Honour-
able Members that the debate on this motion has to be concluded at Quarter 
Past Four. . • 

The Assembly then adjourned br Lunch till Half Past Two of the Clock. 

The Assembly re-assembled after Lunch at Half Past Two of the Clock; 
Syed Ghulali!l, Bhik Nairang (one of the Panel of-Chairmen) in the Chair. . 
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Xr •• ~ lfauJDAIl (Patna and Chota Nagpur cum Orissll: Aiuham-
madan): Sir, I have no desire to detain the House for. eo very .long time on this 
issue because I think everybody in the House does realise th,e lDlportance of the 
subject under discussion and the o-overnment is also ~~  to the r~ ~  ~
tion which has been created by the absence of small coms. The posItion which 
J want to envisage is whether the' Qovernment does ·realise whJ' it has so 
happened? What has happened to the small coins? That is the issue which 
has got to be seriously considered. There is an impression in the minds of 
some people that it is the 1088 of the confidence in the paper currency which is 
~  some extent responsible for this situation. Why people have taken to hoard-
ing? This thing was not experienced during the many years of ~. r  

in this country and why should this development arise in this country within 
the course of the last three or four years? We had about the same feeling or 
,difficulty with the rupee coins till at last we had one rupee paper token given 
to us to relieve that situation. Unless Government is prepared to come .forward 
with a sufficient number of small coins to remove the impression which might 
have been wrongly created in the minds of the people, I think the situation will 
become more serious, particularly in the minds of the people in rural areas who 
'have little or no education and who probably cannot know the real state of 
affairs. That is a matter, I think, which is more for the Government to consider 
than for the Eeople. ' '  , 

I do not think it is necessary for me to give illustrations after illustrations to 
show how the shortage of small coins has affected the public but I can mention 
one or two instances which I saw myself in Calcutta. Tn small hotels, where 
labourers and students used, to go, they have hung up artvertisements or riotices 
to t.he effect that ~  small coins are given, they will not be served with food, 
and people had to go back without taking any meals in spite of the fact that 
they had money with them. This is a situation which has got to be considered 
seriously by t,he Government. "  . 
_ Then, there is another issue which the Mover of the motion has pointed out. 
What is happening to the small coins which are being tendered every day in 
the Government offices; such RS, the post offices, the railway counters, Govern-
ment treasuries and so on. It may be that the persons in these offices are also 
taking advantage of these small coins and are having a. parallel black market 
for the use of these coins. Therefore, these things should be seriously gOneirito 
and seriously dealt with. This is all that I wanted to point out. The most 
important thing which I have tried to convey to th,e House is that GovernmeIlt 
should be ready to mint more small coins than they were ever ~ a pdsition to 
mint because, unless they do that; the feeling which has been created or the 
temptation of hoarding which has been created in the minds of the smaller 
people, who cannot hoard ~  of rupees, cannot be removed and the 
situation will not improve. 

lIIr. C. P; Lawson (Bengal: European): Sir, 1 have only vpry few remarks 
to. make about this motion and, particularly. I want to refer ta the remark of my 
~  Mr. Nauman, on the question of confidence. He mentioned ~ pos-
SIbly lack of confidence 'in paper money ~ responsible for this situation to 
some ex,tent.' That, Sir, may be the case, b'ut I contend only toa very small 
extent,. ~ real cause is generallack' of confidenQ.e; it is a general lack ~  confi-
dence III theIr own safety and in their own, general situation. The viciouR circle 
is ~r  when the smail shop-keeper ceases to grant udhrtr, He gives no mof'e 
.credl. to the :smaU purcbaser and the man who usually settled his hil1s once a 
week finds himself forced to settle his small bill once per day. You cannot 
blame the shop-keeper for this. He is not gOing to' give credit to a man who 
.. rp.ay run away that night and be not there to settle the next day. So, he says, 
You mue!; settle on the nail 'and not once a weak", He removes t/,dhar, Now, 
:Sir, if you settle your-bills ~  ~ day instead of once per ~  yqu use up 
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Just about seven times as much smull change in doillC1 so. If you 111ultiply all 
~  cases by -several rftilJ.ions, the vicious circle r ~. 

The llext thing that happens is that somebody starts to charge discount in 
order to give change and ~  I suggest, is something which should be jumped 
On very heavily. I have come across instahces in which Olle anna and Some-
times two annas in the rupee has been charged in order to change a rupee. 

Now. ::;ir, beyond that there is the r r~  psychologicul reactioll. When 
you find yourself unable to purchase what you want because you hRve not got 
the changz 01' have found yourself faced with the necessity of having to give 
your change to the person who sells you the article, your first reaction is to nang 
on to all the change you can, and I daresay there is not a Member 'in this Hon-
ourable House who has not already been confronted by that situation. Onc8 
again multiply each of these cases by a few millions and the situation is well on 
its way. 

Now, Sir, the first necessity is to come upon the oause and the cause is not 
lack of eonfidence in paper currency; it is the lack of general confidence. It is 
the lack of the confidence which enables the small shop-keeper to give the slIlaU 
purchaser some credit. In Calcutta I can say with experience that the situation 
is very much better. 1 myself, as a matter of test, profierred au eight-anna. 
piece to a. tram conductor the other day and was given my full change with the 
exception' of one voucher 'for a pice. That; to me, shows a very much impl'oyed 
si.tUlttion and it shows to me that the antidote for this poison has to sOllie extent 
been provided. If you ask me who has provided that antidote, my auswel' IS 
the R. A. F. The R. A. F. knocked down 100 per cent. of the planes that came 
one night, and probably another 100 per cent. that came the next night, and 
that is the thing that the public has noted and that has led to u return of confi-
dence, that has led tc the return of labour and that has led to a return of the pice. 

An Honourable Kember: That is only in,Bengai. What about the whole of 
India? 
JIr. C. P. Lawson: My Honourable friend asks what about the wlilole of 

India. I will say at once that the situation I find in Delhi is infinitely worse 
than the situation in Calcutta. I find less pice in Delhi than 1 find in Calcutta. 

An Honourable Kember: It is a poorer city. 
Mr. C. P. Lawson: That may be so. I suggest that we get at the root of.the 

matter; that is, by devising measures to get a return of c0Ilficitmce of the publict 
by some substantial means; by gettmg a.t the people a.nd ma.ki..ug it clear to them 
that pice are available in ~  and if they hoard. the piCe. they will ~  

only be punished, but they will lose money. If that can be put owr, I tbmk 
that We may rely upon the R. A. F. to do the r~ . 

, Sir Abdul H&lim. Ghumall (Dacca eum Mj'mensingll:: Muhammadan Hural): 
Mr. Chairman, the shortage of small coins is acute, that is admitted by every 
one, and €yen by Government. 'rhere'is no doubt about that. Public opinion 
has been expressing itself strongly ~ a long t-imepast, but no action bas been 
taken. That. is also admitted. 

The Honourable Sir Jeremy llafsman: No. 
Sir Abdul ll&lim. . ~ The Honourable the Finance Member does not 

admit it. In other words, he: says he has taken actiofl'. It boils down to that. 
1; will soon prove toot no ac'ion has been taken. What was taken \\-'ss not 
a.ction: it was inaction. I will prove it later on. This war has been going on 
Slllce September, 1939, for more than three years. I am an old man. 1" havt' 
had experience of the last Great War. Take for instance-what was' done in 194() 
when the:-e was acute shortage of small coins in Malaya also. How did they 
solve the problem there? They issued paper currency for even small coins. 
That is inevitilhle during war time .• That is the. way in which to cl'teck the' 
boarding of small coins. Copper is a very valuable material so' far as waT is, con .. 
eerned. I have often heard it said that people are hoarding @mall coins. I say 
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they have not been hoarding, but they have been profiteering in pice. They 
melt the coin and by the sale of the copper contents, they get <Umble the face 
value of. the coin. • 
The Honourable Sir Jeremy Raisman: No. 

. '. Sir Abdul Halim Ghuznavi: Then what value does he get by melting a 00in?' 

The Honourable Sir Jeremy Raisman: Slightly less than ·the face value. 

Sir Abdul Halim Ghuznavi: If. it is slightly ~ than the fac.e value, it comes 
to this that tlwy are merely hoardlllg and Bot ~ ~ . What did you do to r~
vent hoardina:, Prosecution? I say prosecutIon IS no remedy. The remedy 18 
issue of pap:r rr~ . How .do .the:,,; face this shortage in Calcutta. As my 
Honourable friend lust now -saId,. III Calcutta, the tramway company, the bUB 
companies, every other public utility ~ r  issue on.e pice coupons. That has, 
eased this situation. That was done 1Il Malaya also III 1940. You should have 
done the same long ago. .Just imagine the position of the poor man in a'village. 
I como3 from Mymensingh. Look at the plight of the people ~ r . They cII:n-
not afford to buy more than one pice wOlth of foodstuffs at a tune, and that pICe, 
is 'not [,vailable. They have got double pice, but they eannot get the return of 
a pice. 'fllat is the posit'ion to which the Gc.vernment have reduced the people. 
The Government say, "No, we have done aLJ we could". In this long war, with 
the Japanese menace threatening Bengal and its surroundings the Govemment 
have not taken a common E.oense view. The position has been worsening since las\! 
April. The Government should have issued paper currency for small ~ and 
dealt with the hoarding earlier. If I can get a pice wOl:th of goods for ~r  

I do' not care whether the fellow hoards or not. He would not have hoarded it 
if he finds that it is not profitable to him. I have got a substitute for that pice 
in paper; I get my goods against that paper pice; I do not feel :my nE:cessity for 
copper pice. This course has not been taken. What do we eee instm'.d? 'Ve 
got a double pice. That too is no longer in circulation. ,When this que,;tion was. 
being discussed this morning, my Honourable friend, Sir Muhammad Yamin 
Khan, suggeFted that the pice coin should have been withdrawn from circulation 
and when my Honourable friend, the Finance Member, asked him how, he did 
not reply. You cannot do \t now. It is too late. The Governrnent could have 
withdrawn the pice coin from circulation at the ,beginning. Now, it is too late. 
It i;,; no more possible to withdraw it now. It has all gone to the black market 
or been .hohrded. You should have withdrawn it long before and you should' 
have ~ the example of, Malaya .. Malaya was in your possession then. 
What they dId there should have been followed here t.oo. You have subst'ituted 
a cheap metal coin for the double copper pice. No one feels strongly about that, 

~  we ~  got ·s<;>mething. in cir/m.lation. But why did you not do that 
~  That IS the grIevance and that IS what the Honourable Member wanted' 

to bnng to the notice of the Honourable the Finance :M:ember. -

~  Nilakantha bas (Orissa DiY'tsion: Non-Mehamrnada.li): Has it b6en 
substItuted? 

• Sir Abdul Jia.lim Gh1un&v1: Yes. It is in circulation ;tiread,' and there will 
be no difficulty now in getting pice coin. " ' 

I think the intention of the Hon'ourable Member-who moved t.his 1lI0tif)D was 
to learn from the Honourable the Finance Member what steps he has taken in. 
this connection or what steps he intends to take to relieve the situation created, 
by this ·shortage, and to bring the news, this coming relief to the masses. It is 
Ii poor man's trouble more than a big man's trouble. The poor Hlan now callnot 
buy anythinf; for a pice because he does not possess it and he cannot get. it. It 
is not intended to treat it as a motion of censure because he only wanted to r .~ 
it to the notice of the ~ r  I may ~  he; ~  to dra\li the po:nted 
attentiOJl of t.he Government to the problem and ahm lmow for himse'f what atept" 
they have taken ~  what steps they intend to take. 
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Mr. Lalchand Bavalrai: Sir, we are discussing a matter which has become a 
·disease. (An. Honourable Member: "Nuisance".) You may call it nuisance 
but it is really.a disease, and a disease not onb for the poor or the rich, but for 
~~. . . 
Dr. P. B. B&Derje&: Disease of the body politic. 

, Mr. Lalch&nd ~ r  Yes, it is. No bne will deny that the disappearance 
of small coins has caused a very great inconvenience, and it is so ~  of 
inconvenience that the Government has connived at or acquiesced in the use of 
poshl stamps as currency in these days. I think legally it is not a currency at 
~  but the Government has been driven to that necessity of acquiescing in,. or . 
not looking at that illegality, and allowing these stamps to be treated as cUl'tancy. 
But the points which arise are: (i) Is it a disappearance of coin, or not? (in Who 
is responsible for it? and (iii) What steps are going to be taken to r ~  the 
!public of this very great necessity? . 
Sir, so far as the, difficult,ies are concerned, one can appreciate that the small 

coins--copper ones-one pie, one pice and two pice coins-were doing a great 
~ r  especially to the poor. Now, what has ~  We cannot give toO 
our children a pice which we used to give them, but we have, instead, to give 
them one anna. That has become the lowest unit. If you go to the railway 
ataHon and ask for a ticket, the booking clerk says he has no change, and he 
persists in that. Now, If you want to go somewhere by a tonga, you have first 
to see whether you have some change in your pocket. If you have not, .you have 
-to give a rupee instead of two or four annas. 

Sir Cowaajee Jeh&Dgir: Will the Honourable Member tell us where he gets a 
tonga for two annas or four annas? 

lIlr. ·Lalch&nd Bavalr&i: In E.maller places, it is possible to get a gari ut lower 
rate.. I am not talking of millionaires' quarters, where tliey do not. give 1es8 
-:than two rupees to a gariwala. 
Sir Oowasjee Jeha.ngir: Can the Honourable Member go about anywhere in 

Delhi for four annas? 
JIr. Lalch&nd Bav&lr&i: ¥es. From Western Court to Council House. 
Sir OGW&8jee JaI1aJI&ir: Yo.u will not be taken now. (Interruption.) My 

Honourable friend says you have great influence over the tongawalas. 

JIr. LalchaDd Bava1rai: It may be. In any case, if" the tongawala charges 
.anything less than one rupee, you cannot go in a tonga unless either yon have 
.a-change in your pocket or you are· prepared to give one rupee iRstead. ~  

'point is. who is responsible for all this? 

Dr. P. B. Banerjee.: The Finance Member. 

Ilr. Lalcha.nd Bavalrai: There is a oontrovtrsy over it. The Government 
would say that there is hoarding going on of the small. coin. They would Bay 
that people are melting it and selling it as copper or copper materials. That 
is one part of the controversy. The other is that the Government is hoarding; 
'The Govemment. has coilled a pice and in it we find there is lesser copper than 
the' .pice which was previously in circulation.. Who has benefited ?-ThE' Gov-
ernment. Thus they have been hoarding. It-is a clear proof. 

"l."he Honourable Sir Jeremy Raisman: Q. E. D.! • 

lIlr. Lalch&Dd Bavalrai:'That is the way they are hoarding, I submit that 
• that way has beeD"the policy of the Government, and it is not only with regard 
'to copper pice. It is true of silver rupees also. A rupeE' formerly '1sed to 
Dave silver in it worth fourteen annas. Gradually it was reduced to twelve 
annas. We do not know how much silver is now put in a rupee. 

Dr. P. B. Baneriea: Less than eight annas. 
1Ir. x..lchand Bavalrai: As they have done ~  case of a rupee, so they 

'00 in the cas·e of copper pice, namely, they devaluate it. They ShOllld teU 
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US SO. No one will prohibit them from doing ~ but there should be an hones$ 
. way of· doing it. Now they throw the burden upon the people. for hoarding. 

So far as the hoarding by people is concerned, .r heard iny Honourable 
friend, Sir Yamin Khan, today giving us some evidence-I think he was fceling 
as if he was in a witness box, but he. was not cross-examined. He said 
people are melting it and selling it ·at a higher price.' I do not tllink there are 
very many cases .)f that nature. It may b,e that qne or two cases may have 
been noticed. If it had been on a r ~r scale there would have been 1:1any 
.cases of melting ugainst them. There have been no such cases. Therefore. 
where is the proof of people melting the coins? On the other hand, Govern· 
ment has got the advantage of laying aside the amount or silver l)r copper 
which they diminhlh when new coins are minted. But what 'lbout the 
people? If I understood him aright, my Honourable friend said' that the 
value of copper in 11 coin is only a little less than the face value of the coin. 
If it is so, why !;hould they melt? \\That gain shall they have? What profit 

will it be to them to 'do that? Therefore, I am not inclined to 
3 P.II. believe that people are melting and ~  that has been the cause of 

this disappearance of the small coins s.nd the consequent extreme incollveni-
.ence to the people. 

Then, Sir, if the Oovernment had any intention of relieving the inconveni· 
.ence-because they could see that the copper was disappearing-why did they 
. not mint the new type of pice that they are making? Why was not that 
made long ago? They are always doing things too late. This is a belated 
~  that they are taking. 

I submit, Sir, that the responsibility and the remedy lie wit.h the Gover\-
ment. My Honourable r ~  has said that it is the small shopkeeper who 
does not give credit to-the people" and ~  cash in coins. I do not know 
if he found that in Calcutta. But in the mofussil, people cannot live without 
giving credit. -They are not dealing with cash always. Even the small shop· 
keeper will die. He will starve because his profession is that-giving on 
4}redit. He livee on that. Therefore, why will he insist on cash being given 
at once? So, tha.t al£.o is not a reason for the present shortage. There is no 
need to cry 9ver what has happened up to now. We want the !'ituation to 
.be improved, and it is up to the Honourable the Finance. Member to say how 
it is toO be done. ThE: questioII has been put to him, and I repeat it: H.:lw is 
,t,his trouble going to be removed by the Government? The sooner it is dORe 
-the better. 

Mr. Iluhammad Azhar Ali: Sir, this question of the shorb;l.ge of coins is 
-considered very serioui:1 by the whole country though not by the European 
community but by the other communities at least. . . 
Dr. P. B. Banerjea: The European community does not use small coins? 
111'. Muhammad Ashar Ali: True it is. My European friends can afford 

to pay any amount they like to the tongawallah. They can even travel free 
nom one place to another. I am sure that Sir Edward BeIfthall and his mil-
• ~  officials will not perhaps dare catch such' havellers, but they V,"m catch 
• 'hold of an Indian. and send him to jail. 

Dr. P. B. Banerjea: So, they' travel without tickets? 

Mr. ][nblUDmad .A.zhar Ali: This is. the way \ve Indians I\re feeling I1bout 
~ ~ r . of coins in ~ country. I tell the Governntent that ~ r  <1f 

com :Ill creatmg great dissatisfaction in the country, and I warn t,hem that this, 
·with other things, would go very much against the present Brititlh rule in 
India: Sir, whenevl'!r there is any question' in this House or outside it ahout 
hoordmg, the plea of the Government' is that it is the Indian merchant, the 
lndian trader, the Indian bania, or those people who are melting coin who. ~ 
:iO blame. I submit that thrs is an absur<l proposition. We ~  what It 18 
.and I will tell you. I ask my friend, Sir Edward Benthall, if he has been 
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to any r ~  01' if he comes with me I will show him just. as'l elm, 
see with my e1es, and 80. can he .  .  .  .  .  • 

~ J.alrsbmi KaDa Kattra (Presidency Division: Non-Muhammadan. 
Rural): He cannot see. . • 
Kr.][ubainmad Azhar .Ali: He has eyes, I know. I ask my friends, the 

Honourable the Finance Member and also the Railway Member, what happens 
to the coin which passes ~  the hands of the Booking officers.? Where-
does that coin go? It is crores and crm:es. Now, if my friend can givc all; 
explanation to that I wiij be highly obliged and satisfied. If the Government 
sal that thil:l coin goes to the pubiic, I submit that it does not. It cannot. If 
I want a ticket for t'· second class fare from my city to my town,ior whif'h I 
have, to pay nine almas, I am asked to give exactly nine annas and then I 
will get a ticket.' How is it possible for me to get those nine annas ~ hen. 
there is no change obtainable anywhere. I have to pay my motor bire, or the 
tongawallah, or the Ekkawallah and the coolie. I am concerned not only about 
myself. Bul; I' say that everyone who goes to the railway station has to pro-
duce small coins for paying there. Now, where is he t{) get the smull coin from 
while the railway offices are hoarding. This theory of melting coin falls to 
the ground on this argument of mine if considered reasonably. ' If you wfn! 
to blame the public and not your own officials, what eRn this House do? We 
are absolutely helples3. 

Thei'e was a notifil'ation that small coins were about to come. Some of my 
Bombay friends ~  be able to say that they have seen those coins, but we-
are now here oil :'he 10th of February and where are those coins? If the 
Finance and Railway Members take" my points into consideration they ,vill 
know wlfere all the small coins are going . .,. I even approached the Imperial 
Bank of India, ~ . I also approached the Station Superintendent. 
He said: "What can I do? The Imperial Bank of India does not give us eny 
coin". I ask:·\-Voere does the railwav send all those small coins? It is not 
a question of rupees. It is' a question of small coins with which the poor' 
people have to deal. The small traders cannot carryon any trade. When 
the poor people go to the melaB and market-s, they buy things for two aIlUSE! 
and four annas. How is the small trader' to deal with the people when these 
people cannot get two annas and two 'Pai8a8 even. The small trader cannot even 
send a man with a basket on his head to sell. because the 'public has not got the 
small change to buy anything frol!l him. Sir, I inform the Government of 
what is happening. Now, Sir, our present Secretary of State says that he 'has 
to copy Akbar the Great and his constitution. I submit that during the ~ 

of Akbar the Great there was no pauoity of coins in India? How can ~  ropy 
the Constitution of Akbar the Great whose coin\ge was of gold? 

Again, I ask the ~  where those cDwrieB of the·' time of Akbal." 
have gone to? Why don't you offer those cDwrieB to poor Indians? You don't 
require them. Y,pu want silver, copper and, every other metal t{) go out of 
India. The're;l11 situation in the country, which you do not see, will open 
your eyes if you submit yourself to th08econditions in which the poor Indians • 
are placed today. I ask the Government why don't they take effective stl'PS 
to stop the mischief of hoarding or whateveI: -it may be and the trouble which 
is thus being created for ~ poor people. I do not ~  tbat rich people are 
in aliy trouble. 'fMy of cop.rse have got money. It was said in Delhi, when 
Americans first came here, that they ue.ed to give ten rupees to a TOIVlaW(ll" 
for Q small trip. 1'he poor Indian cannot do it. EUl'opeans too may be a.ble to 
do it. . 

Sir, even now if the Govergmel1t of India is not benevolent enough to 
~  after the interests of the poore Indian then J am afraid they are creating 
a grea;ttroulfle in'this countn; for themselves. Sir, I warn the Government 
~ r  ,the situation takes a ~ r  VE'it;\· serious turn. You say that while we-
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.are ruling india we have given you railways and other blesiu:ugs', but !ill those 
blessingli are nothing as compared w.ith the difiicWty. ~  a poor .,.man 
experiences in the absence of small coms to purchase hIB daily ~ . Hll',. I 
submit the remedy lies in the hands of Government. 1£ you today ISSlle speClal 
orders to all the 'Pistrict officers iI1 respect of hoarding, to .instrbct the jJolice 
offieers to, be very pa;rlicular in the matter of punishment to be awarded te 
-those 'who are in the habit of hoarding, the mischief will of course come to &D. 
:lnd. What I mean ~ this. Instead of onl)" giving small punishment of fines 
to· hoarders for hoarding E.mall coins, you should instruct the police officers 
that they will be offered some reward if they det-ect the persons who lire in 
the habit of hoarding small coins and getting them punished. I am sure in 
,this way coin hoardirig will be finished. I do not think that by cross-examin-
.ing me on this point my fl'iends on the other side will get anything. However. 
this is one remedy Instead ot sending peopie to Jail, I say again, giva reward to 
;the police officer :n sllch case8 as you give in case of other criminal offences. I 
.am also sure corruption and bribery too wiIi not· be practised. if you offer 
such rewards. So, 1 submit that the Government, at this juncture, when we 
have been asked hy our cODiitituents to come and ventilate in 11.e Central 
Legislature their difficulties, should be alive to what is happening ir.. the 
-country. 'Ve have put forward our difficulties. .Now, it must noL be consi-

r~  that because Mr. Neogy says so therefore the matter should be brushed 
:aside. But the Government ought to be. alive to the danger which the Govern-
ment themselves, I hope, feel, and the pCJpltl-will suffer for all these mistakes 
which the Government will make. 

)(:r. X. O. !featlY: Sir, my Honourable friend, Mr. Azhar Ali's pointed 
.referE-nct:; to the practice that obtains at the railway stations and my Honour-
.ahle friend, Mr. Lawson's rather rosy picture of Calcutta tempt me to relate 
my ~  experience in this matter which I had only the other day. I had 
to SAnd for my ticket from the' head office of the East Indian Railway a few 
~  . ahead of the. journey that I had ~  undertake for attending this Session . 
. Here 11> a voucher that .my clerk, whom I sent to the railway station, got 
a!l 8UppOrt of the expendIture on that occasion. It reads thus: "Railway fare 

~. 90-8-0 .. Actual fare Rs. ~. Since the booking clerk had no change 
thIS amount was rounded off". Now, Sir, I did not get change for annas eight 
though the total came to Rs. 90-8-0 after this rounding off. The second item 

r r . ~  ~r  .annar:. eight". 80, that is how t.he whole thing w&.s 
.r ~  off. That IS, SIr, my recent experience of the head office of the East 
JndllHl Railway in Calcutta. . 

[ had had a similar experience at Sealdah railway stQtion on the Bengal 
:and Assam Railway. I had to . undertake a short journey to a neighbouring 
-district, and it so happened that I arrived at the station just nbout five minutes 
'hefore the train had to leave. When I "'fiS told at the ticket office that there 
was -no change, .1 was led to use forceful language. I can 1ls'3ure the House 
I am not in the habit of swearing, but could not help using such langualfe as 
comes r~  to anyone who may he placed in such circumstances when he 
"has ~ catch a trniu leaving in ~ course of. fiva minut-es. Now, tha.t ~  
® iJ.l!'tantaneous effect. Out came the change correct to the half anna 
piece_ and. direct from the till. That shows' what-is act.uaHv going ·on at the 
.present moment. I .have no personal experiences to relat'll' with reference h1 
the prjctice that obtains at t.he post and telegraph offices, but I have been 
assured by people who had their own experiences in this matter, that the 
practice there is' exactly the same. The;v would insist upon getting change 
if YOIl have any on your person, and then if the next man comes and asks 
for change they ,,'ould ~  "No change. YOIl min have some ~ 

-stamps if you like. n That is 'he practice ,,'hich is followed .in tbl! post offices. 

My Honourable friend, Mr .. r~  and the other Britishers in Calcutta. 
live ill a world of tlleir own, and they cannot· ~  the trouble and the . 
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difficulties which are being experienced by the poorer sections of the people-
Boll over the country. I had occasion comparatively recently to undertake a 
journey in c,ertain parts .of myconstituenc.y, and I can bear testimony to the 
enormous difficulties which ,the people at large are suffering from On account 
of the disappearing coins-particularly the pice coin. My Honourable ~ r 
Mr. Lawson, perhaps had no occasion to purchase half a pice worth of 
vegetables for his daily ration-and the people who have to resort to their 
half-pice for their daily vegetable supply can be counted in millions in this 
country. Just imagine what is happening to them. It is a very serioult 
matter, and I do not think that the half-hearted manner in which it has 
been sought to be dtlalt with so far is at all justified by the gravity of the 
situat.ion, I hope that when the Honourable the Finance Member gets up 
to reply he will not try to make out that there is something very peculiar in 
the Indian mentality which is very distrustful of anything by way of extra-
ordinary circumstances, and which induces him promptly to take to hoarding. 
,  I was only the 'other day, reading an official journal issued on behalf I)f 
Australia by an organisation from Simla, and there I found almost similar 
eXJ!t-riences being mentioned in Australia. It was mentioned in that news 

~ that. in .Australia . ~ ~  to resort to penai laws .fo.r the purp?se 
of gdtmg corns mto free mrculatlOn. 1 have not yet had the prlvIlege of seemg 
the new plCe coin. I understand it is pierced in the centre and "hat perhaps 
represents a very wise precaution taken by the Honourable the Finance 
Member for providiqg additional security for those who have occasion to USe 
their change, for you can now wear your change in the fm'm of a necklace 
rO\mu your neck with the help of a rather thick string-I understand the hole 
in the centre is pretty large in size and you can string it with a thick piece 
of rope and wear it as a necklace, which would be an additional precaution 
and security, particularly in black out nights and in. black markets. I 
should like to have some information from ~ Honourable the Finance Member 
as regards one particular point. 

He has expanded the currency, the paper currency, ~I do not knOW-how 
many crores. I understand the expansion of currency has contributed actually 
to thE' shortage of paper to a certain_ extent. That I understand is one way 
of increasing the ~  wealth. However, I would like him to tell us as 
to whether, when he goes in for a continued increase in the note circulation, 
he is expected at the same time to keep up the supply of the smaller coins 
in any proportion to the total note currency that may be in force at any 

r ~ r time, or is it me!"ely the paper cuprency that may be expanded 
ad libitum without any corresponding expansion in the currency of the lower 
denominations. If kansactions increase as a result of this. increase in ~  

number of paper notes, the transactions also necessitate a larger use of the 
coins of the smAller variety. The whole matter of coinage is controlled by 
an Act of the Legislature. In the year 1906, the Legislature passed the Indian 
Coinage Act, layirig down the specifications of the different kinds of coin. As 
usual, this legislation has been amended by an ~  in 1942; and although 
in ~ original Act even the, specifications !lad· to be laid down by the Legis. 
Jature, that right has now been taken away by that Ordinance and vested in 
the Executive Government. It is now open to the Government of India to 
change th,e specifications in whatever way they like; and I hold in my hand 
the relevant notifications that were issued about a year ago as a result of 
that amendment under the Ordinance. There I read that the specifications' 
me11tioned in that· notification comprise not merely the two-anna piece, the 
one-anna ~  tbe half-anna pieee but also the quarter-anna, and the ha1£-
pice or l/Sth of .an anna." I really wonder what has happened to this half-pice 
piec<" and to the pie or 1/12th anna piece, which are mentioned in the notifi-
cation as being I expected to be issuect Even the pice has become scarce. My , 
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point is thia: if you have taken all the authority into your own hands, you 
do not need to consult the Legislature in these matters. But have you dis-
chazged your responsibility? Ha.ve you discharged your responsibility by 
issuing coms of the various denominations of the smaller coins mentioned in 
YOllr own notification? You have issued certain new specifications comprising 
not merely the pice, but ,also the half-pice Or 1/8th anna and the pie or the 
1,'12th anna. Are they really_ in circulation? Are they being, minted? The-
next point is, is there any proportion fixed as a matter of practice, which 
the coins of the smaller denomination must ~ r to the total currency at any 
particular point of time? On that point I should very mJIch like to hear the 
Honourable the Fmance Member. 

Sir Oowasjee Jehangir: Mr. Chairman, -I do ~  think there is any necessity 
for trymg to prove before this HonoU'rable House the scarcity of small coins or-
the great inconvenience suffered by the poorer people; it is self-evident wher-
ever one goes. As 'a matter of fact, in this Imperial city of Delhi, if you go-
to the post office with a telegram you are given change in the form of stamps. 
Yon are not given small change-you have got to accept stamps or take no 
change a.t all. When you have come ,to such straits in this Imperial city of 
Delhi, it really proves that there if' a shortage of small coin and that ,Poorer-
people must be very greatly inconvenienced. It is also the fact that due to this 
shortage of coin some people are compelled to pay _more for the neceRsiHes 
of life than they need h,.ave done if they had the change in their pockets, just 
as paying the tongawalla more than is perhaps necessary. But on the other-
hand, it gives an opportunity to people like the tonga walla to demand exorbit-
ant fares, because he knows very well ~  there is no cbange available. As a 
matter of fact, last night, when trying to get from New Delhi Railway station 
to ,the Western Court, I ,bad to hire two tongas for my luggage and I was told' 
by my servants that the tonga wall as refused to move, or allow my luggage to 
be loaded unless they received Rs. '2 for each tonga, the distance being, I 
repeat, from New Delbi Station to Western Court. 

Mr. JaDlll&das M. Mehta: You were lucky. Therwere ~  me to pay 
Rs .. 4 for one'tonga. -

Sir aoWBSJee Jehangir: I do not mean to say that the shortage of small 
coin made this tongawalla demand Rs. 2, but if they had demanded Rs. 'l-B-\) 
and my servant had only Rs. 2 in his 'pocket, he would have had to -pay Rs. 2 
owing to lack of change. At any rate, there are these great difficulties, in 
exiRtence, there is no doubt eabout it and they require no proof from 
anybody. But the most important and material' point of the discussion is, 
how did this shortA,ge take place and why? There is nc doubt that in India 
there is much greater employment ~ labour to-day than r~ was ever before., 
There are more people employed, more labour 'employed than ever before. aud 
wages have to be paid and more small coin is required for payment of wages. 
, That is one reason whys larger amount, of small coin is required, but it cannot 
account -for the shortage of coinage fl'3 we lite it to_day. There must be other 
reason!". Hoarding has been pointed out as the o1!her reason. • I have no doubt 
th::t't many enterprising mt:ln have taken advantage of the }9Osition (\f the hiQ'hel:' 
price of copper and hoarded, but even that cannot account fa .. it altogether. 
Theretnre, it is on these ,points that I perg;maUv require enliQ'htenment. We 
know that there has been an issue of a large amount of sman coin, hut how 
it get,; absorbed one cannot tell. Perhaps the HOllourabJe the Finane-e Mcmbel', 
WhaRf> duty it is to study this question,' win enlighten not only us but the whole' 
country as to the causes of t:ais great incOn'llenience, how he inte.ds to reme.dy 
it. and assure us that he will pursue with tbe ~  diligence and seventy 
any cases of hoarding that he comes r ~ . I believe that has -heen done, 
but it ought te be done more rigorously. I do not think he will catch many,. . , 

• 
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but those whom he can catch ought to be punished, properly punished. I 
.await. the Honourable Member's explanation as to the causes of this great 
shortage. 

fte Honourable Sir Jeremy Raiaman: I have listened with very great interest 
to what a large number of speakers had to sllY on this very perplexing subject. 
which has caused SCi much haJ;dship to the country and, I may very honcstly 
'S8Y, so lllm:n anxiety toO the Government. The last speaker wanted to know 
.what Wt! diagnosed to be the cause of the shortage, because obviously in dealing 
'with any disca"e thE diagnosis or the aetiology is an important preliminary to 
:any treatment of the malady. Of-all the observations -made on the subject 
in thi9 Homic, my own view coincides most nearly with.the causes as put forward 
:by tho:! Honourable Member from the European Group, Mr. Lawson. I think 
that the initial difficulty prcbably arose ftoom a contraction of credit, so that, 
:in the first place, there was in certain part-s of the country-only a very limited 
:part of th'J country where there was panic-a sudden demand for far more small 
·coia ~  ~ normally used in that part, a ~  demand for more than hnd 
ever been neces!>ary there. When you get people thinking that they may have 
1;0 run away to-lDorrow and they do not want to keep even a day's dues out-
·standing, when they all jnsist on having in their pockets as much cash as possible 
80 that they call shut. up their·shops and go o.wayat n moment's notice, ~  get 
a very abnormal demand for small coin, but that could not possibly affect by 
:itself the situation all over India. 

Sir oowasli JehaJ1lir: In how many places-could it be? Very few. 

The Bonourable Sir Jeremy ~  That happened in very very few plaees, 
'particularly ill Calcutta where t.here was actual panic,. The ml>ment this hap-
pened in Calcutta, the Calcutta people began to make such a noise about it and 
began t·) say so much about it that it began to spread to other parts of the 
. Country. The curious thing is that in war time this sort of panic ie highly 
. ~  it spreads rapidly. U a shortage of any com;m.odity or thing in one 
part of H.e country il:l highly publicised, then it is almost certain that you will 
·get a sort of phobia beginning in Qi-her parts of the country quite soon. It may 
be a genuine panic. or, again, it may be that certain classes of the population 
'who are always on the lookout for ways to .exploit shortage get a llew -idea.· 

~  say. "Ha, Ha, there is going to be a shortage of small ~  there is 
,already fi l>hort.age in Calcutta. If there is ahortage, that is .one WHy in which 
·one cl\n hold up the community and make some money out of people wanting 
small coin. SQ it iii worth while collecting it .. ". I do believe that there wera, 
,as a matter of fact anti-oocial elements wb.::) ~ r  on the sore spcts in -the 
·community in .~  of war in order t.o exploit them. 

Pandit Lakshmi ltanta Kaitr&: That is oJl wrong hypothesis. 
fte Honoura,1e Sir leremy Raisman: There is no hypothesis about it. 

'Thai is the operation gf ordinary psychology. It starts. ,with a panicky fear 
of shortage and pal:lses immediately to profiteering. . • 

Pandit Laksbmi Xanta Jlaitra: 'that is the. morbid psychology of those 
'who have not faced the situation with all seriousness. 

< The Honourablp-Sir leremy Raisman: It may be morbid psychology. But 
you have tQ understand morbid psychology in order to deal with morbid souls. 
It has ~ .  so.l(1 that. in the caE'e of copper pice there has been actual xttelting 
in order to make a profit because the value of the metal is greatet" than the fac:e 
.' value of the coin. Well, that could have been the case, but actually my own 
vh-.v i'l t.hat that is not so. As far as'T have been able to find out, the actual 
'price of copper in the pice coin wBtl never actuaDy greater than the face value 
·of the coin, certainly not in BOlllbayor Calcutta, nor even 8S far as I can 
;ascertain, in Lahore where the black-market price of copper was the highest. 
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1)1'; P. N. Banerlea: The metal is an amalgam {  •  . 
The Honourable Sir "eremy B.aiaman: It i8 an alloy; it is largely cappel'. 

A;:, the price of copper advanced,there .is no duubt that .certain people ~ it. 
was a goo!! thing to hold in case ~  price of copper should go above" the melting 
point anel it might becpme lucratIve. . 

Maulana Zalar Ali Khan (East Central Punjab: Muhammadan): Will you 
please tell uswby small coins are hoarded? . 

The' Honourable Sir Jeremy 'Raisman: 1 have been trying to explain. ,UnfOl'-
'tunat"ly. 1. lack certain qualities of the omnipotent, but 1 have been trying to 
apply my ordinury human faculties to the diagnOSis of thilS curious ~ . 

~  is 110 dcubt that once this type of shortage begun to be publicised 
and the feur of ehortage spread t{) other parts, thenhoardillg began in a very 
remarkable degree Now, for instance, I have some statistics relating to the 
absorption .of 8mall coin in Delhi. Absorption is a technical term. I L;ight 
point out that wt' proceed normally on the assumption that the use of .currency 
is a two wa:v operation, Unlike notes which get torn and have to be WIthdrawn 
and replaced, metal coin should last a very long time and in normal circum-
stam,('s . there should be as much coming in as going out. When there is more 
going out, we call it' absorption and when there is more coming in we caU it 
return. We are familiar with the fact that. for some years and, especially since 
the war, the prQceS& has beeu one of absorption and absorption on a considerable 
scale. Honourable Member8 will remember that I hayedrawn attention to thilS 
subject in my budget speeches and have had to evolve Ii special procedure for 
dealing in a suitable way with the abnormally large profits which accrue to us 
from thE; abnormal absorption of small coins since the war began. Incidentally 
sinM my friend, Mr. Azhar ,Ali, has cast ~  sinister suspicions on our motives 
and on our handling of this matter, I may tell him that it is quite one of the 
mo..;t luemtiw activities of Government and there is not the slightest reason 
why we should wish not to distribute as much small coin flS the country will 

~. It is a highl;\ profitable operation. .  . 

However, r w::ts >'talking about the statistics in Delhi. The normal local 
absorpiioll of small coin_ in the whole of-Delhi was averaging Rs. 3,000 a day-
that is, small c!)in of all kinds. Since the scare started, the demand rose to 
!ls. 20,000 a day or small coin and we actually met it in full at this rate for 
. six weeks without making the slightest impression upon the demand. The 
demand of ~ railway stations· trebled and that of the post offices iBcreased 
twenty fold r ~ that t5me. That is an indication Of'ilOw rapidly, once a 
scare starts, r~  I ~  ~  the normal two way traffic r~  is inter-
rupteu,-how rapIdly the SItuation deteriorates and how difficult it ~ to 
deal with. . - . 

Now, another proof that hoarding is mainly the cause of the trouble is that 
~  ~ raids allover the country we have actuaUy'unearthed large hoards sud 
In certu1:1 places WI' ~ found that as soon as ad.ion· was taken and hoarl!ers 
were pUllished. there started to be a return of small coin to the banks. In one 
place, ll8. 75,000 worth of small coins returned within a few days of the proseeu-
tion of a few notable hoarders. Well, that is the l>est I can do for my Hon-
ourable friend, Sir Cowasjee Jehangir, in explaining the cavse of-the trouble. 
~ mily \:;1: that in addition sinister influences have been at work, deliberateh· 
inciting-people to hoard and to cause trouble to the country or to the Govern-
ment, liE! tlwy would put it. It is one of those curious suicidal activities on 
whidI. people apparently embark in these troublous times. It may be that 
that 13 a factor but I think the factors which I have mentioned are more 
in.portant. ..' 

... . 
NO'v, what have we done to meet the situation? In the first place, we 

have donfJ th,' obvious thing. We ha'Ve increased the output of small coins. 
Now, the only ~  in which we can increase the output of small coin is hy 
setting thE minIs" ork,ng .as hard as they can. We.can only make small coill 

• 
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ill our minto; and at the present tIme we only have two mmts-one m Calcutt.a 
and .th., othtlr in Bombay and they are. ~  absolutely to capacity. We 
are also erecting a third· mJnt in Lahore and I hope that it will be in operation 
at any rate by JUlie. Now, I ·,will give the house an idea of the scale Ilf operations 
which is involved in trying to deal with this. Up to the end of January, 1943, 
we have ~  minted not less than 2,131 million pieces in addition to what 
waR in circulation before. and what, as far as could be observed, was then reason-
ably {'ssential for the need':! of-the country. Since the beginning of the war. 
up to the emi of January, we have minted 2,131 million pieces. 

An Honourable Kember: Does that include pice also. 

The J[oDour&ble Sir .Jeremy Ba;81!Ian: It includes pice also. 

Sir Oowasjee oTehangir: Starting from what denomInation? 

The HonourablE: Sir .Jeremy Raiaman: From 8 annas ·down to one pice. In 
1940. .~ absorption of small ('oins was 4 crores of rupees; in 1941, it waf! 5 
('rore;; of r ~  and in 1942, up to the end of November, it had already reached 
~ crores of rupeet'o Nmv, the output of the two mints in Calcutta and Bombay 
has been. stepped up from 16 million pieces of smail coin a month at the begin-
ning of the war to 7U million pieces a month last summer and it has now reached 
the rate of 125 million pie('es a month. We are pouring out small coin at the 
present moment at thea rate of 125 million pieces a month. It is a collossal 
quantity. (An Honourab16 M6mb6T: "It is highly profitable to ~  Yes, 
I have said so. \Ve are pouring out this collossal quantity and it hardly seems 
to make an impression OIl the situation, although there has been definitely 
some easing in various places. But that is the magnitude of the operations. 
Both clir mints arlO working 24 hours a day. We have got ample stockfo of 
metro} and we hope to increase the output still further when the Lahore mint 
starts manufacture .. From Lahore, we hope to put out another 30 million pieces 
a month . 

Kr. Ohairman (Syed Ghulam Bhik Nairang): The ~ r  Member has 
two minutes more 

The Honourable Sir Jeremy RaiJman: I shall try to finish soon. I do n(\t 
kl1O\! how 101lg this country can go on absorbing small coin at this ~ 
rate but we shall go on pouring it out, since the demand is there. 

Babu Baijnath Bajoria: What about minting for Australia?_ 

The Honourable Sir Jeremy Raiaman: I will come to that in a mome::J.t. 
That is what we lire doing by way of the outpdt of coins. The only other class 
of measures we ean go in for is to endeavour to put a stop to this hoarding 
and to secure the free circulation of the supplies already available. We have 
bee::J. concentrating on that aspect of the matter. The acquisition of coin in 
€xr,ess of personal or business requirements for the time being and the selling 
of coin at a price above its face value are offences under the Defence of i1udia 
I{u!e;; and we have· been making every effort to trace offendel's and to secure 
their cOllviction. To facilitate  detection, liberal. rewards have been offeret!l to 
those on whose informatiofl. convictions are secured. That is one of the sug-
gestiolls that was 'made in the House today and it is a suggestion which we are 
actu!lily putting into practice; and in order to expedite the disposal of sOGh cases, 
these d'fences hayc been made triable by summary procedure. We put out a 
press ~ on that subject a short time ago. Again, in order to protect further 
~  of pice against hoarding in the hope. that a future rise in the black market 
of ('opper might mftke melting profitable', we have devised a. new design of pice 
which weigl"ts'30 grains against the former 75 g'rains and we have put this into 
circulatim from the 1st of February. My Honourable friend Mr. Neogy, 
aroul'.'ed some hilarity on the subject of our new pice. We do not mind ('B.using a 
Httle innocenl; fun and so on, but I do hope he realises that. in so far as the , 
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.hoardinb of the old pice is stimulated ~ the high "alue of its me-tallic conteut 
t;he only way to deal with the matter is to try and t>utup a coin which has a 
lower and less attractive metal value. Unless you are to make a coin which 
i& so small that it cannot be conveniently handled,. the next ~  thing is to 
have a coin with a hole in .the middle. That is not only our bright idea but it is 
_an ide:, which has occurred to many countries before us. Itia quite a common-
place in currency practice. 

Babu BaiiD&th Baiona: Is it not a fact that the old pice which comes into 
Gov&nmeut lumds is not returned again for circulation but is melted for making 
uew coins? 
The 'Honourable Sir .f&remy Baiam&D.:· Now that we are making a smaller 

pice, nll:turally as the old pice comes in we should be able to make 21 pice from 
~ was before one pice, but that would be in the public interest in ordeJ 

to make the sl!pply of metal go as far as possible. 

r~ i" just one point I want to deal ,,:ith before I. sit down and that was 
the point about Australian -coinage. The position in respect of orders lor 
foreign coins is this. Our mints have always normall,Y been prepared to accept 
foreigu orders because they are quite lucmtive trans9,.ctions. As soon as the 
_shortage_ in out small coins position became -apparent we slowed down the execu-. 
tion of 6e foreign r r~ and the position at the moment is that the foreign orders 
.absorb lees than 1 per ~. of our total capacity and we are not accepting any 
more foreibm orderl>. We have slowed down to the J?linimum. It should be 
remembered. afte-r all, that the other countries t09 have their difficulties and at 
the tint'" wheJi we accepted these orders there was no reason to think _that 
the conditions would be so acute in India. At anv rate, we have slowed down 
the rat.. of' execution of thE:se orders to a speed ~  has a-negligible effect 
on ou .. total output. -In t,he circumstances, I hope the Houst! will realise that 
the ~r  ha:; treated this matter with the utmost seriousness and is doing 
evel"ything it can to remedy what it realises is a most terrible hardship to the 

~. 

[At this stage, Mr. President (The Honourable Sir Abdul' Rahim) 
resumed the Chair.] 

Baba Baijnath BaiOria: Sir, all sections of the House, including even thE: 
Finance Member, have agreed that a serious situation has been created in this 
country on account of the shortage of small coins. The Finance Member has 
given us figures about the minting capacity of the Mints and he has also said 
that hoarding is going on in the country which started from Calcutta on account 
of the wild panic there.. I do not know how far this statement is correct 
because in Calcutta the pice ~ I  other small coins are as much scarce, as they 
are in. ~ . I do not agree at all with my friend, Mr .. Lawson, that pice is 
ret.urruqg m Cillcutta ~  can be had there. He-is sitting in a very big palatial 
U . ~ of the Imperial Chemical Industries and they do ~ give any credit to 
anybod.v and always follow' the policy of cash Itnd carry. 

Sir Oowasiae oTehanglr: Don't they give ;\'ou ltn;y credit? 

Babu Baijnath Bajo:rIa: I do not want anv credit from them. We have to 
deal with all sorts of people, big· and small, .~  know how difficult it is to 
get pice even for ordinary transactions anl;l for the poore! people to buy their 
d9.ily.necessitiep in the bazoor. - .• . 
As regards psychology, these are high theories and I am not so educated 

and learned as to go into all those higher l'pheres. But what I want to sa:v 
is thf'.t we must have sufficient small coins to' meet the ordinarv needs of the 
peJplf). TIle iliagnosis which the Honourable. the Finance Member has related 
is not dorrect. If it were co.reet, the diseAse would have been ciJred. Because 
the diseU!'!e is still there, the tempe,mtme has not gone down from 105 to eveii 
104, I think ~ d;agnosis iR absolutelY incorrect. So, I think he should go 
further into the matter and consult another expert doctor, not from abroad, bua . .. 
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from within who ~  conditions in this country well, so that this question 
may b; mort3 seriously considered. I quite agree by the figures which he ;).US. 
given thf,t ~ minting capacity of the two:dints has gone up and we are glut!: 
t'l learo tOOL a third .Mint is also going to be put into operation soon in Lahore. 
But as my friend, Sir Cow8sjee Jehangir, has pointed out, the deluand for small 

~ h,B also genE: up con.siderably and he should try to meet this demaud. 
Th:;; i" a serious matter and it affects the, poor much more than. the rich. I 
have tn.ble<l this motion ~ adjournment to serve the needs of the poorer section' 
of the COllJlllUuity. . 

. Dr. P. N. Banerjea: You have rendered a service. 

Babu Baijnath BaJoria: I would render a service if as a result of this ll}otjon 
they get more pice and more coins. In that case, I sb8.11 surely consider haVing 
done some service but merely talking out the motion or making speeches will 

4 P.M. 
not do theJU any good. Sir, I do not want to withdraw my motion 
an,! I would like to press it to a division . 

.  • t. President (The Honourable Sir Abdur Rahim): The question is: 
•• That the ~ .  do now adjourn. " 

The Assembly divided: 

AYES-26. 
Abdul Ghani, Maulvi Muhammad. 
Abdullah, Mr. H. M. 
Azhar Ali, Mr .. ~ 

.Bajoria, Babu Baijnath. 
-Banerjea, Dr. P. N. 
Chattopadhyaya, Mr. Amarendra Nath. 
Dam, Mr. Ananga MQhan. 
Das, Pandit Nilakant.ha: 
Deshmukh, Mr. Govind V. 
E88ak Sait, Mr. H. A. Sathar H. 
Fazl-i-Haq Piracha. Khan Bahadur 
Shaikh. 

Joshi, Mr. N. M. 
Kazmi, Qazi Muhammad Ahmad. 

Krishllamachari, Ml·. T. T. 
Lalchauu Navairai, Mr. 
iI'luitra, Palldit Lakshmi Kanta. 
Mehr Shah, NilWab Sahibzada Sir 8ayad 
Muhammad. 

Mehta, Mr. Jamnadas M.· . 
Murtuza Sahib Bahadur, Maulvi' Syed. 
N airang, Syed Ghulam Bhik. 
Neogy, Mr. K. C. 
Panna Nand, Bhai. 
Raza Ali, Sir Syed. 
Sant Singh, Sur dar. 
Siddiqn" Ali Khan, Nawab. 
Zafar. Ali Khan, Maulana. 

NOES-S2. 
Abdul Hamid, Khan Bahadur Sil·. 
Aiyar, Mr. T. S. Sankara. 
Aney, The Honourable Mr. M. S. 
Uenthall, Tht' Honourable Sir Edward. 
Bewoor, Sir GUl"unath. 
Carne, Mr. O. K. 
Chapman-Mortimer, Mr.' T. 
Dalal, Dr. Sir Ratanji Dinshaw. 
Dalpat Singh, Sardar ~ r Captain. 
Ghuznavi, Sir Abdul Halim. 
Gray,Mr. B.L, 
G-wilt, Mr. E. L. C. 
Haida... KhAn Bahadur ShamBuddin. 
Ismaiel Alikhan. Kunwer Hajee. 
. Tawahar Singh. Sardar Bahadur Sardar 
Sir. 
. Tehangir. Sir Cowasjee. • 

The motion was-negatived. 

Lawson, Mr. C. P. 
MalOwell, The Honourable Sir Reginald. 
MiIl!'l', Mr. C. C. 
MQdy, The Honourable Sir Homi. 
Pillay, Mi'. T. S. 
Raisman, The Honourable Sir Jeremy. 
R ~  Sir Henry. 
Sarkar, The HonourablE' Mr:' N. R. 
Spear, Dr. T. G.· P. 
Spence, Sir George. 
Stokes, Mr. H. G. 
S,dtan Ahmed, The Honourable Sir. 
Thakur Singh, Major. 
Trh'edj. Mr. C. M . 
TVFon. Mr. .J. D. 
WakE'ty. Mr. L. .T. D . 

. The 'Assembly 'then adjourned till Ele"len of the Clock on Thursday, 
11th February, 1948. < 

the 


	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074



